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LOK SABHA
Monday, September 6, 1965/Bhadra 15,
1887 (Saka)
The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

Photographs of U. S. Tanks
.F
{ Shri Yashpal Singh:

*419. { Shri D. C. Sharma:
| Shrl R. S. Pandey:

Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that Pakis-
tan has used the aerial photographs
of the American Pattun tanks tuken
by India for anti-India propaganda
alleging that they were the “Indian
Army's Patton tanks” used by India
in the Kutch operations;

{b) whether it is a fact that these
photographs were issued to the selec-
ted newspapers in the Middle-East in
May, 1865 and were published by
some of them; and

(e) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of External Affai's (Shrl Dinesh
Bingh): (a) and (b). The photographs
of Patton tanks were published ‘in
one newspaper in Iran with the wrong
eaption.

(c¢) The matter was brought to ths
notice of the Editor concerned and a
correction was published.
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Shri D. C. Sharma: Pakistan erases
the markinns of America from the
tanks and other arms which it has
got from the USA as a result of
their  collaboration in CENTO,
SEATO and other things. May I
know if the Government has been
able to identify some of these arms
and has brought to the notice of the
USA that they are trying to erase the
markings which were there whea
those were given to them?

Shri Dinesh Singh: I do not think
anyone has disputed the fact thal
these ‘Pat.on tanks were used by
Pakistan in Kutch.

Mr. Speaker: The only question is
whether this has been brought to the
notice of America that they are try-
ing to erase those markings.

Bhri Dinesh Singh: I do not know
about the markings, whether they
are erasing the markings or not, but
these are American tanks given te
them. This is not disputed.
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Bhrl R. 8. Pandey: With regard to
the question of pholographs of US
tanks 1 wanted to know whether the
attention of the United Nalions has
been drawn to this.

Bhri Dinesh Singh: Yes, Sir; the
United Nations is aware that Pakis-
tan has used these tanks. This was
publicised all over.

Bhrl Daji: On a point of order, Sir,
The quesion was not whether the
United Nations is aware or not but
whether the United Nations has been
appraised of the fact that they have
been using these; whether the Gov-
ernment has done it.

Mr. Speaker: That means that the
Government has not done anything
particular but otherwise they know.

Shrl Hem Barua: May I know if it
is not a fact that the US had given
us repeatedly assurances that if US
mrms given to Pakistan were direc-
ted against India in aggression the US
would immedintely undertake appro-
priate action both wilhin and without
the United Nations to thwart such
action? Thesz were the words used
in a letter by President Eisenhower
to Shri Nehru. In the contex! of that
may I kuvw if (a) the USA are not
as yet convinced that Pakistan has
ecommitied aggression apgainst us in
Kutch and Kashmir; and (b) if the
US are not convinced that Pakis'an
is using US arms against us both in
Kutch and Kashmir?

Bhrl Dinesh Singh: US. is quite
ronvinced that Pakistan is using U.S.
arms, I do not know as to how much
they are convinced and how much they
would like to say publicly of Pakis-
fan's aggression on us.

Shrl Hem Barua: Sir, my question
was . . .

Mr. Bpeaker: It Iz very difficult to
gell ax to how much they are con-
vinced and whether they are con-
winced or mot.
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Shri Hem Barua: 1 just wanted to
know from them whather US. has
given the assurance that if US. arms
given io Pakis'an were used against
us in apgression—these are the exact
words—U.5. would take appropriate
actinns both within and without the
United Nations to thwart such aggres-
sion.

Shri Dinesh Bingh: I am sorry 1
have not got the exact words that I
cou!d mention this time. But. as vou
are aware, Sir, we have discuss:d this
on the floor of the House in great de-

tail as to what was the assurance U.S.
had given.

Wi Ao Ao {3381 &lw adi W ag
garare g 41 f& sl & g3
qwae § 37 8T # WAT 07 g5 am
& wiw 537 5 ¥ EF wwlar § A
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9z o1 #fFa afmr ¥ T e sl
wgi femr qr 1« & s wem g fF
G A Az qiamm e g 7
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% o3 g7 f¥ qrfesam &1 47 & 249
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Bhri M. R. Krishna: The Deputy
Minister jus! now stated that the
United States have come to know that
Pakistan is using the equipment
against us which they have gives
for a different purpose. If that is so,
may I know whether the Government
have, at any time, tried with the
United States to slop giving spare
parts and not to maintain the aircraft
ete. which have been given to them?

Shri Dinesh Singh: We have men-
tioned to the United States Govern=
ment In very strong terms that they
shiould prevent Pakistan from using
American arms against us.

Shri M. R. Krishna: Sir, I have
asked a specific question . . .

Mr. Speaker: What can we
abou! their

ny
maintenance, whether
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they should supply the spare parts or
not or whether they take any other
action? We can only make a pro-
test to them that we have an assur-
ance from them that they will not
allow Pakistan to use arms against
us.

Bhrl Kapur Singh: Is it true that
despi‘e gll the 16 years' courting and
blandishments, the Middle-East press
and public still-feel the pull of
Pakis an’s Pan-Islamism greater than
that of the secularism of India end,
if so, what do Gove -nment propose to
do in this regard? This question
directly arises out of the Question on
the list. I doubt whether the o'her
questions did so diectly arise.

Mr. Speaker: T am sure that it does
arisz out of this but a* the same
time, I am sure that it should not be
put. That is my request.

Sh-l Kapur Singh: I accede to your
request.

Mr. Speaker: So nice of you.

oft aefy AT wET A 0w g
¥ wama & way fr mfesm & v
Aoigta T fr o 3w d 1wy
11 gzET a3ad € 5q vawar 6
AT F W FT RIFET F TAF F
wr Friad w1 9 9T oifvee A
@I FaW T5:37 41 I9F ATE F gAOC
T A 1 g T5aT ¢

oft fed fag : ¥% sy ¥ W
gzEq wimd Ia fA% &7 7} § owfe
SR HT & AP wr Sy b arfeer
o) aws @y & f9u ) gw 9a¥% fAg
o owT g § 7

Shri Swell: T want to know If
Government's attention has been
drawn lo certain newspaper reports
that the United States Government
consider the usz of the Amerjcan
weapons and tanks by Pakistan as of
secondary importance and, if so, has
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the Government conveyed its reac-

tion to these reports to the United
States Government?

Shri Dinesh Singh: I am sorry 1
em not guite clear as to the implicas
tion of ‘secondary importance’. But
we have, as I mentioned earlier, con
veyed to the United Btates Govern=
ment in very strong terms our cone
cern about the usz of American weas
pons by Pakistan and, I think, the
United S'ates Government Is  [tself
quite concerned.

Sh i Swell: I wanted to know whee
ther the Government has conveyed
its reaction to the reports that the
United States Government consider
the use of their weapons and tanks
by Pakistan as of secondary import-
ance. Did they convey their reac-
tion immediately after that?

Shri Dinesh Bingh: What is secon-
dary imporiance? For us it is a
matler o! freat importance.

Mr. Speaker: His question is whe-
ther we have reacted to their state-
ment that it is of secondary impore
tance,

Shri Dinesh Bingh: The Americans
have never said that they are of se-
condray importance, The assurance
was very clear that the US. military
weapons, given to Pakistan under
the oid pogramme, would nnt be
used against India, How can they
should so many Msmbers speak simul-

tance? (Inyerruptiing)

Mr. Speaker: Order, order. One
Member has put a question. Why
should so many Members speak

simultanecusly?

Bhri Bwell: Have we drawn the at-
tention of the United States Gov-
ernment to these newspaper reporis?

The Minister of External Affalrs
(Shrl Swaran Singh): I have not
seen any report where it has been
said that i. is of secondary Importanca,

Bhri Bhagwat Jha Aad: We are
surprised|
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Shrl Daji: Every paper has pub-
lished that.

Shri Swaran Singh: We are in
fouch with the United States Gov-
ernment and they have never said
that they are of secondary importance.
There is nothing further for us to
point out to them on something that
some correspondent continues to
write something.

Bhri Indrajii Gupta: To our Gov-
ernmen’'s knowledge, has Pakistan
officially denied at any stage in any
ol its communications to the United
States Government or the United
Nations or to us that they were using
American arms, particularly tanks, in
Kutch and Kashmir?

Shri Swaran Singh: I do not think
that they have.
Mr. Speaker: Question No. 420.

Shri D. C. Sharma: The next ques-
tion is 420!

* M-. Bpeaker: The lady is not here.
1f, however, the Member is very par-
ticular about 420, 1 can allow it

ETCA AW AT WTGR
gedt  winfa

+ .
[ st sl @
ot mada Ty fagmat :
Hl Wo Wo WY :
Wt me wre frad :
Ml Ho Wo W :
ot giw gEEn:
ol Ho wa «RIN| :
&t 9o & pzrgeaTy :
& W Wi
W
o fle wWs Wi :
WAL eeE WA
AN X E wpEEe
Wt go Lo W24 :
|« gfic fawy wrom

*421, <
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wgiwy ¥ 99 ¥ fay §3 qum oy fa¥
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or gm ? afg aFY, @1 g7 ¥ wav
wfsTi 37
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Shri P. C. Borooah: After the ap-
pointment of the Chanda Committee,
another high-power Committee has
been constituted to go into an iden-
tical matter. May 1 know what was
the necessity for setting up ano‘her
Committee when the matler could
have been referred to the Chanda
Committee.

Shrimatl Indira Gandhi: No other
high power Committee has been ap-
pointed. There is a Committee of
technical experts to advice Inlo
technical matters sbout T.V.

W} qo wto f3 711 : o a¥rey @17
. qZF T T T § IA K @ 2 T
foar § :
" W /g ¥ OF O
g ¥z & €1 ziferee
wry ary §
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Shri §. C. Samanta: May [ know
when the final report of the Chanda
Committee i3 expected to be submit-
ted and whether wide publicity will
be given to the final recommenda‘ions
before any decision is taken by Gov-
ernment?

Shrimati Indima Gandhi: I think it
will take a year for the full report
to come. I do not kmow if it would
be right to give wide publicity in
the ordinary sense of the word, but
we shall certainly put it to our con-
sultative committee and get thelr
views on the matter.

Shri Subodh Hansda: T find from
the siatement that only a few stations
such as Srinagar, Jammu, Jullundur,
and Delhi have been Intesified, to
counteract Pakistan propaganda, May
1 know why the o'her stations have
not been intensified?

The Deputy Minister in the Minls-
try o! Informa‘lon and B -oadcasling
(Shri C. R, Pattabhi Raman): Ac-
tuslly at page 2 of the statement we
have given the full delai's. Even
Bhuj is there. There will be ond
station in Rajasthan also. Calculta
and Ssurashtra will have bigger
transmitters. Then, we are really
hurrying through the prozess in re-
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gard to Kohima, Silchar, Goalpara,
Jorhat etc. All these have been re-
ferred to as being under the Fourth
Plan, but these are all being expe-
dited.

Shrl P. R. Chakravertl: In view of
the specific recommendations of the
commitiee for se!ting up a board of
experts in the line including psycho-
logists and linguists and publicity ex=
perts, what stands In the way of set-
ting up of such a committee which
would undoubtedly be an improve-
ment on the committee which is func-
tioning now?

Shrimatl Indira Gandhi: I think that
at this time of emergency such a
board would be rather cumbersome
and unwieldy, The Home Miniitry
{8 looking into the psychological are
pzct of publicity and we are in con-
stanl touch with the other Minisiries
alzo, ¢

oft g wex wy o ¢ frset S
& fak wrixa alr w? gag o T w2
mR & @ Aar § I8F AT v A
forrram g & fr aw #99 ww § 9
IF & agar g | & A e
E &gy @t ¥ o3 & q faaw
fem &1
Shri C. R. Pattabhl Raman: 1 per-
sonaily om not aware of the com-
l::!aint. We shall certainly look into
" 1)
ot w A Er AT g R W 9@
¥ FgraT AFY S afgh ?

wrow W : A B I geT
WY SHEl T G ;aT & f 38 B g
iy |

st gFrer ot : oot formr ww
gt 91 & 99 § g faaar o) %
wy §ag vt R & owil 3w W
wyrr gaTt o wfsT g

Bhrl D. C. Bharma: It has been
wstated in the statement in regard to
the action proposed to be taken on
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the interim report of the Chands

Committee:

“While it may not be feasible
to have a district-wise system of
transmitters, the possibility of
having transmitters to scrve va-
rious cultural units, so that locad
cultures may ge! sufficient opor-
tunity to express themselves, is
being examined.”,

May 1 know what those cultural uni‘s
are to which the committze has re-
ferred, and who the persons are who
are examining the sst-up of these
cultural units and by what time these
cultural uni's will become visible to
the eye so that the local cultures
may get sufficient opportunity to ex-
press themselves?

Shrima‘l Indira Gandhi: These units
are already visible. What is meant
is this, There arc areas in the coun=
trv such as Teclengana in Andh-a Pra-
desh, Bundelkhand and so on, wherae
there iz a great demand that loeal
artistes should have opportunity to
partizipate  in the programmes and
there should also be repular weather
bulleting  becauss wsually In  such
areas the weather is similat and It
would be easier to give advice 1o
farmers.

ot worER v wrvny : fagee #
wrgTmam & Zifewme w1 w9gT a7
Gy fmaEmis gt sy
waw § @A arn gifmezr oF at
& e &1 o qrE | A AT Oy
g fl g e s & fLovor & fey ny
et wrwr & feufar & ot oafea &1
W 9. Ag) & &1 migward s
& g7 @ww & 3k mwgw Ay & fay
war w1 wE % sara fawry @ g7
Shrl C. R. Pattabhl Raman: Wa
have already planned two 250 kw,
shortwave transmitters. We are aug-
menting it. as the Minister  pointed
out, by a 1000 kw, mediumwive

transmitter for the eastern sector and
another 1000 k.w. mediumwave traas-
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mitter for the western sector, which
will perhaps be in Bombay. Thay
will be coming.

Bhri Bhagwat Jha Azad: That is

after cne year. I am asking about
now.

Dr. Sarojinl Mahishi: What recom-
mendations have been made in the
interim report made by the study
team that went abroad to study broad-
easting corporations, and how many of
these do Government propose to oc-
cent?

Bhri C. R. Pa‘tabhl Raman:
have just returned from their tour
abroad. They went to the USSR,
UK, Italy and U.AR. But there is
no repa.t given

They

Shrl Kapur Singh: Reverting to
the Committee on Broadcasting, has it
ever s ruck the hon. Minister that
there exists in this House an Akali
Group whizh associates with the yreat
Swatantra Party and which also mignat
be assoviated with committees such
as this?

Mr. Bpeaker;
wverti.

Shri P. R. Chakra-

Eh-i Hapur SBingh: I want an
answer, wi.h your permission.

Mr. Speaker: He has suggesied to
them that thev should include the
Akali Group also,

Shri Kapur Singh: She must at
least say whether it has struck ner
or nat.

Mr. Speaker: Has it struck the
Ministry that the Akali members who
are associated with the Swatantra
party. . .

Shri Eapur Singh: Great Swatan-
tra party.

Mr. Speaker: ., . great Swalantra
party should be associated In  this
commit ee?

Bhrimati Indira Gandhl: At least it
has now been brought to my notice
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Publicity in Border Areas
+
Shri r. R. Chakraverfi;

Shrl Rameshwar Tantia:
Shri Hem Raj:

iz Shri P. C. Borooah:
Shri Surendra Pal Singh:
Shri Rishang Keishing:

Will the Minister of Information

and Broadcasting be pleased to state
the steps taken or proposed to bé
taken to intensify the publicity efforts
in the border areas?

The Deputy Minister In the Minjs-
try of Inlormation ani Broadcasting
(Shri C. R. Pattabhi Raman): A sta‘e~

men! is laid on the Table of the
House. [Pluced in Lidr n. Soc¢ N,
LT-4760/65).

Shrl P. R. Chakraveril: With a

view to making the programmes real-
ly effective, what steps have beens
taken to introduce broadcnsts at times
suitable, of ad=qua‘e duration and in
the dialects fully undersicod by the
people?

Shri C. R. Pattabhl Raman: Yos,
8ll th= timr we are having in various
stations st-ess on the regional langu-
ages. Thore is o certain amount of
autonomy so far as those directors are
concerned.  Every a‘tempt ls being
made to make the programmes as at-
tractive 1o the local people as possi-
ble.

Shrl P. R. Chakraveril: In consi-
deration of the u:gency of the pro-
blem, have Government set up any
research cell to make a regular ap-
praisal of the results achieved through
the field publicity programmes?

Bhri C. R. Pattabhl Raman: We
have a rogular iistzner rescarch see-
tion. We are hoping to have a sepa-
rate department for listener research.

Bhri P. C. Borooah: Has the Chanda
Committee recommended the use of
mobile transmitters for the border
areas like Assam, Nagaland and
NEFA? 1TIf s0, may 1 know how
many have been proposed and how
many are already Installed therc?
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Bhri C. R. Pattabhl Raman: We Shri Sham Lal Baraf: When local
have already go! mobile units, They dialects are used as media for broad-

have also recommended these mobile
units. We are trying to have, il not
smaller units, at least bigger trucks
-for the purpose.

Mr. Speaker: Members should also
. give some indication to me that they
want to pul supnlunoen aries and just
not leave it to me to go through all
the names and call one by one.

Shrl Surendra Pal Singh: Has it
come to the knowledge of the Gov-
ernment of India that countries like
the U.AR, and Israel and olhers have
alrendy declared that even a 1000 kw
transmitter is not powerful enough in
the present-day world? If so, in the
light of the experience gained by these
friendly countries, do Government
propose to go in for more powerful
transmitters than hitherto contemplat-
ed?

shri C. R. Pattabhi Raman: If 1
may venture an example, if there is
a 1000 kw mediumwave transmitter
near Calcutta, we expect to cover
Camhodia, beyond Vietnam and even
the Philippines. So you can have an

casting in the frontier areas, may I
know if there is any way of checks
ing the news that is broadcast in the
local dialect; if so, what is the agency,
and is it a dependable agency?

Shri C. R. Pattabhi Raman: I have
slready said that we have listener re-
search. So far as the aorza reterred
1o by him is concerned, it is just pos=
sible that for Ladakhi and other
languagos it is difficult, but we are
endeavouring to do it.

Shri A. N. Vidyalankar: The Min-
ister has said that the Government
has a research cell which from Llime
to time collects evidence and evalu-
ates the impact of publicity on the
border areas. Will the Minister lay
the report of that cell, with regard lo
the impact on the border areas, on the
Table of the House.

Shri C. R. Patiabhi Raman: Actual-
Iy, we had the benefit of the report
from the hon. Member's committes,
the Vidyalankar Commitiee, and the
3 ta Committee also dealt withit

idea as to whether it is ad te.

Shrl Surendra Pal Singh: Other
‘countries have found by experlence
that the 1000 kw transmitter is not
sufticient to counteract propagand
from neighbouring countries and have
said so. Hence my question.

Shrl C. R, Pattabhl Raman: On
technicnl advice, we have now planned
for only two 1000 kw. mediumwave
transmitters. With the one on the
weslern sectar, we may cover a wide
area, to the West African edge.

Shrl Sham Lal Saraf: In the areas
where local dialects are used in broad-
casts for publicity purposcs, iz there
any check on the language broadcast
by some competent authorities? If so,
which are thcse authorities?

Bhri C R. Pattabhi Raman: 1
eould not follow.

in an indirect way. We have increas-
ed the units from 50 to 94 so far as
field publicity is concerned, and out
of the 50 units in the other parts of
India. 25 have also been shifted to the
border areas. Apart from that, so far
as evaluation is concerned, we are be-
ing educa‘ed by the fleld publicity
units. Nothing more so far.

=t gro Are fowr : 3z Wil w
oWy & s arwdi & i # A ar et
¥ Wiaz ot 737 avg A T g
Tt § 1 39 g7 v & faw war
gm w9 fear ar @ g ?

g W sarew st (ol
{frn wte): o gt o E A
T WA &, A Ew IR ¥ ATt W 3
quma 37 ¥ wifew v ¢
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8brl Hem Barua: Are Government
aware of the fact that China is at
present engaged in distributing pre-
judicial leaflets in different local lane
guages for c ption by peopie In
NEFA and North Bengal; if so, what
steps have our Government taken to
counteract the Chinese paper war
with our literature?

Shrimati Indira Gandhl: We are
locking into this matter. We have
also increased our field publicity units.
The Song and D-ama Division is pui-
ting up shows to coun'eract this enemy

propaganda,

Bhrl Swell: The Minister must be
aware that in the north-eastern border
areas there is a very large concentra-
tion of various tribal communities.
May 1 know whether the Government
have made use of the newspapers In
the different tribal languages for their
publicity?

Shrimati Indira Gandhi: I do not
think we have, but thig is 8 very usa.
ful suggestion which we shall keep
in view.

Y aTe : weTy ‘ez, a0 R AT
"gEa 4 aAta B0 7 st fF g
AT AT T AHTL AIFTOAT ¥ G
oY wT T e a0 gE
ot AW AfIA I, Hav e ww
oF FIT qrAT OF HYIHT & gE &
T Ukz gi¥ Uy, AT IA F qX T4
«TT F w75 eTeIF Ag0 T T
T 98 @ #1 @ T fogy g
&t T ATz ¥ AT F1 I7 AR £qc2)-
T AFL AT A IAET AT 99T 4}
R E | W I R4 wEma v
atT & W gx ¥ fac g fear an
@ g

Bhrl C. R. Pattabhi Raman: Ths
tion. Member would be plessed tu
know that from 15th August we have
extended the transmission hours re-
garding this from 3} to 6} hours. We
bave got many more news items com-
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ing, and the hon. Member might have
noticed that frequent contradictiony
are 1ssued, and they are dealt with
whenever necessary,

Consumers' Co-operative Stores and
Falr Price Shops

+
{ Shrimati Tarkeshwarl Sinha:
Shri Ram Harkh Yadav:
[ Shri K. N. Pande:

Will the Minister of Laboar and’
Employment be plcased to stale:

w3,

(a) whether it is proposed to have
a Central Legislation compelling all
industrial establishments to open con-
sumers' co-operative stores and fair
price shops for their ¢mployees; and

(b) if so, by what time?

The Minister of Labour amd Em-
ployment (Shri D. Sanjivayya):
(a) and (b). Only industrial establi.h-
ments employing 300 or more workers
are requirced to set up consumucr vo-
operative stores and fair price shops
in terms of the conclusion of the
twentieth session of the Indian Labour
Conlerence held in August, 1962,

The ques‘ion of bringing forward
legislation has been under the consi-
deration of Government for some
time. Up to date, 2204 consumers’ co-
operative stores and fair price shors
(1691 consumers co-operative stores
513 fair price shops) are functloning
In 3683 jndustrial establishments em-
ploying 300 or more workers in the
country. In addition there are 129
branch stores. The remaining estab.
lishments have been asked to set up
consum >rs’ cooprrative stores'fair
price gshops hy the end of September,
19635, The decision about legislatira
will be taken in the light of their
response during this period.

Shrimat! Tarksshwari Sinba: May ]
know whether there is any phared
programme to cover all the industrial
establishmen's during the comug
years and if so what {5 that phasod
programme?
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Bbri D. Sanjlvayya: The present
programme is intended to cover only
establishments which employ 300 or
more workers; after we complete this
programme we will probably take wup
others.

Bhrimati Tarkeshwari Binha: Is the
Government aware of the difficulty
that co-operative stores and fair price
shozs working in the industrial esta-
blishments do not get the supply of
commodities and if so, have Govern-
ment taken any steps to sce that they
are made agvailable to the stores 1o
mect the needs of the consumer?

Sbrl D. Sanjivayya: The answer to
the first part of the question is in the
affirmative. As for the second part. I
may say that we have taken it up with
the respective Stute Governments to
maka available all the commodities.

Bhri K. N. Pande; Have no' many
fair price shops and  consumer co-
operatives clozed down due to inade-
quats supply or no sutply of foad-
grains? Has it com2 to Government's
notice?

Bhri D. Sanj'vayya: It has not come
to our nolice angd if it is brought {o
our notice, wa shall try to see  that
they arc made avallable.

off B¥R W €T : T AT
£ s w1 g feemm A & fr
& ot B w=f oo ATl ¥ W
a1 w9 A7 & qe ITAET T
ErT oA W 891 §OET F T A
forerad faei & i g7 399 e ly
werdi ¥ weqy g AT § Wi wTR
mA o T § 7

aw dit Qwre dxrem ¥ yoadr
(st o fivo wred'7) : Ew AT A A
gt geiafesdz § @gr 300 & smiEr
awd wy ooy § wt o R @
& fag &3 & o Far e oft T
agr wO% 60 qCFE T wTIWET # gy
@ 0 ¥ 1 W gF A D wan

SEPI'EHBER_ 68, 1965

Oral Answers 387‘
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we w5 frems fedt fwma
TR #T AT A1 g AW |

Shrl Indrajit Gupta: What steps
have been taken to persuade the Rail-
way Administration to open  grain
shops for the railwaymen as they used’
to have in the carlier years?

Bhri D. Sanjivayya: At the
moment we are not parrsuading the
HRailway Ministry to revive the system
which was in vogue years ago; we are
impressing upon the Railway and other
Ministries that they should open fair
price shops and co-opcrative societies.

Shrl A. P. Sharma: As only about
sixty per ccnt of the establishments
have oalened fair price shops and co-
operatives, what is the difficulty 'n the
way of Governmont bringing in legis=-
Intion? Will Governm:nt assure that
by the noxt session, if the emplovers
dn not respond favourably, legislation
would be introduced?

Shrl D. Sanjivayya: 1 have already
statad in my answer that we should
wait t'll the end of September; if the
progress is nni satizfactory, Govern-
ment wou'ld certainly think in terms
of legislation.

Bhri A. P. Bharma: My question s
whether you would introduce legisla=
tion in the next s-ssion.

Mr. Speaker:
would consider it.

He says that they

Dr. Ranen Sen: There Is a general
compla'nt even from the employers to
the effect that they are not getting
adequate supplies end as a result of
that there is industrial unrest. Have
the Government thought over any
new mechanism to obviate this diff-
culty?

Bhrl D. Sanjivayya: Yes, Sir; wa
have tak-n up this question with tha
Food Ministry as well as various State’
Governments.
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Bhri Oza; Have the Government
proposed to lay down in the legislation

that co-o-eration shall have to be
evolved among the employees; it
eannot be forred upon them by  the
emplovers as that is a very strange
way of evolving co-operatives?

Shrl D. Sanjivayya: Yes, Sir; we

eannot force co-operation among the
employers or employees or  workers;
the emplovees or the workers should
do it. Even then we cannot force; it
is a voluntary organisation.

Shri Priva Gupta: In view of the
assurance held out for the last three
years, may I ask how far the Labour
Minister has succeeded in asking the
Railway Ministry to have rice and
atta, the main items of foodstuffs, to
be provided in the few shops opened
for the Railwaymen and whether the
Railwaymen can have separate shoos
for them instead of fair price shops?

Ehri D. Sanjivayya: Whatever de-
elsion has been taken at the Indian
Lobour Conference will be applicable
to the Railwav Ministry as is applica~
ble to any other employing Mimstry
tore.

w ¥ qagfarat

+
(st fosrma  qdn -
§t amy
st vqarw fag :
s arckeee: fangt
W ¥io Wo waty
st wye fay -
oY nTEA
st @A
! Ho %o AW :
st wefergn 4t
w o g
&t gtuyw fag
qt wv femdy :
ot THATE omw
st fadae gam ¢
Wt Wo wi> wwmt:

‘4:4.4
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1 aAqr
st g faen amm s
woaft qiM geana
(o %o To gt ¢

7 ATITAL R AT A7 TAT KT gO
w31 fr

() s az a7 ¢ [F =1 9174
B TTLETH FT AT 9L w1
& f17 6 qiziezar @ w1 dare g
"It

(@) afzgr, AMgrAT ST F
TR K oFT oAU § 7

The Deputy Minister in the Ministry
of Defence (Dr, D. 8. Raju): (a) and
(b)., The Guvernment of USSR, has
agreed to supply some submarines to
India. It is not in the public interest
to disclose further details

o frivarg aroir: & qg s
w1 ¢ [ a7 e e 17 o fergmam
¥ qfa @rqm ?

Dr. D. 8. Raju:

publie
details.

It is not in the
interest to give any more

o farrarg aodx: ax v 1% 0f
wA T Az az §Tiesf Ay S ging ?

Dr. D. 8. Raju: Our enemies will
be too glad to note this information

ot iyt A & fag o ww
¥ AT A T A 9 '
¥ A qeE i 61 ET % At § ey
®) o, afs zt, A1 47 (56 A qrE X
W 37§ &3 wr Avgy fear & 7

Dr, D. B. Raju;
USSR

Mr. Speaker; Besides that, whethep

&ny negotiation was held with  any
other country—that I the question.

Yes, Bir. With the
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Dr. D. B. Raju: With the United
Kingdom also we had discussions.
off T : WYY F.QT, WG H Al
g el sa® W g S&IT SEH
fear g 1

ww wgEg ¢ ag §al feik W
wAE AET &4l S|IRT |
Shri Raghunath Silngh: May 1
know whether the Government  are

making any effort to build our own
submarines as Pakistan has got?

The Minister of Defence Production
in the Ministry of Defence (Bhri A. M.

Thomas): There is no proposal at
present: we  will take steps when
necessary.

Shrimati Tarkeshwari Sinha: May
I know whether the delegation which
recently went to the Soviet Union has
been able lo sign any agrecment with
them on behalt of the Government of
India, or not.

The Minister of Defence (Shri ¥. B.
Chavan): Yes, Sir; they have sizned
an agreement, but [ am sorry 1 cannot
go into any details.

Shri D, C. Sharma: May I know
it efforts are being made to achieve
technical and quantitative parity in
this matter with Pakistan, ang if the
Government are prepareq to disclose
it, may 1 know what are those efforts?

Shri ¥. B. Chavan: Government is
not prepared to disclose anything about
it at this moment.

Shri Kapur Singh: Is it true that
the Russians contemplate supplyinz an
inferior category of submarines than
those supplied to China?

Dr. D. 8. Raju: No, Sir.

Sh-l Indrafit Gupta: May T know
whither it is a fact, as has been widely
reporied in the press, that this agree-
nent be'ween the Government of
India and the USSR has cnused very
adverse reactions in the United King-
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dom and the Government of the Unit-
ed Kingdom has expressed ils concern
that if our fleet is equipped with
USSR submarines, then they may.
have to cancel their agreement with
us for building the Leandor class
frigates which are used in the Indian
submarine exercises?

Shrl ¥. B. Chavan: There is no
adverse comment from any sector and
there is no question of the Leandor
project being cancelled.

Shri Surendra Pal Singh: What
arrangements have been arrived at
with the Russians regarding the sup-
ply of essential spare-parts for the
submarines that are coming from Rus-
sin? Will they be manufactured inside
the country or will they be imported
as and when we require them?

Shri ¥. B, Chavan: I think ell
these matters have been taken care
of.

Shrl P. C. Borooah: What arrange-
ments have been made or are con-
templated to trnin Indian personnel in
the operation and maintenance of the
Soviet submarines?

Shri Y. B. Chavan: As I said, these
are all matters of detail, and when
signing the agreement, all these things
have been taken care of.

Shri M. R. Krishna: In view of the
fact that aerial warfare has become
more grave and unavoidable, may 1
know whether the Government has
thought it fit to get MIG 21 in the
place of the submarines?

Mr. Speaker: That would be a diffe-
rent question.

Shrl Sham Lal Saraf: In view of
the urgency which has cropped up,
may T know whether the Government
is in a position to take a decision as
goon as possible in order to equip our
Naval force with the most pawerful
submarines and, if so, how soon?

Shri ¥. B. Chavan: Efforts are go-
ing on in the same direction
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Shri K. C. Pant: May I know whe-
‘ther, after India has entered into this
agreement with the USSR, there has
been an attempt to sell submarines %>
us on the part of the UK.?

Shri ¥. B. Chavan: I think I have
given some history of the problem be-
forehand. UK. certainly had indi-
cated their willingness to sell their
submarines or manufacture one for
us, but the difficulty arose because of
credit facilities. They could not give
credit facilities because of their eco-
nomic difficulties.

Shri Daji: Since Mr. Mathur is out
of station on business of the House,
hiz question should be deemed to
have been put by the Chair.

Mr. Speaker: There is no rule like
that; I am helpiess.

Indian Labour Conference

+
28, J Shri P. R. Chakraveril: .
\ Shrimati Savitrl Nigam:

Will the Minister of Labour and
Emp] t be pl d to state:

(a) whether Government have
received a representation from the
LN.T.UC. suggesting that the basis
for representation of Central Trade
Union Orgunisations on the Tripartite
Indian Labour Conference be changed;

(b) whether it is a fact that during
the last few years, there have been
considerable changes in the member-
ship of the labour unions to warrant
a revision of the basis of their repre-
sentation in the Indian Labour Con-
ference;

(c) whether any specific member-
ship entitling a trade union to have 8
seat in the Indian Labour Conference
hag been ziggested; and

{d) whether Government have con-
veyed its 1eaction to the suggestion?

The Minister of Labour and Em-

ployment (Shri D. Banjlvayya):
(a) Yes.
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{b) During the last five years erd-
ing 31st March, 1963, except the
ALTUC. whose figures have remain-
ed more or less static, the other cen-
tral labour unions have repistered
some increase in their membership
figures. But these changes do not yet
warrin! a revision of the basis laid
down for representation in the Indian
Labour Conference,

(c) Yes; a minimum of 2§ lakhs
verified membership strength was
suggested by the LN.T.U.C.

(d) Government have replied that
any departure from existing practice
will need consideration by the Indian

Labour Conference or Standing
Labour Committee.
Bhri P. R. Chakravertl: In view of

the fact that the basis was fixed a
decade ago and that the INTUC has
proved its leadership in the labour
fleld by having the highest numper
here, may I know whether the cov-
ernment finds any difficulty in imple-
menting the suggestions of INTUC?

Shri D, Sanfivayya: Firstly, it is
not correct that this basis was flxed
a decade ago. It was fixed on S5th
Sepiember 1959, (e e=l. six yenrs
ago. Secondly, if any change is desir~
ed, it has lo be done in consultation
with the Indian Labour Conference.

Shri P. R. Chakravertl: Toking inte
account the membership number of
HMS and UTUC, may I know whether
the government feels at this stage thap
they should continue to be centrel
organisations?

Bhri D. Banjivayya: We do not wen}
to exp-ess any opinion. Our desire is
that the whole motter should go be
fore a tripartite conference either the
Indian Labour Conference or the
Standing Labour Commitiee, and »
decision should be taken there.

Shrikoat! Ramdulari Sinha: May I
know whether the government 1s
aware of the fact that a considerible
number of Jlabour have enrolled
t 1 in independent trade
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unions which are not affiliated to any
all-India trade union orpanisations,
and if so, whether the povernmont
think it desirable to give them propar-
tionate ropresentation in the Labuour
Conference?

Shrl D. Sanjivayya: No, Sir; it is
not s0, because the decision on  5th
Beptember, 1950 stated like this: Or-
ganisations claiming representation on
the Indian Labour Conference should
have an oll-India character with a
minimum membership strength of one
lokh spreadl over a number of Statcs
end n sizeible membership at least in
the majority of industries.

Bhri A, P. Sharma: The practice
laid down by the International Labous
Organisation, which India also has
accepted, is that the ovganisation
which has the highest moembership
will be rcpresented on the ILO. So,
wha! is the difflculty of -the labour
ministry to follow the ILO pattern in
this case also?

Ehri D. Sanjivayya: The difficuity
is that we have developed a tradition
and I do not want that we should
depart from this tradilion.

Bhrl A, P. Sharma: It is a wrong
tradition, contradictory to ILO prace
tice.

Shri Indrajit Gupta; Has the Min-
fster tried to ascertain the reason for
the INTUC being so anxious to upset
the present arrangements which are
reached at! a tripartite conference?

Shri D. Sanjlvayya: I have not as-
certainad the reasons. All that I told
them was that in this matier the gov-
ernment will not take a decision; it
ghould go before a tripartite conler-
ence,

Shri Priva Gupta: May I ask If the
same procedure of sending the major
central orzanisations of trade uniony
will be recommenied by this com-
mittee while sending the delegation
fo the TLO?

Bhri D. Sanjivayya: So far as the
delegates o be sent on behalt of
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workers to the International Lahour
Conference are concerned, we luve
adapted a procedure, We first address
all the four central organisa'ions re-
questing them to submit an agreed
panel. That never happens, and 1n
the absence of that we have the most
reorcsentative  body, namely, the
INTUC.

o JFR WA CYAIT : AAAG HAY
ot & St g frn &, 9§ G A
& i gz w wfafafies & wmare & gufag
afeadqs war =g &, aife amy
gfras #%W ¥ 7 Wd /T 37 F aTEr
g & ag s =g § fF eoag
T qF g

s Wi TraTe HA § ST

(st To fiwo wradfta): Qv A @Aty
s A g

Shrl K. N. Pandey: Iz it a fact that
INTUC demands representation on the
basis of its membership and that 1l
does not demand exclusion of any
cenlral organisation?

Bhri D. Sanjivayya: That is correct

sreatar # W

%427, &t gro wio frardt : =
wifrwwg Wl g W@ W F
wt fF

(%) w ag &% & s WA ¥
wrfrat #1 Frra & ford s Wi
wrow fear @ §;

(s) wnagtaw ks
wf W ¥ ww ardxfrE qwm
oferr afadt wY, fadees & wredfd
Wt frwrx & fad dwes opa s
mw ¥ WR

() afz @, & W Tow
woeTT 3 W et KT R 7

g P
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qaE W7 WA T I A (s
fean fg) : (%) o) (7). sk
arer gt 1 g ad

(%) 777 T 7970

st 3o m - faaner  F T A
w1 75 @A 31 wacA frar @ feg-
A & wear i agr A fefa warew
wf ¥ ol ga ot oY, 4 1w § a1 vy
2R AN G A EEC AW
o ¥ oW A g g 7

ot fen fag : agi a7 W g7 @
T@T &, WL I & A1 H @ war g
= WERA ¥ WuE A gen f
ST TR T A I g T T W
o frar # 7 ag ofrm, w@rer ar
T F A0 A FE G AN aAf—ag
w1 F w6 Af A

&1 31> AT fanidl : g A WA 3
fo aor ¥ A1 Af, Afr sm A &
@A a1 AW H T 99 Y qrrA 2,
fay & miaTy Aidi--AT wmy A @
fggmdadi—t fadi & a7 @1 &
g !

A Py a Ty - wre a3t & Wi A
& Al & T £r8 ave B, AV @70 97 AT
WrA-AAF A §, 34§ 94 Al g
faa-ax ST gram A gr v AifEm
FEILITARA RN LA FCARTE )

11 areksat Faegn: wam qORC
#Y gfez ¥ az ava wrd 3 e fad drearan
& af, afes wfrer w7 7w qlam &
o Wi § @y o A o g
snfat & fo & 3 g @ fan
a1 @ &; afz &, o Ave 9w ®
fam s w0 QAT § W €9 w T
@, faa s § i omfua @1 a% ?

& fadrw fag : w2 &1 g a0
R, T A ® o g
1159(Ai) LSD—2
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wtreft archerdt fomr © ad @
TAARFAT & W W o

W WA : §W ¥ AR a1 ag
TAARGAT FX I WA wfgy

ot fakw Tag : ot gt

S WM A OTAE ;W &
RW H wraA\a i w1 agt 1 wediaar s
O ® A1 giond § v 3T 6 g
3 srearar # Wt gfaad gy § g §
3T €, fad & F1or =@ v @
wF A WEAHIT AG AT T Wy
T WIT T30 F W17 7 yad-faerdy
& 159% §, § @arem Ga a@t aw
o g7

i foa For o wieamar o § wré
adt s nf agt & 1 b & qfora
&1 F97 941 |1 &AT 7A & A7 TgiovT
S wET-AET M g, 7 fRacay dw
agt T ATTT AT T Fir § o

Shri D. C. Sharma: Ia il not a faot
that a tovw members of the Governa-
ment and some private agencies which
are dominated, controlied and run by
the population of these areas go about
suying that their country is  meant
only for the indigenous population of
that pluce and that the foreigners,
whatuver they are called, though they
might have bren domiciled there for
a long time, have ny place there: if
0, has the Gove'nment through its
Ambassador or through some  ovier
agency Iried 'o counteract this prepa-
ganda and bring home to the mindi of
the Asiatic and Indian people there
that their place is very sufe there?

Shri Dinesh Singh: Which is the
country that the hon. Member is re-
ferring to?

M- Speaker: Mombaza.

Bhri D. C. Sharma: I think the
hon, Member does not know even . . .
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Mr. Bpeaker: I have told him that
it is Mombaza. Now he should sit
down.

Shri D. C. Sharma:
not know geography.

I think he does

Shrl K. C. Sharma: He has long
forgotten itl

Mr. Speaker:

Shri Dinesh Singh: Mombaza is a
city and not a country. However, the
main point in all these things is that
we should not mix up the question of
Indian nationals with the question of
people of Indian origin. People of
Indian erigin who are living in Kenya
have the option to take out the eiti-
zenship of Kenya. So far as the re-
lationship between the cilizens of
Kenya is concerned, that is a matter
for them to decide. The Governnient
of India cannot interfere in that.

Order, order.

Shri R. S. Pandey: Many people
of Indian origin are leaving African
countrie; for various reasons and they
want ‘o come back to Indin. What
facilities arc being offered to them

Shri Dinesh Singh: They are en-
titled to facilities of transfer of resi-
dence. Some spocial customs facili-
ties have also been given to them.
They have been announced by me in
great detail in the House.

Illicit Immigration to Ceylon

*479. Shrl Indrajit Gupta: Will the
Minister of External Affairs be pieas-
ed to state:

(a) whether Government are aware
of the activities of ‘touts' in South
India who are persuading persons to
migrate illegally to Ceylon;

(b) whether it is a fact that many
persons who had earlier left Ceylon
for good or had been deported from
there have been going back by illicit
means; and

(cy if so, Government's reaction in
the matter?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): {(a) Government have con-
tinued to take measures to prevent
illicit immigration as and when neces-
sary. Those caught assisting in this
are also brought to book.

(b) Government have no informa-
tion.

(c) Does not arise.

Shri Indrajit Gupta: Government's
reply io part (a) of the question does
not make it clear whethe: they a-e
aware of the fact that propaganda is
still being carried on in certain parts
of South India to the effect that the
new Governnment of Ceylon is now
sympathetic to the immigration of
Indians to Cevlon and, therefore, they
can very well go back and theceny
encourage these people to cross the
18 mile strait by boats or catima ans?
It the Gove-nment is aware of these
activities, what steps are being taken
to stop this=?

Shri Dinesh Singh: Government
are aware of the propaganda carrizd
on by certain people. It appeared in
the newspapers also. We have tighi-
ened our security measures not 1o
pe-mit these people to go out of India
without permission. A joint confer-
ence was held in May, in which the
Government of Ceylon was represent-
ed, where measures were discusseld to
prevent illicit migration.

Shri Indrajit Gupta: Is it not a
fact that this type of propaganda can
find a fertile soil in the people if at-
tempts are not made by Government
to properly rehabilitate those peuple

who have already come back Irum
Ceylon? Is it not a fact that this
kind of propaganda is ful enly

it they are not properly looked after
and their rehabilitation is not sa'is-
factory?

Shrl Dinesh Siagh: I do not know.
It is a matter of opinion. We are do-
ing our best to rehabilitate them. 1f
there is any difficulty about rehahili-
tation, that is no incentive for them
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to po back to Ceylon and come back
again,

Shri Warior: Has the Government
got any information from the Hizh
Commissioner as to how many people
have already gone to Ceylon in this
illicit way?

Shri Dinesh Singh: If we had that
information, we would have prevent-
ed them.

Demonstration before Indlan Embassy
in Jakarta

+

Shri D. C, Sharma:
Shri Hukam Chand

Kachhavalya:
Shri Bagri:
Shri Prakash Vir Shastri:
Shri §. M. Banerjee:
Shri A. N. Vidyalankar:
Shri Raghunath Singh:
| Shri R. S Pandey:
| Shri R, Barua:

g

Will the Minister of Exlernal Affairs
be pleased to state:

(a) whether it is a fact that over
2,000 Indonesian demonstrators ston-
ed the Indian Embassy in Jakarta in
June, 1965 and shouted slogans before
they were allowed to present a memo-
randum Aemanding an end to New
Delhi's support for Malaysia;

(b) if so, whether there wa: any
loss of property or other damages;
and

(e) the action taken in the matter

The Deputy Minis‘er In the Minis-
try of Extermal Affairs (Shrl Dinesh
Singh): (a) On 23'd June. 1863
about 2000 Indonesians staged a
demonstration in front of the Indian
Embassy in Djakarta. The demons-
trators shouted slogans against India
and Mailavsia. Four of the leaders
were allowed to present 8 memaoran-
dum to the Ambassador which stronz-
Iy criticised the Government of India's
support for Malaysia.

(b) There was no loss of property
or any other damage to it
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(¢} The Indian Embassy in Djakarta
immediately lodged a oprotest with
the Indonesian Foreign Office. A pro-
test was also lodged with the Indo-
nesian Embassy in Delhi,

Shri D. C. Sharma: This kina of
demons ration in Indonesia is now a
cuntingus process. Our Ambassador

was manhandled there  ofalorrup-
tions).
Mr. Speaker: Order, order. The

Minister of Parliamentary Affairs 1s
certamniy a privileged pe:son!

Shri D, C. Sharma: Sir, I thank you
for taking notice of the unparlinmen-
tary activities of the Minister of Pare
liamentary Affairs today. I was say-
ing that this demonstration busiicss
on behalf of some of the Indonesians,
not few of the Indonesians, in Indo-
nesia is a continuous process and has
been going on all these days. issi
of all, it was with regard to Malaysia;
then, our Ambassado- was manhandl-
ed and now it is about Kashmir, May
I know as to what has led to the
de’erioration  of relations  betwoen
India und Indonesiu bucause our i=in-
tions with that country were most
friendly, and what the Governnent
is doing to restore the former cordisl,
friendly and brotherly relations bet-
ween India and Indonesia?

Mr. Speaker: The hon. Member
reached the stage of ‘Muoy I know'
after travelling long distances. 1 do
not know whether the hon. Minisier
remembers it.

Shri Dinesh Singh: If I may say
s0, it would be very difficult for ma,
during the Question Hour, to disciss
the relations between India and an-
other country and how they nave
elther de'eriorated or improved; but
1 might mention here that we are
very unhappy with the way these do-
monstrations have been carried on
against our Embassy in Indonesia a~d
specially about Kashmir which is nur
internal affai- and for which Indonrsin
has no business to make any demon-
stration.

Shri D. C. Sharma: The hon. Min-
ister said just now that they thad
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sent some notes of protest to the Ex-
ternal Affairs Ministry in Indone:z:n
and, I think, to the President of Indo-
nesia. May I know if they have re-
ceived auy reply to those notes which
they had sent and, if any reply has
been recelved, what is the natures of
that reply?

Shrl Dinesh Singh: No reply has
been received,

ol g 7R 9 CFOT . gETAE Y
SigfrgEt wag N ghawag
o< ag gefam 72, v fag & &
fadry azm By oy § 7 falg qw
AT G TAWT THL WA HAT ST A
wgr & P i mrar 1 & wAT g
£ 0 a5 & 4w o Tl fran g,
*T §3 o frar qfrgl g ?

iy {ofm for : S & A o fean
atE g aradt gf ) fadng gx = g
/EY wTaT | IWE wie FW A agh W@
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®OE

gra wT wAmg
WY awH ggrav aar o !
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AT NET AT N aFAt ¥ W
gATarT & AT A1 qg WXIAT T WX
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TH WX R F1 AE GWGF A0 § TAT
wWE S fadts w1 & grg a1 7

o1 fee Ty gart forg woret feeft
e ¥ arg wrAr awr qfiew § 1 afew
Gt =T g¥ fosr g

Shri Nath Pail: These incidsnts
were only a reflection of the gene-al-
ly poor relations between thess two
countries. Was it with a view to im-

rpving them ‘hat a distinguished ex-

EE - Minister was currently on a
#alssion to Jakarta and has that visit
Ymproved relations or . . 1 imave
. there. Will he kindly reply?
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Shrl Dineah Singh: I would not
say that relations between Indonesia
and India are bad. Incidents take
place from time to time which are
unfortunate but that does not mean
that relations between the two coun-
tries are bad. So far as the visit of
the ex-Chief Minister is coneerned, it
was a privale visit

Dr. L. M. Singhvi: May 1 know
whether the Government are owure
of the wor lot of Indi resid-
ing in Jaka:ta and other parts of
Indonesia of late and what steps the
Government has taken to see that
their lives and properly are safe?

Shri Dinesh Shogh: 1 would not
say that there has been any worsening
of the lot of the Indians there. From
time to time there are certain trade
restrictions which affect all of them.

Shri Hem Darua: Are Government
aware of the fzet that the ex-Chief
Minister, Shri Biju Patnaik, haz been
giving an impression in Jakarta that
he is a special envoy of our Prime
Minister sent there to improve rela-
tions with Indonesia? He has given
a press interview.

12.00 hra.

The Prims Minister and Minister
o! Atomiec Energy (Shri Lal Bahadur
Shastri): As my colleague hay said,
it was just B private visit.

Shri Swell: Is it a fact that this
hostility trom the Indonesians which
we arc encountering is largely our
doing by the support we give to the
rickety Malaysian Federation and
causing offence to . the Indoneslon
nationalist feelings?

Shri Dinesh Singh: No, Sir.

Shrl Ranga: How is it that wheo an
impo-tant persons like Mr. Biju Pat-
naik m:kes a statement in a mnonner
incriminating or involving our Prime
Minister as well as the Government,
the Government has not thought it At
to make a contradiction saying that
he hag gone there merely on & pri-
vate visit and that his visit has noth-
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ing to do either with the Prim2 Min-
ister or with any kind of messaze that
the Prime Minis er might be construed
to have sent through him to the Indo-
nesian Government or ils Pres:deat?

Shrl Dinesh Singh: There was no
need; it was just a private visit. As
soon as any doubt has been raised.
we have clarified it

Shri Ranga: They should have
done it on their own initialive

Mr. Speaker: He sgid, there wasz
no need.

Suort NOTICE QUESTION
Reversion o! C.P.W.D. Engineers

+
J Shrl Kzpur Singh:

SNQ 3 4 Shri Gulshan:

Will the Minister of Works and
Houslng be pleased to state:
(a) wHRether Government's atten-

tlon has been invited to a press report
in the ‘March of the Nation' Weckly
dated the Tth August, 1885 thal seve-
ral Engineers in the Central Public
Works Department are being demot-

(b) whether Government have re-
celved any representation from the
Officers concerned and if =o, the de-
tails thereof;

(e) whether several Members of
Parliament have taken note of this
and sent a personal communication
to the Prime Minister; and

(d) whether any advice from the
Law Ministry was sought in this re-
gard before taking recourse to this
large scale reversion which might
involve Government in endleas liti-
gation?

The Minister of Works and IMousing
{8h-i Mehr Chand Khanna): (a)
Government have seen the report
mentioned.

(b) Representations were received
from 2 officers. They claim that their
records of service are not bad as any
adverse remarks in their confidential
reports were ejther prejudicial or un-
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justified and they should not be re-
verted after officiating for 1 long
period.

(v1 Yes.

(d) The step has been taken afler
consultation with the Ministry of Law,
taz Ministry of Home Affairs and the
Union Public Service Commission.

Shri X~pur Singh: The Denuty

Law Minister to whom the il wus
refe ted Ios opaotion stated-—I have
hiee 1y copy of  that—that  “there

cannoi b a period of tral for 3--13
years” and f(urther “the circumsiances
in which the large-scale reductions
are ordercd are lo be construed iy
the courl as mala fide exerciie of the
power of reversion”  and  that  the
Minisiry, if it “desires to

weed out
undesirable officers” shou'd have re-
course 1o the straightforward meithod
of initiating proceedings in respect of
definile charges of corruption and in-
eflirizncy and further, “reversion on
the vague ground of wunsatisfactory
record, unsuitability, in respect of
OfMcers who have heen in the hipher
service for a Jong period would
amount to abuse of power for ultericr
purposes”; and, if so, how is it that
the Ministry of Works and Housing
has Ignored this weighty and reason-
able advice of the Law Minister?

Shri Mehr Chand Khanna: May I
know what the question is?

Shri Kapur Singh: The hon. Min-
ister wants to know the question?

The question is that your Deputy
Law Minister has given you a very
sensible, g very honest and a good
advice which you have Ignored and
you have passed over his head and
oblained another advice. Why have
you done this and why have you not
acted as an honest man should?

Shri Mehr Chand Khanna: When
the file is referred %o a Ministry,
whether it is Law or Finance or Home
or any other one, we have a number
of notings on that file. Ultimately,
when the file is put up to the Minis-
ter and he has given an advice, we
generally follow that advice given by
the Minister.
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Bhri Kapur Singh: Does he con-
cede that the advice given by the
Deputy Law Minister, as 1 quoted
now, was not followed? If so, why
did he find it necessary to oblain a
contrary opinion?

Shri Mehr Chand Khanna: In spite
of the advice given by the Deputy
Law Minister, I hold and maintain
that we are reverting them on account
of inefficienty. There is no question
of victimisation or punishment.

Shri Kapur Singh rose—
Mr. Speaker: He has already put
two questions. I shall allow him later.

Y AT : W FEEAT KU A AV A
& favig % falr Wy o ot ) & AT
srgan § Fr am e 5 fadta foam
afg gt, ot a1 ?

sft JET 95T wAT 0 AZ GET AL
fafmdt 51 & A7 ga g A A A
A Feiem g g7 a
gy a1 fafady @1 &t Jam ar, 29
fafFwdt &1 A1 3 ar ) dfare T
wywr g & Al afeas afaw
THIOA § W g0 & Iq e Aea faar )

oft wTTy : WeTE wErEd, |aTT ar
ag q1 fF qaA w7 K1 waw g arAd

W@ WEWT . §ATT g 91 5
SET WA qTZE FY 4 TR WA o
ar TET 1 gl Wt 4 oy 1 IF wav
Haer fwar o

sft WY e wan FaH q3T AEe
F ot gamdt fafzmigragr erfhir§ ..
{Interruptions.)

Mr. Speaker: I shall get the ans-
wer. Why should the Members be so
impatient? g wEEw W #T

wara Az ¥ f6 g wgT waw w3
qgw & qrE WA A o ar JE¥

~t AgT wy wer ¢ TE angw, g
S § F 707 "&KWt
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Shri Kapur Singh: Was the file
sent to the Prime Minister for orders

or for instruclions? a7 LTAR BLE |
¥ g W

off W dgew . WEE AE &
g A1 RFdEm s § ag fow fowr
fafredie & qmfug g &, o ak
a7 37 fafae<i & qra 39 F1 qam 94y
AT AT RFE, AR gm A wTE S
T F EATTRTA G AT HILT2XE
57 ¥4 & & F qar7 G4 ot ¥ gaAw
241 ¢ fr ga gz Friart 51 am &,
ag gEnT a4 At § | & ¥ @ @
war g

Shri Kapur Singh: May I know
whether the Home Ministry, in  its
circular No. MNOF/44/1/59 dated 15th
April, 1959, had laid down that O.Ts
must not be kept on probation for
more than two years? If so, may 1
know why, in compliance with these
instruc.ions, no action was taken dur-
ing that pe.iod and action is taken
now?

Shrl §. N. Chaturvedi: On a point
of order. May 1 know whether the
cases of one or two Government ser-
vants can be raised in this House and
in this manner?

Oral Answers

Mr. Speaker: It pertains to a class
of servants and no! to one or two. If
it had been apparent to me that it
concerned only one individual, I

would not have allowed it. (Inter-
ruptions).

Order, order. Let the Minister
answer.

8hri Mchr Chand Khanma: If the
Hon. Member writes to me with a
copy of the circular which he quoted
just now, I shall certainly look into
it.

Sh Daji: Does not the Govern-
ment feel that the whole set-up will
be upset if it starts reverting persons
who have officiated for more than 8,
10 or 15 years?



3835 Wrilten Answers

Shri Mehr Chand Khanna: In this
expanding Department, I have near-
ly 200 officers who are officiating.
About 170 of them are Executive En-
mneers (Engineering) and about 30
of them are Electrical Engineers. The
rases of all these 200 officers were
seen by the Depar.mental Promotion
Committee presided over by a mem-
ber of the Union Public Service Com-
mission and they have held that the
record of these 28 officers, about whom
there is an implied reference in this
question, is not good and that they
should be reverted. That is the
position. Out of 202, we are only deal-
ing with 28 officers now.

The other part of my hon. friend's
question was why we had taken this
action after all these years. 1 would
like to submit that we have trieg ic
give them eve-y possible chance to
improve, but when we found that
they could not improve, we had to
revert them.

WRITTEN ANSWERS TO
QUESTIONS

Co-operatives for Loading
and Unloading at Ports

*420. Shrimati Savitri Nigam: Wil
the Minister of Labour and Employ-
ment be pleased to state:

Labour

(a) whether there is any proposal
to form labour co-operatives for load-
ing and unloading the goods and for
handling the foodgrains at the Ports
in order to avoid strikes and exploi-
tation of the labourers; and

(b) if so, the main features of the
scheme?

The Minister of Labour and Employ-
ment (Shri D, Sanfivayya): (a) No.

(b) Does not arise.
Code of Conduct for Diplomats
*425. 8bri Harish Chandra Mathur:

Will the Minister of Extermal Affairs

be pleased to state:
(a) whether there is any code of
conduct for the Heads of Misslons
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and senior officers and their wives
regarding public utterances and pri-
vate talks on policy matters of Gov-
ernment;

(b) how this code of conduct is en-
forced; and

(c) whether any breach of the code
has taken place and action taken
during the last five years in this
behalf?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) Government
have issued instructions regarding
public utterances by Heads of
Missions and other officiais
serving abroad. Besides, all officials
are governed by the Conduct and Dis-
cipline Rules and Official Secrets Act.
While the rules do not specifically
include the wives of nfficers, it is well
unders vod that office s sent abroad
should ensure that ‘heir families do
not act against Indiz's  interests or
make statements whith may emhbar-
ress Government,

(b) When any breach of the rules
comes to the notice of the Govern-
ment administrative action is taken
against the offender.

{e) No, Sir.

Lathitilla-Dumabari Area

+428 Shri C. K. Bhattacharyya: Will
the Minister of External Affairg be
pleased lo state:

(a) whether Pakistan has demanded
flve villages in the Lathitilla-Duma-

bari area in Assam; and

{b) if so, the stand taken by Gov-
ment in the matter?

The Minister of Btate in the Min-
istry of External Affairs (Shrimatl
Lakshim Menon): (a) and (b). Near
the Assam-East Pakiston border, therg
is a group of five villages (Lathitiis,
Baraputni, Dumabari, Karkanapute
and Putni) over which there 15 3 dis-



3897 Written Answers

pute between India and Pakisian re-
garding the demarcation of the border,
in terms of the Radeliffe Award. The
dizpule arose mainly due to a disrre-
pancy between the text of the Rad-
cliffe Award and an illustrative map
attached to the Award. Pakistan
claims Lathitilla and Karkanaputni
in their entirety, and sizable part, of
Dumabari, Baraputni and Putni. This
claim is con'rary to the wrilten des-
erintion in the Award, according o
which the boundary line should de-
vide the thanas of Patharkandi and
Kulaura. Since the five villages have
always becn administered under the
Patharkandi Thana in Assam, our
stand is that these villages shou!d he
part of India. Radcliffe has s=pecifi-
cally laid down that in case of dis-
crepancy between the text of the
Award and the illustrative map, the
written description would prevail.

Map published in “Pakistan
Times”

*431. Bh+i Basappa: Will the Min-
ister of External Affairs be pleased
to siate:

(a) whether a map published in the
‘Pakistan Times' of Lahore has con-
tradicted Pakistan's claim to Indian
Terrilory in the Rann of Kutch; and

(b) if so, what use was made of
such a map to bring home to Pakistan
their fase claim?

The Deputy Minister in the Min-
Istry of External Affairs (Shrl Dinesh
Singh): (a) Yes, Sir.

(b) Indian newspapers publicized
the fact that this map contradicted
the Pakistanl claims. This fact was
also conveyed to our Missions abroad
for suitable publicity In their respec-
tive areas.

Hunter Jet-fighters from U.K.

*432. Bhri P. C. Borooah: Will the
Minisier of Defence be pleased to
state:

(a) whether the supply of Hunter
jet-fighters from Britain has already
commenced;

SEPTEMBER 6, 1965

Writtern Angwers 18498

(b) if so, how many aircraft have
so far been delivered;

fc) how many
come; and

maore are yet to

(d) on what terms these are being
supplied?

The Minister of Defence (Shri Y. B.
Chavan): {a) to (d). It will not be
in the public interest to disclose the
information.

Price-page Srhedule for Newspapers

[ Shri Solanki:
a3 { Shri P, K. Deo:
*" Shri Narasimha Reddy:
|_Shri 1. B. 8. Bist:

Will the Minister of Information
and Broadcasting be please] to state:

(a) whether it is a fact that the
Pre ident of the Indian Languages
Newspapeors Association has suggested
the prescribing of a price-page sche-
dule and also a proportion between
the advertisements and the reading
matter in the newspapers;

{b) whether Government have con-
sldered the proposal; and

(c) if so, the decision taken thereon?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi); (a) It has come to the
notice of Government through Press
Reports that the President of the
Indian Languages Newspapers Asso-
ciation made such a suggestion omn
June 30, 1965 while addressing the
24th Annual General Meeting of the
Association.

{b) and (c). In view of the
Supreme Court's judgement declaring
the Price-Page Schedule as invalid, no
further action is contemplated at pre-
sent.

Hydrographic Survey of Indlan
Waters

*434. Shri Raghunath Singh: Wil
the Minister of Defence be pleased to
state:

(a) whether the Hydrographic Sur-
vey Committee of the National Har-
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bour Board at its meeting held on the
13th July, 1965 recommcended that a
minimum of four survey ships with
electronic aids, together with  the
necesary trained personnel :hou'd be
continuously deploved so as to com-
plete the revision cyvle of hydrogra-
phic  survey of Indian waters and
offshore Island; within a reasonable
period; and

(b if su, whether Governmaent hnve
sufficient equipment for the purpose?

The Minlster of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) The Indian Navy has four su:-
vey ships for hydrographic surveys.
Modern electronic aids in position fix-
ing ete. have been introduced in the
Naval Hydrographic Service. The
procurement of additional equipment
has to be phased taking into conside-
ration the cost, the availability of
foreign exchange and the performance
of the sets already In use etc.

Employment in Public SBector

*435. Dr. L. M. Singhvl: Wil the
Minister of Labour and

be pleased to state:

(a) whether the employment in the
public sector hay recently shown a
downward trend; and

(b) i so, the reasons therefor?

The Minister of Labour and Em-

ployment (Shri D. Sanjivayya):
(a) No.
(b) Does not arise.
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*437. Shri Harl Vishng Kamath:
Will the Minister of External Affairs
be pleased to refer to Prime Minis-
ter's reply given to the debate on the
Gujarat-West Pakistan border agree-
ment on the 18th August, 1985 and
state:

(a) the reaction of the Pakistan
Gove.nment to Government's decision
to cal] off Ministerial level talks, and
to refer the dispute straightaway to
the tribunal;
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(by when the tribuna] will be con-
stituted;

(c) the names of its Chairman and
two members;

(d) when it will start functioning;
and

(e) its terms of reference?

The Minister of State in the Min-
istry of Exiernal Affairs (Shrimati
Lakshmi Menon): (a) Pakistan ac-
cepted our proposal and agreed to
refer the matter to the next stage, ie.
the tribunal.

(b) to (e). A tribunal will have to
be constituted by the end of October,
1965, and should start [functioning
thereafter. The recourse to the tri-
bunal is for determination of the bor=
der between Kutch and Sind in ihe
light of the respective claims and evi-
dence produced before it by Inaia
and Pakistan. The decision of the
tribunal shall be final and binding on
both parties. The tribunal shall re-
main in being until its findings have
been implemented in full

The question of scle:ting names for
the membership of the Tribunal as
weoll as for its Chairmanship is under
consideration.

Indian Immigrants In UK.

*438, Shrimati Malmoona Sultan:
Will the Minister of External Affairs
be pleased to slate:

(a) whether the British Government
have decided to cut the quota of im-
migrauts from the Commonwealth
countries tg an overal] 7,500 a year;

(b) if so, the average inflow into
thot country from India during the
last five years; and

(c) how far it is likely to be res-
tricted as a result of the recent cur-
tailment in the quota?

The Depuly Minister in the Wnis.
try of Ex‘ernal Affairs (Sbri Dinesh
Bingh): (a) to (¢). A statement is
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piaced on the Table of the House.
[Placed in Library, See No. LT-4761/
65].

Remarks of a London Maglistrate
about Indla

[ Shri Hem Barna:
439, J Shri Surendra Pal Singh:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government's attention
has been drawn 1o a report in 'The
Hindustan Times' dated the 17th
Augus:, 1965 which stales “India has
been held as one of the British domi-
nions outside the UK. and not a
sovereign indcpendent Republic” in a
recent order passed by a  London
magistrate; and

(b) if ro, whecther the matter haa
been taken up with the UK, Govern-
ment with a view to correcting this
wrong image of India projected across
the world?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. Under 1he “Jnited
Kingdom Maintenance Orders (Facili-
ties for Enforcemient) Act, 1820, a
form has been prescribed for use by
the Mag strates. UInder this form,
the court may make an order against
a Defendant who is 1ssiding mm “a
part of Her Majesty's Jominions out-
sile the United Kingdma™ ta which
the said Act applies. This form was
prescribed in 1920 and since no special
form has been pres:cribad for orders
against a Defendant residing in the
various independent C wealth
countries, the old form is still being
used. ’

(b) Indian High Commission in
London has taken up the matter with
the UK. Government for appropriate
modification in the form.
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Advertising in India

=441, Shrl Harish Chandra Mathur:
Will the Minister of Information wnd
Broadcasting be pleased to state:

(a) the estimated annual turnover
on advertising in India and the broad
break-up of this amount;

{b) whether bulk of the busi is

since this matter was raised in the
House during the last Session?

The Miniser of Information and
Broadcasting (Strimati Indira
Gandhi): (a) Authent.c mformat,en

regarding the annual turnover on ad-
vertising in India is aot available,
although according o non-utlicial
estimates, it is of the order of Ha. 30
crores. The break-up of this figure is
not known,

(b) It is understood that fully
forejgn-owned advertising agcncies
handle about 40 per ceut of the total
advertising in the country;

() Government are inlcrested in
the growth and development of Indian
advertising agencies;

(d) No, Sir.

Threat of Chinese Nuclear Attack

[ Shri Hari Vi-hnu Kamath:
*442. { Shri Daljit Singh:
| Shri Sadhu Ram:

Will the Minister of Exitrnal Aff-
airs be pleased to state:

(a) whether measures, diplomatic
and ‘military, are being devised by
Government to counter a possible
Chinese nuclear attack against India;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Exiernal Affairs (Shrimatl
Lakshmj Menon): (a) anl (b): Gov-
ernment have drawn attertion to the
serioug threat to internalional peace
and security posed by China's acqui-
sition of a nuclear weapons capabilily
and have proposed that creaible

handled by fully foreign-owned com-
panies;
reaction

(e} if so, Government's

thereto; and

(d) whether
collaboration has been

any further foreign
sanctioned

arrang ts shculd be worked out
to assure the gecurity of al! countries
facing a nuclear threat, ir order to
prevent the further proliferation of
nuclear weapons, The implcations
of the Chinese nuclear threat {rom
the point of view of India's security
are constantly under review.
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Assats of Indians in Burma

{ Shri P. C. Borooah:

| Shri Mohan Swarup:
443 { Shri Ram Harkh Yadav:

i Shri Narendra Singh

. Mahida:

Will the Minister of External Affairs
be pleased to state:

(a) whether an Indian officizl drie-
gation was sent to Ruangoon for talks,
on the question of payment of com-
pensation to Indion: who left Burma
during the past few months, in the
second week of August, 1965 and

{b) if so, the result thereof?

The Deputy Minister in the Minis-
of Extcroal Affawrs (Shri Dinesh
Singh): (a) A Delerntion  of Iniian
Officlals visited Rangooa from 10th to
14th August, 1965

(b) The Delegation held  discuss
sions with Burmese oiliciais on the
problem of the assciz ot Indian
nationals in Burma. This was |Ip
continuation of discussiuns that have
been going on between the two Gov-
ernments,

No-War Pact with Pakistan

*444 BShrimatl Malmoona Sultan:
Will the Minister of Extcrnal Affalrs
be pleased to state:

(a) whether the Pakistan Govern-
ment has rejected the Prime Minister'y
offer of a no-war pact between India
and Pakistan; and

(b) It w0,
thereto?

The Minister of State in the Minis-
of External Affaire (Shrimatl
Lakshml Menon): (a) and (b). The
Government of India have on more
than one ocasion, offered o no-war
pact to Pakistan but thi; offe: hax
been persistently rejected. As re-
cent events have shown Pakistan has
deliberately chosen the path of aggros-
sion. The resulting situation is being
met effectively.

Government’s reaction
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Secession of Singapore from Malaysis

*446. Bhrl Harl Visanu Kamath:
Will the Minister of External AMalrs
be pleased to state:

(a) whether it is a fact that Singa-
pore has seceded from the Malayslan
Federation; and

(b) it g0, whether the Government
of Malaysia and/or the Government of

of Singapore have ted to
Government the reasons for e
secession?

The Deputy Minister in the Minis-
try of External Affairs (Bhri Dinesh
Singh): (a) On the 8th of August,
1965, Singapore seceded from the
Malaysian Federation and became an
independent State.

(b) Both the governmenia of
Malaysia and Singapore have in-
formed lhe Government of India that
the secession was by mutual agree-
ment.
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Fit. Lt. Sikka of the LAF.

*447. Bhrimati Maimoona Saltan:
Will the Minister of Defence be plens-
ed to state:

(a) whether it is a fact that Fit. Lt.
Sikka of the LAF. has been returned
to India by ihe Pakistan Government;

(b) whether it is also u fact that
Flt. Lt, Sikka was stated by the
Pakistan Government as a ‘Stretcher
case’;

{c) whether Government have pro-
tested to the Pakistan Guvernment for
denying means to Tnda to get infor-
mation about Flt, Lt Sikka's illneas
at an earlier stage; and

(d) if so, the reaction of the Paki-
stan Government thereta?

The Minister of Defence (Shri ¥. B.
Chavan': (1) Yes, Sir

({b) The officer was repairialed as a
‘Stretecher Casc”,

(c) Nep, Sir,

(1) Dozs not arise.

Extcrnal Puoblicity

Cehri PG Rornoah:
j Shri Raghunath Singh:
-
M. < G Raeri:
| Shrimali Maimoona Sultan:
Wil) the Miniticr of External Affalrs
be pleased to state:

(a) whether it 7s a fuct thet after
his recent visit abroad, the Minister

of Communication; gave a poor ac-
count of the External Publicity ar-
rangements of Indin; and

(b) if so, Government's reaction

thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Mingh): (a) Minister of Coemmunica-
tions ig reported to have said that
“Indian publicily abroai is weak”,

(b) The guestion of improvirg our
external publicity is kept constantly
under review and necessary sleps are
taken wherever possible.

»
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Vie'ation of Industrial Truoce
Resolution

1525. Shri A, K. Gopalan: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) whether Government have re-
ceived any represen a'ion that the
Kannan Devan Company, Munnar
(Kerala) has violated the Industal
Truce Resolution: ang

{b) if so, the sieps taken by Gov-
ernment in tais rogard?

Tie Minis'er of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
The Central Governunent  Loe nat
received any reprefeatation. The
Government of Kerala however, pe-
seiveyd o complaing that the Cempany
was roluctant {o reitle  disputes by
voluntary arbitrat on 8s envisaged in
e Industrial Truce Hesoluticn.

(h) The matter i being contider-
2 by the State Imnlementation and
Evaluation Committce and the Plan-
tat.nn Labour Committoes,

Wagrs of ltubber, Tea and Coffes
Plantation labourers in Kerala

1526. Shri A. K. Gopalan: Will the
Min ster of Labour ang Employment
be pleass? ty state:

(a) whether it is a fari that  the
minimum wages of ths Rubber, Tea
and Coffce Plantalicn abourers have
not b2 revised in Kerala since 1852;
and

(b) it so, the reasons therefory

The Minister of Labhour and Em-
ployment (Shri D. Sanjivayya): (a)
Minimum rates of wages fcr Tea and
Rubber Plantation workers in Kernla
have been revised with eifoct from
1st March, 1865. The questicn of re-
vising the m nimum rales of wages
for Coffee Plantation workery is under
the consideration of the Meruls Gov-
ernment,

(b) Does not arise.
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Bidi and Cigar Indus'‘ry in Kerala

1527, Shri A. K. Gopalan; Wil! the
Minister of Labour and Employment
be pleased lo state:

(n) whether the employers in the
Bidi and Cigar Industry in Keralaare
reluc.ant to pay dearness allowance
as re. ommend:d by the Industrial Re-
lations Committee for the Indusiry;

(b) if so, the st=ps taken to imple-
ment the recommendations;

(e) whether Government have re-
ceived rep.escntations from the wo.k-
men in the matier; and

(d) the number of workers em-
Ployed in the Industry in Kerala?

The Minister of Labour and Em-
ployment (Shri D. Sanjlvayya): ia)
Some of the managemnnts of the B'di
ani Cigar industry in Cannanore 1)is-
trict, Kerala did not implement in
full the recommendalions regurding
Danrness Allowance made by the In-
dustrial Helations Comm.ticee for the
Industry.

{b) The Industrial Relations Com-
mittee for the Bidi and Cizar Indus-
try appointed a sub-c_inmittee to go
into th= question and to nogollate
with the concerned parties for settl-
inz the problem. The sub-commit-
tec discussed the matler with the
employers' and workers' representa-
tives but nn settlement couldq be
reached. The District Labour Of-
cer, Cannanore, Goverrment of
Kerala, is now carrying on iurther
discussions on the issue to bring about
an amicable settlement.

(¢} Yes.
(d) About 1,30,000.

Economle Co-operation with Tunisla

(Shri Ram Harkh Yadav:
1528. < Shri Ram Sewak:
| Shri P. G. Sen:

Will the Minister of External
Affalrs be plrased to state.

(a) whethur it is a fact that the
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Governments of India and Tunisia
have entered ino an agreemen. for
technical, economical and scientific
co-operatlion between the two coun-
tries; and

(b) if so, the nature and terms
thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
An Agreement on Friendship and
Technical, Ec.nomic and Scient fle Co-
operation between the Government of
Tunis.a an} the Government ot India
was signed on 24th June, 1065,

(b) A cupy of the Agrecment is
placed on the Table of the House.
[Placed in Library. See No. LT-4762/
685].
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Consumer Stores in Public and Private
Sector Undertakings

1530. Shrimatj Ramdulari Sima:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) in how many private and pub-
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lic s»ctor undertakings employing
more than 300 workers, Consumers

S ores have been organised in  each
State;
(b) the number of undertakings

where these stores have not so far
been opened; and

(c) the reasons therefor?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
A statement ig showing the position
Statew . se 1n respect of the private
sector and Ministrywise in respect of
the Public sector is laid on tie Table
of the House, [Placed in Library.
See No. LT-4763/65].

(b) 1479.

(c) Difficulties about accommoda-
tion finance, and in gzetlin: regular
supples of commo lities, etc have
been meaqtioned by some emplovers.
1t would also appear that snme of the
defaulting emplovers have not piven
the scheme a sufficiently aigh priovity.

Minimum Wages for Agricultural
Labour

1531. Shri A K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) the categories of agricullural
labourers whi h are covered by the
Minimum Wages Act in Kerala;

(b) the machinery provided for the
implementation of the Act;

(c) the number of cases of non-
compliance of the Act which came to
the notice of Government last year;

(d) the number of prosecutions
launched dquring the last year for non-
compliance of the Act;

(e) whether Government proposc
to extend this Act to other agricul-
tural opzrations; and

(1) if so, what they are?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
to (f). Necessary Information s
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being collected from the Gouvernment
of Keralg and will be laid on the
Table of the House.

British Voluntary Workers

J Shri Ram Harkh Yadav:
| Shri Murll Manohar:

Will the Minister of Exiernal Affairs
be pleased to stata:

1532,

(a) whether a large number of Bri-
tish Voluntary Workers hav: arrived
in India on Government's invitation
to work on a number of projects;

(b) if so, the de’ails thercof; and

{c) the duration of their stay in

India?

The Minister of Exicrnal Affairs
(Shri Swaran Singh): (a) 51 volun-
tecrs have e2me to India under the
British Voluntary Serv.ee Uverscas
Progcramme 1865-68 and not on  the
invitation of Government of Inliia

fby The voluntary workers com-
prise 25 graduates and 26 schopl
leavers (High s h-ol passed). They

have come here partly lo voin experi-
ence and partly to help in gchool
teaching.

(ey Graduates are assigned for two
vears and the schoo] leavers for cnly
One year.

Quarters for P. & T. Employees in.
Kerala

Shri A. V. Raghavan:
1538 3 Shri Pottekkatt:

Will the Minister of Communiea-
tions be pleased to state:

(a) the number of class III and IV
employees of the P. & T. Departmant

in Kera’'a who have been provided
with quarters;
(b) the ber of such ployees

who have not been provided with
quarters even after the completion of
ten yecars of service; and

(c) the steps taken in the matter®
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The Deputy Minister in the Depart-
ment of Commanlcations (Shri
Bhagavati): (a) 642

(b) 4110

(¢} Proposals for constructicn of
quarters at a number .f places on
available sites are under considera-
tion. Proposals for acquisition of
land at following placz; have been
approved:

1. Ernakulam

2. Kottayam

3. Cannanore

4, Tr.vandrum

5 Alleppy

6, Kozikode

7. Trichur,

'Cr-ymonwealth Sceretariat ang Com-
minwealth Foundation

1534, Bhri Hem Raj: Wil the
Min ster of Extarnal Afliirs be pleas-
ed 1o state the financia] burden which
Indin shol! have to bear o account of
its share of contribution towards the
Comimonwenlth Seeretariat and  the
Coinmunnwenlth Foundas on?

The Mialster of External AfMairs
(Shri Swaran Singh): India will be
confributing 11.4 per vent of the Sce-
retariat’s expenditure awl 81  per
cent of the Foundation's expenditure,
totalling  approx.mately £30,000 a
year,
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Aseets of Central Ministers

1537, Shri Harl Vishnu Eamath:
Will THe Prime Minister be pleased to
refer to the reply given to Starred
Question No, 881 on the 31st March,
1885 and state:

(a) whether, among the Central
Ministers, any of the declarations
show assets grossly disproportionate
to his income;

(b} whether in any case the liabili-
ties are greater than the assets;

(¢) #f a0, whether any inquiry or
action has been initlated in cases
referred to in part (a) and (b)
above; and

(d) if mot, the remsons therefor?

The Prime Minister and Minisier
of Atomic Energy (Shrl Lal Bahadur
Bhastri): (a) The assets declared by
the Central Minjsters do nnt pertain
merely to the period of their tenure
as Ministers but also include the
assets acquired by them before they
bacame Ministers. It would, there-
fore, be unrealistic to comparc these
assets with their income during the
period they have held office as Minis-
ters.

(b) No.

(c) and (d). Do not arise.
1158(Ai)LSD—3.
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Foreign Minister’s Visit Abroad
' Shri P. C. Borooah:
] Shri Jashvant Mehta:
1538,
7 Bhri Guishan:
| Shri Maniyangadan:

Will the Minister of
Affairs be pleased to state:

(a) the countries which he visited
during the last three months on the
eve of the Afro-Asian Conference in
Algiers; and

External

(b) the points on which Indian
view was hrought home by him to
these countries and with what result?

The Minister of Externa] Affalrs
(8hri Swaran Singh): (a) The Minis-
ter of External Affairs visited Kenya,
Uganda, Ethiopia and thic United Arab
Republic,

(b) The broad purpose of the visit
was to promote goodwill and eo-
operation and to exchangs views on
matters of common concern between
these countries and India. Majer
international issues such as colonial-
ism, the race conflict, disarmament,
strengthening of the United Nations
and economic collaboration were also
discussed, particularly in the context
of the Afro-Asian Conference. The
role of the Indian communily ia
Africa was alpo examined.

The Minister of External Affairs
explained India's stand on these vari-
ous jssues. As to the Afro-Asion
Conference, he particularly emphasiz-
ed the importance of sceking cons-
tructive solutions to international
problems; of excluding bilateral dis-
putes from its purview and of en-
suring its representative character
regardless of differences of social and
political systems among member
countries,

The Minister of External Affairs
found that these countries shared s
great deal of common ground and
similarity of approach with India,
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Marmagao Port

Shri Subodh Hansda:
Dr, P. N. Khan:
1539. < Bhri 8. C. Samanta:
{Shﬂ M. L. Dwivedl:
Shrimatl Savitri Nigam:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Court of enquiry
constituted by Government to ascer-
tain the causes of industrial unrest
and to suggest remedial measures to
be adopted for improving the indus-
trial relations between the employers
and the workers of marmagao Fort
has submitted any report; and

(b} if not,
report?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
No,

(b) The Presiding Officer fixed a
hearing at Bombay on thy 2Znd Sep-
tember, 1885 and hiz report is expect-
ed shortly.

when it wiil submit its

L.D.Cy, in Ordnance Corps

Shrimatj Savitrli Nigam:
1540, { Shri M. L. Dwivedi:
Bhri 8§ C, Samanta:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 1344 on the
22nd March, 1985 and state whether
any action has been taken to bring
the Lower Division Clerks of the
Army Ordnance Corps on the Central
roster?

The Minister of Delence (Shri X. B.
Chavan): The matter is still under
examination,

Pensions of Deceased Soldiers

1541. Shrimati Savitri Nigam: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 619 on the 29th March,
1085 and state whether all the 350
pending pension cases relating to the
beneficiaries located in Nepal have
pince been disposed of?

SEPTEMBER 6, 1965
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The Minister of Defence (Shri ¥, B,
Chavan): No, Sir.  About 150 cases
have since been decided, and efforts
are being made to finalise the remain-
g cases oz soon as possible,

Information Officers in Indian Forelgn
Service

1542. Shrimati Savitri Nigam: Will
the Minister of External Affairs be
pleased to refer to the reply given to
Starred Question No, 618 on the 28th
March, 1965 and state the number of
Information Officers in the Indian
Foreign Service who have no experi-
cnce o Journalism and who have
never worked in any newspaper or
publicity Organjsation?

The Minister of Exterual Affalrs
(Shri Swaran Singh): There are nu
Information Officers in the Indian
Foreign Service as such. However
all Publicity Posts at Headgquarters as
well as abroad are manned by the
Indian Foreign Service A/B  and
members of the Information Servicc
of India. Of the total 70 Publiclty
Posts, 53 are manned by members nf
the Information Service of India while
the remaining 22 are manned by the
Indian Foreign Service A/B. Of the
total number of 75 officers engaged in
publicity, 37 did not have any jour-
nalistic experience before,

ALR. Correspondents In Asian and
African Countries

1543. Shrimati Tarkeshwari Sinha:
Will the Minister of Information and
Broadcasting be pl d 1o slate:

(a) whether there is any proposal
to appoint full-time correspondents
representing the ALR. in the Asian
and African countries; and

(b) if so, the countries chosen for
the purpose?

The MTnister of Information and
Broadcasting (Shrimat} Indira

Gandhi): (n) Yes, Sir.

(b) The proposal at present is 10
post two  Correspondents abroad.
One will be stationed in Cairo to
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cover Africa and West Asia, while
the other will be stationed in Hong

Kong to cover South and South East
Asia_
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Indian Embassies In U.S.A, and
U.SSR.

1545, Shri Vishwa Nath Pandey:
Will the Minister of Exiternal Affalrs
be pleased to state:

(a) the number of employees work-
ing in the Indian Embassy in U.S.A.
and Russia from 1959-60 to 1964-85
upto 30th June, 1865;

(b) whether any steps have been
or are proposed to be taken to reduce
the number of staff;

(c) if so, the details thereo! and
also the result achieved; and

(d) the annual expenditure in-
curred during the above period?

The Minister of External Affairs
(Shri Swaran Singh): (a) The num-
ber of employees working in the
Embassies of India, Washington and
Moscow is given below yearwise:—

Washingron Moscow

1959-60
1960-61
1961-62
1962-63
1963-64
1964-65

1965-66 . .
(upto jo-6-1965)

{b) A review of all the permanent
and temporary posts is undertaken
every year and only those postsasare
justified on the basis of workload are

87 29
L

93 9
%o
95 34
93 33
94 49
100 45

continued for the next ycar.

(¢) The activities of our Embnas-
sies in Washinglon and Moacow have
increased greatly in recent years. No
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reduction in staff has, therefore, been
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(d) The figures of annual expendi-

poasible. ture are given below:—
Year Washington Moscow
Rs. Rs.

1959-60 34,03,176  B,36,301
1960-61 37,90,043 10,08,900
1561-62 3745937 12,54,471
1962-63 40,72,367  13,36,896
1963-64 43,46,994 15,09,182
1964-65 487,717 16,96,398
1965-66 18,72,644 05,22
UPLo 30-6-1963) e #05:235
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Wireless Link with U.N. Healquarters
1547 J Shri Heda:
'1_ Shri Vishwa Nath Pandey:

Will the Minist of Ext 1
Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to accede to
the reques of the United Nations
authorities for the introduction of a
wireless communication link between
the UN. Headquarters and New
Delhi; and

(b) if so, the totsl amount of ex-
penditure likely to be incurred there-
on?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Government of India will
oot incur any expenditure on this
arrangement which is the responsibi-
lity of the United Nations.

Death of an LA F. Officer in UK.
1548. Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to refer to the reply given tg
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Unstarred Question No., 2608 on the
26th April 1965 and state:

(a) whether the report of the Court
of Inquiry conducted into the air
crash, in which an Officer of the LAF.
died, has since been received from
F.he UK. Government; and

(b) if so0, the outcome thereof?

The Minister of Defence (Shri
Y. B. Chavan): (a) Yes,

(b} According to the Board of In-
quiry held by the UK. Government,
the flight was properly authorised
and all relevant orders were complied
with. The primary cause of the acci-
dent was loss of power on the star-
board engine due to malfunction of
the barometric pressure control. The
contributory cause was inability of
the pilot to retain control due tg his
limited experience of multi-engine
aircraft. The alrcraft escape facili~
ties were not used.

Some foreign body in the barome-
tric pressure control caused los; of
power from the starboard engine.
There was, however, no evidence of
technical inspection failure or servic-
ing fallure.

dge ¥ P wm ¥ giew
ot geR o we
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Sainik School, Kapurthala
1352. Shri Daljit Singh:

Minister of Defence be
state:

Will  the
pleased to

(a) the quota reserved for the
Scheduled Castes and Scheduled
Tribes candidates for admission to

the Sainik School, Kapurthala; and

{b) the number of Scheduled Castes
and Scheduled Tribes candidates ad-
mitted in 1963-64 and 1964-85 in the
said Sainik School?

The Minister of Defence (Shri ¥
B. Chavan): (a) There is no quota
reserved for Scheduled Castes and
Scheduled Tribes candidates for ad-
mission to the Sainik Schools in India.
However for candidates belonging io
Scheduled  Castes/Scheduled Tribes
special consideration has becn  given,
in that admission is given on securing
qualifying marks without regard to
the position in the merit list.

(b) Nil as none qualified in the en-
trance examination.

Panchayat Samities Offices

1553. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state the number of Panchayat
Samities Offices in  Punjab  where
telegraph  and  telephone facilities
have not been provided so far?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): 51 stations with Panchayat
Samitis Offices have not been provid-
ed with telegraph facilities and 46 such
stations have not yet been provided
with telephone (Public Call Office)
facilities,

Unemployed Persons in Punjab

1554. Shri Daljit Simgh: Will the
Minister of Labour and Employmeni
be pleased to state:

(a) the number of unemployed per-
sons registered with the different Em-
ployment Exchanges in Punjab as on
the 30th June, 1965;
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(b) the number of the educated
above Matric among them; and

(e) the number of educated women
among them?

The Minister of Labour and Em-
ployment (Shri D. Samjivayya): (a)
1,01,785.

(b) 35,682.
(c) 8,525,

Upgrading of Post Offices in Punjab

1555, Shri Daljlit Singh: Will the
Minister of Communications be pleas-
ed 10 refer to the reply given to Un-
starred Question No. 3370 un the 10th
May, 1965 and state the criteria fol-
lowed in upgrading Post Offices und
the special consideration given in up-
grading Post Offices in the backward
hilly areas of Punjab? '

The Deputy Minister in the Depart-
ment of Commumications (Shri Bluga-
vath): The following criteria are ob-
served in upgrading Branch Post
Offices, Extra Departmental Sub Post
Offices and Sub Post Offices;

(a) Branch P.Os. gnd Exira Depart-
menta]l Sub Post Offices are upgracdl-
ed intg Departmental Sub Post Offices
it such offices have a mmmum of 5
hours work and also in rural areas the
loss 1o the Department on sccount of
such upgradation does not excced
Rs. 500/- per annum.

(b) Each district should have a Head
Post Office provided that at lesst 20
sub-offices can be attached to it. In
other cases a Sub Post Office is up-
graded into a Head Post Office when
the number of Sub Offices attached to
its parent Head Office (which 15 to be
bifurcated) excceds 60. It is also
necessary that as a result of this change
the old and new Head Offices should
have at least 20 Sub Offices under
each. In the case of backward areas
or where there will be a definite 1im-
provement in financing Branch OMces
and Sub Offices, however, a iower
standard may be followed.
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The upgrading of Post Offices gitu-
ated in the backward hilly areos of
Punjab will be governed by the abuve
stundards,

Indian Repatriates from Mosambiqae
[ Shri Sureadra Pal Singh:
1558. { Shrl Jashvant Mehia:
| Shri Narendra Singh Mahida:
Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 1252 on the
10th May, 1965 and state:

(a) whether the report from the
Mexican Minister in Lisbon about
the total assets left behind in Mozam-
bique by the Indian repatriates has
been received; and

(b) it so, the action taken or pro-
posed o be taken by Government in
the matter?

The Minister of External Affairs
(Shri Swaran Singh): (&) Yes, Sir.

(b} The report is being examined by
Government.

Recruiting Centres

1557. Shrl Hem Raj: Will the
Minister of Defence be pleased to
state:

(a) the number of recruiling cen-
tres existing in the country both per-
manent and temporary, Stale-wise;

(b} the number of centres which

have been closed during the last
year;

(¢} whether any  representations
have been received to make the

Hecruiting Centre at Hamirpur, Dis-
trict Kangra, a permanent one; and

(d) if so, action teken thereon?

The Ministey of Defence (Shri Y.
B. Chavam): (u) A slatement giving
the required information is laid on the
Tuable of the House. [Placed in
Library. See No. LT-4764/85].

(b) Seven Recruiting Offices were
closed in May, 1964,

{1} Representations were received
against the intended closure of the
Recruiting Office at Hamirpur,
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(d) It was decided to defer the

closure of that office for the time be-

ing and to review the matler later.

Delhi-Bangkok Radio Telephone Link

1558, Shri P. C. Borooah: Will the
Minister of Communications be
pleased to state:

(a) whether a Delhi-Bangkok radio
telephone link was opened on the 21st
June, 1065;

(b) if so, at what cost; and

(¢) the countries with which such
links have already been established?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vath): (a) Yes, Sir.

(b) No extra expenditure has been
incurred in providing the service
which wag opened by utilising the
existing equipment and staff.

(e) Direct radio-telephong service
is available from India to twenty-six
countries, including Thailand. The
names of these countries are given in
the statement laid on the Table of the
House. [Placed in Libra-y Sece No.
LT-47685/65].

Strength: of N.C.C.

1559. Bhri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state:

(a) whether Government propose
to raige the strength of the National
Cadet Corps during the Fourth Five
Year Plan;

(b) if so, the details thereof; and

(c) the approximate expenditure
likely to be incurred thereon?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes.

(b) Since the Universities have
made N.C.C. training compulsory for
male students, the Senior Division
N.C.C. has to expand in order to ab-
sorb the increased intake in Universi-
ties during the Fourth Plan. It is
expected that the expansion will be
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from about 11 lakh cadets at present
to about 15 lakh cadets at the end of
Fourth Plan. It is also proposed to
achieve parity in strength between the
Senior and Junior Divisions N.C.C.
by the end of the Fourth Plan. The
Junior Division N.C.C. is expected to
increase from @ lakh cadets to 15 lakh
cadets.

{c) The proposals are under dis-
cussion with the Planning Commis-
sion. The approximate expenditure
will be Rs. 4018 lakhs out of which
the Central Government will bear
Rs. 3174 lakhs, the rest being borne
by State Governments.
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Film Festival at Veaice

[ Shri Heds:
\ Dr. Mahadeva Prasad:

Will the Minister of Information
and Broadcasting be ¥ to state:

(a) the number of films sent for
the Film Festival at Venice; and

(b) the Indian fllms which were
pted by the Prelimi Screen-
ing Commitiee of the Film Festival?

The Minister of Informatiom and
Broadcasting (Shrimat] Indira
Gandhi): (a) The {following three
feature films were cntered by the
Government of India in the Interna-
tional Film Festival {0 be held at
Venice from the 24th August, 1965
to 6th September, 1965:—

(1) “Kapurush”
Produced by M/s R.D.B &
Co., Calcutta.

(2) "Geet Gaya Pattharon Ne"
Produced by M/s V.
Shantaram Productions,
Bombay,

(3) “Anustup Chhanda"
Produced by M/s B. K. Pro-
ductions, Calcutta.

(b) Prints of the two films “Kapu-
rush" and “Geet Gaya Pattharon Ne”
were sent by l.he Prodl-lﬂ:ra for ulec—
tion by the Preli
Committee but only ’Knpurush" was
accepted for competition by the Com-
mittee.

Writ Petition by “Deccan Herald"
against “Indian Exprom”™

1563. Shri Basappa: Will the Minis-
ter of Inf tion and Broadcasting
be pleased to state:

(a) whether the Union Government
has been impleaded in a writ petition
fileq by the “Deccan Herald” against
the “Indian Express” in the High
Court of Mysore; and

(b} if so, why the Union Govern-
ment has been impleaded and whether
the Union Government has filed any
aMdavit?
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The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir. The Union

of India has becn eited as one of the
Respondents in writ petition filed in
the Mysore High Court by Messrs
Printers Mysore (Private) Ltd, pub-
lishers of '‘Deccan Herald, English
daily and ‘Prajavani’, Kannada daily.

(b) The Petitioners have sought a
writ of mandamus or any other appro-
priate writ or order or direction for-
bidding the Union of India, the Regis-
trar of Newspapers for India and the
Chicef Controller of Imports and Ex-
ports, New Delhi, from granting any
newsprint or newsprint guota or per-
mitling the diversion or use or other-
wise appropristion of any newsprint
allotted to the Indian Express etc. pub-
lished from any other centre, for the
publication of the Indian Express and
Sunday Standard, Bangalore. The
counter-affidavit has been filed on be-
helf of the Government.

Telephone Connections In Maharashira

[ Shri M. L. Jadhav:
| Shri Jedhe:
1564.{ Shri D. S. Patll:
| Shri Tulshidas Jadhav:
| Shri Kamble:

Will the Minister of
tions be pleased to stale:

ta) whethey there has been a heavy
demand for telephone connections in
Wahnrashtra;

(b) whe'her this demand is held up
tor want of adequate supply of tele-
phone wires and other material; and

(¢} the efforts being made to con-
nect important centres in the rurai
areas with telcphone connections?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati}: (a) The demand for telephone
vonnections is heavy in all the large
towns and in all the States.

(b) The demands are held up for
want of adequate resources in gene-
ral. In particular cases hold-ups occur
fdue to various causes like delays in
acquisition of land, construction of
buildings, shortage of equipment and
other material etc, including wires.

Communica-
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(«) Telephone facilities are available
atl 237 important centres in rural areas
including Block Development Head-
quariers and Mahals, and sanctions
have been issued for opening 38 more
long distance Public Call Offices at
such other places in Maharashtra.

Visit of Japanese Rocket Expert

Shri Solanki:
1565. { Shri Vasudevan Nair:
| Shri Narasimha Reddy:

Will the Prime Minister be pleasea
lo state:

(a) whether it is a fact that a
Japanese rocket expert was on a visit
to India;

(b) the purpose of his visit; and

(c) the nature of the discussions

held with him?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) Yes.

(b) To discuss scientific and tech-
nical aspects of rocketry,

(c) Various aspects invelved in the
setting up of a Rocket Research and
Development  Group and a Space
Science and Technology Centre were
discussed with him.

Ministers' Visit to Foreign Countries

1566. Shri Bagri: Will the Prime
Minister be pleased to state:

(a) whether Govermment propose
to lay down clear rules of conduct for
Ministers visiting foreign countries;

(h) if so, the purpose intended to
be achieved by such rules of conduet;

(e} whether Ministers can express
their personal opinion on the policies
of the Government of India while on
tour abroad; and

td) if so, whether it is not against
the concept of joint responsibility of
the Council of Ministers?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) Government do not
consider this necessary.
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(b) Does not arise,

(c) and (d). In view of the joint
responsibility of the Council of Minis-
ters, the Ministers while on tour
abroad are expected only to explain
and propagate the policies of Gov-
croment,

Training of LA.F. Personnel in Air-
to-Ground Firing

1567. Shri Raghunath Singh: Will
the Minister of Defence be pleased to
state whether it is a fact that Indian
Air Force personnel have designed a
Simulator 1o train pilots in air-to-
ground firing?

The Minister of Defence (Shrl Y. B
Chavan): Yes, Sir.

Overtime Arrears in Ordnance
Factories in U.P.

1568, Shri S. M. Banerjee: Will
the Minister of Defence be pleased
to state:

wa) whether it is a fact that the
over-time arrcars from the 1st June,
1881 have not yet been paid to Non-
Industrizl Staff in the Ordnance
Factories in UP,;

(b) if so, the reasons therefor; and

(¢) the steps taken by Government
to pay the arrears?

The Minister of Def | 4 i
in the Ministry of Defence (Shri A.
M. Thomas): (a) No, Sir. If the
reference is to orders dated 27th
November, 1963, as these orders widen
the scope of allowan:es, they are not
clarificatory in nature. It is not,
therefore, possible to give these orders

retrospective cffect from 1st June,
1861,
(b) and (c). Do not arise.

UN. Funds

1570. Shri Raghunath Singh: Will
the Minister of External Affairs be
pleased to state:

18) whether India's stand on U.N.
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urrearg issue has been supported by
any other country, and

(b) if so, their names?

The Minister of Extermal Affalrs
(Shri Swaran Singh): (a) and (b).
The XIX Session of the UN General
Assembly has adopted the consensus
that the question of past arrears
should be settled by the method of
voluntary contributions and that the
General Assembly should resume its
normal functioning.

Transit facilities for Indian Nationals

Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

1571,

(a) whether it is a fact that no
Indian national is allowed transit faci-
lities by road or rail to Afghanistan
through Pakistan by the Pakistan
Government; and

(b} if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Gov-
ernment of India have received no
such reports.

(b} Does not arise.
Tea Plantation Workers

1572. Shri Tridib Kumar Chaudhuri;
Will the Minister of Labour and Em-
ployment be pleased to slate:

(a) whether Government's attention
nag been drawn to the complaini of
Tea Plantation workers of Darjeeling,
Terai and Dooars ureas in Wes| Bengal
apout the non-payment of their legi-
timate dues by way of dearness allow-
ance gs prescribed under the provi-
song of the Minimum Wages Act,
148 and the agitation that has com-
menced amongst the Tea Plantation
Workers in the said areas against
their employers on that basis; and

(b) it so, the Government’s reaction
thereto?
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The Minister of Labour and Employ-
ment (Shri D, Sanjivayya): (a) Yes.

(b) The matter falls in the State
sphere, and it is understood that the
State Government is seized of the
matter.

Paucity of Literature for  Technical
Workers

1573. Shri Sham Lal Saraf: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government are aware
that while literature is adequately
available for the Engineers, there is
dearth of handbooks and elementary
text-books for common technical
workers like, Fitters, Riggers and
others;

(b) whether some difficulty on this
account was being felt when steel
plants and other big engineering pro-
jects were built or are being  built;
and

(c) whether any steps have been
taken to meet this paucity and the
agency or agenciegs employeqd to feed
our workers entrusted with technical
jobs on projects under construction or
to be built hereafter?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) Yes.

(b) No.

(c) This difficulty is being over-
come by giving class notes to crafts-
man trainees under training.

Area under Illegal Occupation of
China and Pakistan

1574, Shrl D. D. Puri: Will the
Minister of External Affairs be pleas-
ed to state the location and total area
under illegal occupation of China and
Pakistan.

The Minister of Extermal Affairs
(Shri Swaran Singh): The total area
of Indian territory under the illegal
occupation of China is approximately
14,500 square miles in Ladakh.
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. The total area of Indian territory
illegally occupied by Pakistan is ap-
proximately 32,500 square miles in
Jammu and Kashmir.

Accident in New Kenda Colliery
(West Benmgal)

1575. Shri Mohammad Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether an accident took place
at the New Kenda Colliery, West
Bengal in May, 1965;

(b) if so, the number of persons
killed or injured in the accident;

(c) the nature of the accident;

(d) whether any enquiry has been
conducted into this accident; and

(e) if so, the findings thereof?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) Yes.

(b) Three persons were killed and
two injured.

(c) While the shot-firer with his
helper was charging the shot-holes
with explosives and two drillers were
waiting behind him and two loaders
were cleaning the machine cut in the
rise face, the coal roof measuring,
6 metres x 54 metres x 0'7 metre
thick fell from a height of 2:1 metres
without any warning, inflicting serious
injuries on the shot-firer and his
helper and fatal injuries on the two
drillers and one of the loaders, The
other loader escaped unhurt.

(d) Yes.
(e) Misadventure,

Post Office Saving Bank Accounts

1576. Shri Raghunath Singh: Will
the Minister of Communications be
pleased to state:

(a) whether 44 lakhs Accounts of
Saving Bank Depositors in the Post
Offices worth Rupees 11 crores are
lying as silent accounts as these have
not been operated for more than six
years; and
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(b) if 8o, whether the amount will
be freezed or accounts closed for non-
operation?

The Deputy Minister In the Deparl-
ment of Communications (Shri Bhaga-
vatl): (a) Yes, Sir.

(b) No, Sir. The Government do
not propose to resort to any of the
two courses. The amounts do not
lapse to Government but payment of
the amount in such accounts is made
with interest when the depositor or
his heir applies for the same.

Assault on Indian Stodent in London

Shri M. N. Swamy:
Shri Laxmi Dass:
1577. { Shri Kolla Venkalah:
Shri Ram Sewak:
| Shri P. G. Sen:

Will the Minister of External
Affairs be pleased to state:

(a) whether an Indian student,
Kumar Roy, was assaulted and robbed
of his typewriter by a group of white
teen-agers in London in July last; and

(b) if so, the action taken in the
matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Shri Mihir
Kumar Roy has brought this matter
to the notice of the High Commission
of India.

(b) Our High Commission contacted
the London Poliee. The case is still
under investigation by the Pritish
Transport Police.

Underground Nagas

1578 Shri Narendra Singh Mahida:
. Shri Raghunath Singh:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that most
of the 1,700 underground Nagas who
had gone to Pakistan earlier this year
to procure arms have returned to
Nagaland leaving their arms in dumps
in Burma;

(b) if so, whether the Burmese
Government have been informed
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about the dumping of arms in their
territories;

(c) whether the underground Nagas
forcibly collected taxes in Nagaland;
and

(d) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Defence (Shri ¥. B.
Chavan): (a) A gong of sbout 1500
Magas who were proceeding to East
Pakistan for training and collection of
arms was reported to have reached
the Somra tract area in Burmese ter-
ritory. According to unconfirmed re-
ports, small groups from this ganZ

have entered Nagaland wvia Ukhrul
Sub-Division of Manipur. The re-
maining members of the gang are

presumably planning to enter Mani-
pur in small parties and crecte distur-
bances in areas of Manipur not cover-
ed by the cease-fire agreement. The
security forces are aware of the situ-
ation and are taking various measures
to prevent this.

(b) The Government of Burma are
aware of the presence of the armed
Naga gangs in their territory.

(¢} There are instances of Naga
hostiles collecting money by way of
taxes and donations,

(d) The Government of Nagaland
is taking action in accordance with
law to protect the lives and properties
whenever there are complaints of ex-
tortiorn ar  fo-cib'e collection. All
important cases of such violation of
the terms of suspension of operations
are also brought to the notict of the
Peace Mission,

awardt s oy site s

1579. it fgvare samy: waT
ot weTew Haft gE ATy o g w07
fr :

(%) w1 a7%mr 51 ™7 MW@ W
qar § fr % guraTegw AW afaend
ot srrforey Y oft & foerd forr ey
wT* T A gt o
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Cantonment Fund Servants Rules

1580. Shri A. N. Vidyalankar: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that draft
amuendinents to the Cantonment Fund
Servants Rules, 1937 were published
in October, 1964 and the same are
still awaiting finalisation; and

(b) it so, when Government pro-
poses to finalise the same?

The Minister of Defence (Shri Y.
B, Chavan): (a) Ves, Sir.

(b} The large number of objections
and the suggestions received from the
various interested parties need detail-
ed consideration in consultution with
the other concerned Ministers, wiz.
Ministrie; of Labour and Employ-
ment, Hume Affairs and Law. This
consultation is in progress, and it is
hoped b finulisc the draft amendments
to the Cantonment Fund  Servants
Rules 1837 in the near future.
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Post Offices in Delni

1584. Shri Surendrg Pal Singh: Wil
the Minister of Communicaliong be
pleased to statc:

(a) whether it is a fact tahat many
Post Offices in Delhi are housed in
dilapidated buildings;

(b) whether it is a fact that ade-
quate seceurily arrangements do not
cxist in many Post Offices in Delhi;

(c) whether it 1s aiso g .act that
many Tost Offices in Delhi are not
properly equipped and are urderstaf-
fed; and

(d)y it so, the steps proposed to  be
taken Lo remedy the defecly in the
working of the Post Offices in Delhi?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vath): (a) It is a fact that seme Post
Offices in Delhi are housed in rather
dilapidated buildings owing to acute
difficulty in securing suitable accom-
modation.

(b) No.
(c) No.

(d) Efforts are continua'ly being
made to secure better buildings on
rent wherever possible or tu put up
departmental buildings.

ufow @t ¥ doveri e weit & TN
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Money Order Forgers

1587. Shri D. C. Sharma: Will the
Minister of Communications be pleas-
ed to state:

(a) whether a gang of money order
forgers has been unearthed recently
in New Delhi;

(b) if so, whether any assessment
has been made of the amount paid
through forged money orders; and

(e) the action taken in the matter?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vat): (a) Yes, Sir.

(b) 21 forged money orders involv-
ing a sum of Rs 4007/- have been
detected so far.

(e¢) The police have arrested six
persons  including 2  departmental
officials. A sum of Rs. 1,664/- has s0
far been recovered by departmental
and police action.

Indiam Support to Malaysia

1588. Shri Hari Vishou Kamath: Will
the Minister of External Affairs be
pleaseq to state:

(a) whether it is a fact
Gover t of Ind ia have reacted
strongly against India's sympathetic
support to Malaysia on the issue of
confrontation between Indonesia and
Maleysia;

(b) if so, whether Government
have firmly reiterated its stand in the
matter; and

(c) it not, the reasons therefor?

that the
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The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). No,
Bir.

(¢} Does not arise,
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Decrease In Number of Coal Mines

1590. Shrimati Maimoona Sultan:
Will the Minister of Labour and Em-
pl.yment be pleasad to state:

(a) whether it is a fact that the
number of working coil mines in
India has come down considerably
during 1964;

(b) if so, the number of mines
working at the beginning and at the
end of 1964 ond also the mines work-
ing at present;

(¢} the number of workers em.
ployed at the beginning and end of
1964 and at present by these coal
mines; and

(d) the reasons for the closure of
the coal mines?

The Minister of Labour and Employ-
ment (Shri D. Sanjivavya): (a) No. not
considersbly, the number of working
c¢oal mines decreased by 19 only in
41864, as compared with 1963,

1159(Ai)LSD—4
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(b) The number of working mines
in January 1964 was 80), in December
1964, 823 and in Mar h 1835 (lalest
gurz available) was 837,

c).
lt\rh:;nth No. of workers employad,
Junuary 1964 4,2‘.!568_
Daeomhbor 1964 403,038
March 1965

(latst available) 414233

(d) The decreas? in the number of
working min=s is not due to closure of
mines but dque to amaigamation of
some ind2pendent units,

Report of the Dire torate of
Employment

1581. Shrimati Maimo-na Saltam
Will the Minister of Labour and Em-
ployment b2 pleased to state:

(a) whether the quarterly report of
the Dircetorate of Employment, Delhl
has revealed that in a number of
occupations in which vacancies were
report>d  unfilled by employers, a
large number of applications were
found on the live registers;

(b) if o, the reasons therefor: and
(c) Government's reaction thereto?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) Yes

(b) The main reasons are.—

(D) Lack of mobility and un-
willingness on the part of the ap-
plicants to serve in rural areas;

(ii) applicants’ preference for
Govarnment jobs; and

(iii) unattractive terms and con-
ditions of service offered by em-
ployers and their insistence on
long experien:e.

(c) Government {s aware of the
situation and, in approprizte cases,
the Employment Exchanges advise the
employers to be more realistic in re-
gard to the terms and conditions off2r-
ed by them and the length of experi-
ence demanded. In such cases the em=
ployers are also apprised of ths cur-
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rent labsur market conditions for their
guidance.

Installation of Telephones on Top
Priority Basis in Government Offices

1592, Shrl Ramshckhar Prasad Singh:
Will the Minister of Communica-
tions be pleased to state:

(a) the number of requests recelved
for the installation of telephones on
top-priority basis in Cen‘ral Govern-
ment office: and at the residences of
the officers in Delhi during the period
from Apri!, 1965 till date;

(b) the numhber of telephones instal.
led hoth at the Offices and Residences
during the above period;

fc) the numher of telephones mnot
go far installed;

{d) the reasons for the delay in the
Installation of the snbove telephones
in spite  of top-priority besis; and

(e) the per-ons responsible for the
delays and action taken against them?

Th~ Denuty Minister in the Depart-
ment of Communiratl - ny (Shri Bhaga-
wath): (a3 Numher of requests receive
ed in D-1hi during the period April ‘653
to 23-0-1985 for provision of tele-
phones in Central Government offices
is 318 nnd that for residences of
offf ers is 202.

(b) 284.
{c) 224,

(dY and (e¢). Top Priorvity demanda
are generally mat without delay, Limi-
tati~ns cf exchanz> capacities, cables
and resaurces in general, do not permit
meeting of the demand in full,

frh % e Frdforer
S ft 90 wro wrwTT™ ¢
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People of Fiji

1584. Dr. Ram Manthar Lohlm
Will the Minister of External Aflairs
be pleased tp state:

(a) whethar his attention has been
drawn to the Reuter News Acgency
Report emana'ing from London, dated
the 10th August, in which one section
of the people of Fiji has been referred
to as “Fijian nalionals" and the other
gection as  “Indian national " and
“persons of Indian origin of Paciile
Islands”; and

{b) it so, Government's
thereto?

reactlon

The Minister of External Affairs
(Shri Swaran Slngh): (a) The Gov-
ernment have scen a Reuter News
Agency report emanating from Lon=
don, dated 10th August, 1965, re-
garding the outcome nf the Constitue
tional Conferenze on Fiji held recent-
1y in London. it is presumed that this
is the one refzrred to in this question
This r2port dors NOT speak of “Indian
netionals” or “porsons of Indian origin
of Pacific islands”. It dres. howcver,
mention the “Pacific Island's Indian
Community”™. It also speaks of the
“The Fijlans”, “Indians” and “Euro-
peans” in Fiil, and to that extent i
somewhat misleading, as it gives the
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imoression that only the Fijians are
Fijian nationals. Ths report, how-
ever, does clarify the multi-racial com-
position of Fiji's population.

(b) The Government of India haa
expressed its views on the subject in
thz U.N.O, angd -all>d upon the British
Government to spred up the pate of
Constitutional refarms in Fiji with a
view to ultimate independence.

12.10 hrs,
PAPERS LAID ON THE TAELE

STATEMENTS SHOWING ACTION TAKEN BY
COVERNMENT ON ASSURANCER, 'RO-
MISES, UNDERTAKINGS ETC, GIVEN BY
MINISTERS

The Minister of Communleations and
Parllamentary Affairs (Shrl Satya
Narayan S'nha): I bzg to lay on the
Tab'e the following stitemrnts show-
ing the action taken by the Govern-
ment on various assurances, promises
and unde takings given by Min'sters
during the various sessions of Third
Lok Sabha:—

(§) Snoplementary Statement No.
III—Eleventh Session, 1965,

(i1} Supplementary Statement No.
VII—Tenth Session, 1904.

(lii} Supplementary Statement No.
IX—Ninth Session, 1904,

(iv) Sunnlementary Statement No.
XIV—Secventh Sessinn, 1864,

{v) Supplementary Statement No.
XVI—Sixth Session, 1983,

fPlaceq in Tibrary, See Nos. LT-
4752 to LT-4756/65].

Mamv Covcrvsions or Fmst Sessmoy or
Ispustriar CoMmwmrTTer oN Buno-
_ NG AND CONSTRUCTION INDUSTRY

The Minister of Labour and Em-
playment (Shrl T Sanfvayva): I
beg to lav on the Tab'e 3 ~opv of main
eonrlus’ons of the first sesnirn of the
Industrial Committee on building and
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construction industry held at New
Declhi on the 13th July, 1965. [Placed

in Library. See No. LT-4757/65].
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NOTES EXCHANCED DFTWEEN INDIA AND
CriNa

The Minister of State in the Minfs-
try of External Affairs (Shrimatl
Lakshmi Menon): I beg to lay on the
Table a copy each of the following
papers; —

(1) Government of India’s nole
dated the 2nd September,
1965, given to the Fmbassy of
China in India in reply to the
note dated the 27'h August,
1965, given hy the Mimstry of
Foreign Affairs, Peking, to the
Embassy of India in China

{2y Note dated the 27th Aumust,
1945, given hv  the Minlsiry
of Forelgn AfMairs, Peking. to
the Embassy of India in China

[Plerd in Library. See No. LT-
4738/65).

[
—

12.11 hrs,

STATEMENT RE. ADVANCE ,OF
IND'AN ARMY ACROSS BORDER
IN LAHORE SECTOR.

The Minister of Defence (Shri Y. B.
Chavan): Hon. Members are aware
that I have been keeping th'm  ap-
prised from time to time about the
agegression being  comnuticd on  our
territorv by the prmod forces of Puk-
istan, cland2stin~ly at first and open-
Iy theoreafter, Th- first wave of agrres.
sion was through armed infiitratory
constituted from reglar and irregelar
galdirrs of  the Pnkistani  Army,
though Pakistan assumed a posture of
innocence with regard to these hap=
penings. On et Septrmbep the Cow-
e-nment cf Pakictan threw aff  this
pastute and put in its regular frrees
in the shane of a massive armed
stta~k In the M-hamb ga-ta- of  our
State of Jammu & Kashmir, This
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attack was mounted with a large force
ot infantry and tanks and &ccompa-
nied by a.r cover. Naturally, we have
had to repel all these atlacks and our
armed forces have been jlving  an

ding.y good t of them-
selves, notwithstanding the difficul-
ties which they had to face.

We have, as I informeq Hoa'ble
members earlier, had to carciully
walch the develop'ng situalion and
have had to take an overall view of
the defence of the country,

On the afternoon of 5th Seplember
Pokistani aircraft  intruded  across
the Inlernational boundury at Wagan
near Am itsar and Dred rockets at an
Air Force Unit. Antj-aircra’t action
drove them gway. Thig vio'nton was
reported but there were further wio-
lations over the sime border by (h2
Pakistan Air Force and it was quite
apparent that Pakistan’s next move
was (o attack Punjab acruss the In-
ternational border. The indication
that this was going to hapven was
buiiding up over some time. 1n order
to forcstall the opening of ancther
front by Pakistan, our troopg in the
Punjab moved across the burder in
Lahore Sector for the protection of
the Indian border.

In the Kashmir Sector in Chhamb,
violating the International border,
Pakistan rame ncross with a Jarge
number of Patton and Sherman tanks,
supported by both heavy and medium
Artillery. We repu'sed these attacks
and have taken positions in the vici-
nwity of Jaurlan where we hAve neld
the enemy. The position is well and
strongly he'd and the strategic im-
portance of it is fully reslized. I
would like to say thap in the last 24
hours we have destroyed thres mors
Pakistani Sherman tanks. Fighting ix
atill going on and twa positiers ints
which the enemy had infiltratrd have
been cleared of the enemy.

In the Valley and glong the Cunse
Fire Line, within the last 24 hours the
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sltuation has been generally quizt. 1
wou d like to bring to the nitlide of
Hon'ble Members action tak:n two
days ago at North gf Tithwal where
our troops occupied three i'akistan)
pos-tions which were overlocking us
and covering the road to tha Nortnern
Sector intensively used by the infil-
trato:s.

Our aircraft carricd out 5 number
of sorties over West Pakistan this
morning and attacked a numb-or ot
miiitary installations includiny 2 goods
train carry ng military storeg and irs

flicted conside.able damage. Ail our
aireraft returned safely.
We have taken the decision to

effectively repel Pakistanl sgzression
in the full knowledge that the who's
natien, irrespeclive of narty alivn-
ments, is one with the Goverament in
this maller. The Prime Miniz'sr had
received the fullest assurcnves from
a'| quarte s in this regard, 1 am sure
Hon'ble Members and the  countre
will show apnreciation of ¢I'w  great
ga'lantry with which our Army has
been fighting against adds in our State
of Jammu gnd Kashm'r. in cxivemely
difficult terrain as in th2 Kargil and
Haii Pir areas. The House is un-
doubtedly alsp proud of the perfors
manes of our boys in the Air Forece
whn have desroved s:veral Pakis-
tani Sabre jets. I have no dnutt now
that our Armed Forres wi'l give &
worthy account of themselves.

12.16 hra.
STATEMENT RE. PUNJABI SUBA

The Minister of Homs Affalrs (Shri
Nanda): Sir, it is natural for the
House to be concerned about the re-
cent developments arising from Sant
Fatch Singh's intention ta fast from
September 10 to achieve Punjabi Suba
and to immolate himself on Septem-
ber 25, if it was not conceded hv then
and alzo fram Master Tary Singh's re=
peated d~mangd for an *“independent
and self-determined gtatus within he
Indian Union",
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T have already laid on the Table
of the House the record note of Prime
Minister's talks with Sant Fatch Singh.
As has been made clear by the Prime
Ministey both during hig ta'ky with
Bany Fateh Singh and in his speech in
Rajya Sabha on Aurust 24, no effarts
would be spared by Government to
remove the sense of grievance from
the ming of Sant Fateh Singh in re-
gard to the language question and
tha functioning of regional committee,
The Prime Minister had a'so assured
Sant Fateh Sinoh that the question
rezarding th> retional formula, sac-
rilege c1ses, amendment of (he Gorn-
dwasa Act and other points wou'd be
locked ‘nty and that §f thera  was
any shortcoming or  deficien~y, he
wotld sen to it that thines were put
right. The Government is alsn pre-
pared to assoriate Sant Fateh Singh's
representative with ang inauiry that
ma.: he inslitut~q ar with any other
stenp that may be taken to remove
biz complaints.

It mav be recalled that in rerent
years, scveral eteme have brep taken
to arrive at an amicable arrancement
for meeting the necds of the Puniabi
speaking region and the Hindj snea-
king reeion of the Punjih  State.
Contraversy aver the reorganisation ot
the Punjab State was it was thoueht
laid nat rest in 1956, when the Gov-
e-nment of India eve'ved the Re-
Rional Committee scheme in consni-
tation wi‘h the Akalls. The demand
for a Puniahi  epraking  State wos,
however, tokon un again and en this
issue Sant Fateh Sineh cntered unon
an indefinite fast on the 18th Nacem-
ber, 1860, Th-~ 12t~ Prim~ Minfster,
Pt. Jawahar!al Nehrn. mada 4 etatee
ment on the Ath Januarv. 1981, {n tha
eon~s= of vhith he A~ lared. “The
Piniah jtest? j5  hraqdly erpakine g
Puniabi Suba ps it Is wi'h Punjabt
a8 the daminant Jn=~myaee there,

(s W= o~ frzrft : &y
ity For i g 7)) Tt
tria that enmn parte n* the  Ponish
have Hindi; but essentially Punjabi is

the dbminant language and it should
be encouraged in every way."

Bant Fateh Singh gave up his
fast on rece'ving the following tele-
gram from Master Tara Singh;

“Am s1tisfied with today's spearh
of the Prime Minister at Sardar-
nagar, Requesp vou to break vour
fast, It fulfils the requirements
of your vow."

The agitation way then withdrawn.

The dzmand for a Punjabl Suba
has now been revived by San: Fateh
Singh. It seems to  stem mainly
fom a sense of dissatisfaction with
the manner in which the previous un-
dertakings have heen  imnlemented.
The Prime Minister’y assurance that
effective steps will be taken for the
redress of prievances and  the full
implementation  of arranpements
agreed unon earlier should mee! the
neads of the s'tuation. Sant  Fatel
Singh, however, persigtg in the de-
mand fo- the crration of the Punjabl
Suba, I may submit that reenurse to
fasts and coratsrfasts tn evert nroge
gure on the Government to arcept or
refect a demand should be avoided;
otherwise it will noy be nossihle for
the Government tp carry on normal
administration and dischareer its pes-
paasibilitics to the neople. A congt-
derable elemeny of the ponu'atinn In
the Punizb insists that a seporate
State should be formed for the Pun-
jnbi speaking area on the linguistie
basis. Thers j3 alin  a considerable
sectinn which iy strongly opposed to
the adoption of such a course. Strong
sent'ments of any section of the people
hava, however, to be given consi-
deration,

Th~ whnle guetlon ean  be
evaminad sfresh v-ith an nben mind.
Goverrment won'd  bhe prema=ed to,
have further ta'ks on  the subleet,
Wa mae hone that a enoperative so'u=
tien will be discovered based on
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goodwill and a reasoned approach. The
final tesy of the good ol the various
sections in cunformity with the natio-
nal interest should prevail. In these
discussions, all wunresolved matters
can be taken up. For this, an atmos-
phere of goodwill and amity should
be created.

I would urge that the present is
not the time for Joing anything which
may deflect the energy of the Govern-
ment and the people from the task
of facing the very serious threat to our
security from across our borders. As
the House is gware, pur security forces
are engaged In  dealing  with the
armed infiltrators from Pakistan and
attacks by Pakistanl armed forces
and we are facing a situation with very
serious possibilities. Important de-
velopments are taking place now. 1
hope, the House will join me in an
appea]l to Sant Fateh Singh to pgive
up the proposed &action and to join
in the mighty effort the count-y is
putting forth for thwartine Pakistan's
aggression and the prescrvation of the
integrity and independence of India.

It is not necessary for me at all
to say much about the stand of Master
Tara Singh. No demand which im-
pinges in any manner on the sovereign.
ty and territorial integ ity of the
country can possibly be given any
consideration. I am confideny that all
the people of India. and among them
Siklrs have a notab'e and honoured
place, will wholehearted'y endorse
Government's viewy on  this  wvital
mattar,

Shrl Surendra Pal Singh (Buland-
shahr): From the statement just made
by the hon. Home Minister, wou'd 1
be cor-ect in understanding that the
Government of India is not rejecting
consideration of this entire queslion
of a Punjabi Suba on the basis of the
Unguistic principle?

Bhrl Nanda: It is clear from what
I have alresdy said that we are pre-
pared to discus and consider this ques-
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tion in all its aspects. It is obvious,
therefore, that we are not 1uling out
BNy arrapgement or proposal on the
ground of any cbjection to the prin:
ciple of adopting the linguistic basie
in dealing with this quest'on, butl
may add that several aspects and im=
plications of various nproposals which
ore made in this connection will
however, have to be studied and we-
cusse.

o oorw fqY (&) oW
& wmT & a3 v awar § R oAy
adtT & f77 gear T F7 aF qAWT
TI RAT WIT O3 wOET 65 % O
g ainr ?

Bhrl Nanda: I am not in a pes'tion
to specify the period. The procews
can starl immediately, subject. of
course, to the exigencies of the nation-
al emergency created by Pakistam
aggression in Kashmir., It will he cur
effort to zettle the question as quickly
Bg possible.

Bhri D. C, Sharma (Gurdaspur):
May I know if the Government. =as
stated in the statement, wi'l open the
door for negotiation not onlv  with
those who make g demand for the
Punjabi Suba, but also for those, »a
stated in the gtatement, who nare
strongly opposed to thi: kind of thine?
May I know, what kind of modus
operandi the Government is goine ta
evolve so that both the sides nf ths
questioy can be considered. as the
hon. Minister zaid, in & disp~ssionate,
reasonable and objective way?

Shri Nanda: Tt is po'ng to be. as ¥
sid, a co-operative solution. There
fore, every one who is concerned wifl
certainly have an opportunity to par-
ticipate in the process.

o grmfic et (frm)

frR e T afiow g & @
A g, Of % afars st
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WIATTAE HTedT wWigw # o qfqes
§ & vl § @ W AW
T §F3 T O WK AT W
€ g7 &1 & g7 warwiaE wAwT ¥ W
AT arIfag ® gusr & fwa §
EF T WU AT AT IR AAATA
o W & dwewrd ofefeqly ¥ waaw
QAT WA & Wde F7 § A W Ay
@ M9 g qg W WTVATEA §F 4 &
grrdwTa & 37 fafafudt srar 99
@t ®1  ghr 6 3w § FeewEE
feafy @ g9 a2, qrava<or wiw gy
ar @i " & wfafafadi g1 game
o @ W gwedr wr Wik
&ATHT €7 )

&hri Nanda: I am thankful to the
hon. Member. 1 would we'come A
mecting with the representatives p!
Bant Fatch Sinrh to be able to explain
to them the value and significance of
what has been stated. 1 am sure that
all that is known about the present
situation and what has been stated
here, these shou'd enuble Sant Faten
Bingh to give up his intention to g0
on g fast

st gwn Ty FBIY (W) W
g gart ¥m i wTwr &ve § ¥ afe
feafr & 4 ww §da § 3o @ @O
T |

st wemm (wfrer) : fad & 5T
W A N AW Ok angAw #1 ad
vﬁﬁff&tﬂ'{ﬂahfﬂﬂ'{tmi
o) qoa &1 adw w7 IW &
G % GATE AT W AA 91T 6
vy O T e § eTere w1 A
we k1

et 1y g FETaT Wq
Gog ey

Shri Kapur £ingh vosrs—

Mr. Speaker: I cannot gllow; if 1
al'ow him now and make & depariure,
it will open up the floodgates.

Shri Kapur Singh (Ludhiana):
‘Would it be proper to stick to the for=
malities of procedure on a grave occa-
sion like this? If I am permitted to
g1y a fow words, I am sure the matter
which is before the House will be
batter understood than it would other-
wise be.

Mr. Spraker: Some other oppor-
tunity might be taken. 1 wil] be
putting mysel! in a very awkward
position.

Shri Kapur Singh: It will be une
fortunate if ycu stick to the letter of
the procedure and do not go into the
spirit of the procedure.

Mr, Spenker: If T start allowing one
Member, I would open the flopigate.

Shri Kapur Singh: It {s a matter of
vital concern to those whom I rep-
resent here.

Mr. Speaker: If he just finds sn=
other proper recourse pr some cthet
method I will certainly try to heip
him,

Shri Kapur Singh: This is the pro-
per psychological moment.

Mr, Speaker: If the House wants
me to make a departure....

Bomg hon. Members: No.

Bhrl Nanda: I shall invite him to
meet me immediately after this and
I shall have a talk with him.

Ehrl Kapur Bingh: If in this
sugust House I am not allowed to
say even a few humble words ta the
representatives of 440 million people
of India, 1 have nothing more o sari
that s enough for my case
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sft qz feg (W) - weue wgieg,
&3 oF aig fda w6 4

'woom wREw i weEr oany
agt a1 gafen & wvwy gned @
wFAT § )

oft wzy fog : forw 9w & Set
WA ¥R gW AN el ofEmaz
¥ oary & wa dodl q¥ A ww9f gw
N7 RTST § AT A 38 g H% &1 awar

t?

www WHRE 9T @ 7z
& f5 5 am T w § A A
W ST A gz o § AT &
waar § afer o1 0w gzt wedwd)
FAM FT gAY TTA T FOTT T T
§ wa &1 w1gw @y 7 AT A
AT F o

ot ¥=1 Tag : wemw wgrm, &
az g @ 4 fF mag §m (et
wgT & FIvAT i &4 g s
& ar fraln ® $3 ga 17 A
WL ¥ AETE & @ w51 o3 §
frgrbadqisdgr P 8 A
wima feafy & w4 ga g1 &
&1 &1 9 fea aF) g an § valw
®3 T WTHO AT AT FIF A § T
R FAA WA A7 A% &I T A ag
gz agt vw g gafem g i
feala w1 @y 31 H m@ iz & awmama
wear § f5 ag damt g@ @ s
R

Bhrl Eapur Bingh: T shall say in
Just hall a dozen sentences, what I
‘want to say.

Shri Ranga (Chittoor): We may
heve a discussion this evening,

Mr. Speaker: ‘This evening? 1 ean-
not say. 1t pume notice ls there It
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can be consilered. That iz what 1
am telling him again and agan,

oft wer fey : ofifiafy ¥ madfin
B daw wix a7 s 77 & ww v
% gl gr st ke dar ;i

waw SREE © WSE A ET G
wifgw |

off wzr fag : TF @A,

werer wiwa & vy e gamom
& ot €7 ww mg 43 og |
I T T TwH & ams o s
w1 AT FF THAT 4T 9197 S T A
Lo

12.30 hrs,

BUSINESS ADVISORY COMMITTEE
THIRTY-NTNTH REPORT

The Minister of Communieations
and Parliamentary Affalrs (Shri Satya
Narayan Sinha): I beg to move:

“That this Houss agrees with
the Thrty-ninth Report of the
Business Advisory Committee
presented to the House cn the drd
September, 1965."

Mr. Speaker: 1 =ha!ll now put the
motion to the vote of the House.

12304 hrs,

STATEMENT RE: PUNJABI SUBA—
' tontd.

Shri Ranga: Sir, T would like to
make a suggzestion. In the light cf
the statement made by the hon. Home
Minister and the strong f=elinus ex-
pressad by som2 of the hon. Mem-
bers, T would like ta suggest tha: the
Government themselves would 1ake
the earliest possible opportunity of



3963 Business
glving a chance for this House to ex-
press itself in regarj to this particu-
lar matter that is agitating all the
pecple in Punjab pertaining to the
threatened fast of Sant Fateh Singh in
retard to the demand for a Funjabl
Suba, It is in the interests of the
country as a whale and this Govern-
ment in particular that they stould
take the earliest possible opportunity
in this House to have a discuss.on at
least for one day, and then as-ertain
the views of the people as reflected
in this House also,

st 37§37 ¢ wew wgw, & g
faal® & $3 od T JEaT § |

wiTR /AW : Ag A ATTIr A
sAf AT & 1 AAfig AweT A
LefF R A T R AR Tt &
L 20

1232 hrs.

BUSINESS ADVISORY COMMITTEE
—contd,

THIrTY-NINTH RErorT—cenntd.

Bhri Dajl (Indore); Sir, I want to
say o ward about the motion thal has
just bean moved. Only two hours
have becn set apart for the discussinn
of ol palicy. If the discussion is 1o
be in anyway fruitful, more tme
should be allowed for that 'I'wo
hours for cil policy will not give even
five to seven minutes t> each Mem-
ber. Even important grcupy will not
be able to gpeak. Therelfore, at leaet
four hours should be the minimum
that wou'ld be required for iscussing
the oil policy. Otherwise, the dis-
cussion will not be fruitful.

Bhrl Satya Naravan Binhy: The
time has been de~ide by the Business
Advgary C- mmittee. 1 have no
objection i the House wants to ex-
tend the time,

Mr. Spraker: 1 am told that the
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allotment for the discussion of ol

policy is not here.

An hon. Member: It is for Thurs-
day. Is that not here?

Mr, Bpeaker: It does not contain the
time for oil policy,

ot az feg : o agew & ot
T F art & od w0 wwar g )
& o wrard < A vy 8, 4w g
wgergh faa7 § ) fafame ser A qa
RYY & 9w g fewm & ogm
qizy & {5 wre gy g ¥, A oA
(AR SR e it s (Ll
QAT AT T E AT 2T, A1 9 Wy
agr wgaandr geit o k-

o WENAW : AT §1EE S
§ 5 o &l fywm @ o Ry
ot 3 & fum Aifew 3r agar 1 W
"7 gmay Wi gm0z 8L @
% 3a %% &a awat § 1 &d v (A Afeg
& 0% feegom 5 &t svr & 7 WY
LGERCEE R Rl SRR R CLr
g7 a7 freem o 7 @ o Fe
grg Afcad I idi H v ov I
g wifer 1 & uehuw di Tt
fowws & wwar g 7

o w7 97 W gl aTm X
maTiz w1 fuade i
Bhri Satya Nara¥an Sinha: Govern.

ment wijll consider the ruggestion
which has been made.

st gwaw fog (FwmT)
wgnea, fafreet wge & agn
i ¥ wfw &1 § 1 A
W oufi| & wwe v oA £
TR AT {F 9T gueT g1 g
ark £ o ¥ 1 x5t aelm
1 arfr amd w1 glq v A

14}

82

3
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w3 wifegy 1 miET gara qeF w9
Y uw § 1 W sREm ga AT
teng s oFew oWy & 7
(Interruptions). Cad L TR

st wou fey : mha szmm ®Y
€ qn & & gw v o9 %) Wy
AT AEN E | gW Wl @1 gOa
"ET O MR § ) aE A 39§ ouA
% & f& gw WA &1 gOF FET AEY
§ 1 gw a1 FTEA FT T AAAT AR
& 1 (Jmterrujtions)

Mr. Speaker: The question is:

“That this House agrees wih
the Thirty-ninth Report of the
Busines;  Advisory  Comnittee
presented to th~ House on the 3rd
September, 1965."

The motion was adopted.

‘1234 hrs,
ALIGARH MUSLTM UNIVERSITY
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will now
resume consideraticn of the f:llewing
motion moved by Shri M. C. Chagla
-on the 3rd September, 1965, namely:

“That the Bill further o amend
the Aligarh Muslim Uaiversity
Act, 1820, be passed.”

o g fag (Fae1) g
wgieT, & my & e s § e A
feeft o2 1 T W o
oo w A | & faegw war s
g1 99 AR g 9 9 g g
g ene ax ar e

LB S
AT g A0 53 AF |

Shrl Raghonath Simgh (Varonasi):
‘Bir, agaim the Mjnister of Parlixmen-
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tary Affairs is hare, away {rom his
seat,

The Minister of Commani-ations
and Parliamentary Affalrs (Shri satya
Nurayan Simha): He has :raised &
point and I woulj like to reply to it

Shrl Raghunath Singh: e is not in
his seat. He cannot gpraw

Bhr] Satya Nara¥an Sinha: [ ear
speak from anywhere.

Mr, Bpeaker: Order, order,

The Minister of Education ‘Shrl ML
C. Chagla): Sir, the matter has been
d.scussed &t very great lenzth.  So,
some time-limit should be fAxed. 1
submit that T have to l:ave I New
Ycrk this afternoon, and I +hall be
very grateful to this Housz. . . |

Mr, Speaker: One hour may be

enough, I think,

Ehrl M. C. Chagla: I thought half-
an-hour woulg be sufficient. I hus
been discussed threaibara. I would
not take more than two minu'es,

Mr. Speaker: Whatever the time
that wajs ollotted has bean sp:nt and
I have allowed every cpporiuntly to
everyone that I should conve.ve of.

it o F3g : weve AgaT, g2
g foaaz fam ¥ =17.T 0

Bhri M. C. Chagla: I wouid mot
take more than two minutes to reply.
I do nat want to say anylhung more

Mr. Speaker; One hour should be
enough. Those who have atready
spoken should mot try to speak. Be-
cause Mr. Yashpal Singh had u griev-
ance that he was n:t allowe i to rep'y,
1 have called him first. Hs w''i bave
10 minutes,

Bhrl Satya Narayan Sinha: May 1
say a word, Sir? Twice or thrice it
‘hay happened—today also it ams hap-
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pened—that some of my [Irieuds said
that [ am in the midst of everybody.
In the Houge of Commons, Sir, the
Chief Whip is always considcred to be
invisible.  Other men's movements
are noticed, but he is not not.cel The
nature of the work I have to do is
such that sometimes I have to move
like the fire-brigade, whizah has no
ritleg to observe. I would, therefors,
request vou to consult what happens
in other Parliaments. In  the Mother
Mother of Parliaments, the Chief
Whip is considered to he invisible.

Shri Surendranath Dwivedy (Ken-
drapara): But he is also Minister of
Communications,

Mr. Bpeaker: That is exartly what
I wag g.ing to say. We cannot lower
the status of our minister. In other
parliaments, It is only the Chicf Whip
who js invizible. But here we have
got a Minister for Parliamentsry
Affairs. How can he be invicible? At
that moment, my observation was {hat
the minister Iy & privileged person. 1
fmplied that he has to move some-
times in connection with his business.
But I have also to request him that
he should conluct hizs businces 1
such g way, his movement; should be
such that they should not be sc much
not.ced and so prominent

oft awam fey @ ow wEEw,
£ w7 %7 agy wndr § (e o ¥ g8
o=y w0 747 fowr 1 ¥t g9 fme
7w § mew w7 fah oo 4
ofe1 o7 790 %7 § w0 ~od @ figme
g o ord 1 arg fY & o9 ¥ oag ot
Ty %71 "get § 0w & faegw
azy wredT g | AT AT B w8 ),
ag v 7T X % 41 | IO wi
o o1 (% & &7 1 T QA Ay
AT | A T §F ErIN § &l wA-
cxqviw w nf, 58 & fa¥ weow
wg =7, & w9 &, v v & o frgey
efwr wTgn & qrIALSTr WO f
urq A fag g T8 wefaw fet

Bill

Ta &1 WX g7 & a9 wY aw7 T g
f wrdent 3 aew T w1E THT wAy
A gl

Sl & e B 9w ¥ g
faar @d ¥ g ¥ wFW T o
= adl # o o & fadt ofr dwag
& T & O T A AT TR W,
{wdT %1 gzfaw wor av find? & amay
#wrE Tyay O FT A fw AT T
& mad fow Sl & o I8 adfw
s § & wg aw & 1, 79 @ g8
= W gz (g, Al &b
= fame agy §1 Gavme & gnw
LS O

oo e, @9 o ¥ oaw
¥ # W mAET, /YT it
wea? & a1 gt i e w0 oo
fazT &, W7 oo ww 4w B (i we
wemz gfmafe € & sve wigeT ema
su fafed ¥ wmd &1 wify & @,
F & qfy 9w o v & qfa
Thw Y ge faoemr oy, @
o %7 favz w1 & fEage oo
wgaT % fr "Ygny amw ¥ gart wtg
s g4t ft & g s gt awt
qt g Tfew smgeemd e §
g mEzT arifar A il 3 s
®Y, et aratey @ o 7 5 W
AT 9T gear ot o alt fey
SATGTRETA AEE w1 ¥ A g, gk
wira f2d 7T, 1 grsw ¥ ey
¥ 1 T qfer e cgela ot ¥
&1 %X 4g w7 fE agy daw & mai
w1 TN w0, fee goma & wiaer
w1 TTEg ¥, fwr douma ® ez
w1 yvEmney w1, #a 8 9w fafmet
T wWAT, A ¥ g oA & g Iy
wma o ? ow oF gt ¥ fag oy any
Wt =Y 3 ) e oyt o wg
& 'y ot fowy s ot af oy




3969 Aligarh Muslim
[ avare Tz

gt meran dvm woa ew
& g 10raled; w wicd grna awiow
F fam1 sidm, w9 5% awi # oI
wfer aifesr w1 qwvema =@ {77
AT, 5k B TZTATFE KT EAA
Yadi I o, SA ew gAY H
mftdg ma =dF &=y oo, 7 @F
ag a2t A RS o1 FE¥ E o5y
Ty wETl & fom wlfe o woa o fY
#aT 21 77 mielngi w1 @ o BAr
YT rsa rimI T AT T A 5y,
TR BT AT & FY GEAT 9T 67
w1 ang & o WA ) fgam d T o
girbfizt €1 ewidt 37 47
gfmfEdt mad @ gEETd g
a7 o7 9T " s oa¥l #0 9w
gfimfEd i S SiewT @Wa ol
frmad & 0 weT & AW A IRy
| A-e L P p e S R o
wATAT WEA § | WRT TN, 2a9E 4
gffalrdr pendi et a1 AF ¥
gy ThElEEd 0 s gl ¥
T & a3 madl XA w1l 9
fra med WA wed § 9 A0 39 &
goidl @iy Ted §, S SuA @R
o3 i age raw Wy § @i 9T v
&2 H.T qr1 TRE| T5TA TIET E, T
et wTAl § | g O F AT I
wies § 1 wa 3 o § & i wew
g & i (wdT swaAd o w0 a9
wwr &1 1 gaafegi &Y avg T IA%
oAl & fru smgw W@H & ) wAg
whiaw afmlcdt § o e &
ew SEAT & MF § A4 qGiET @
g6 ? & quar swa § w59 s
w 5w g me ) &, == gfasfEd
W o'W & W aned & ouiT sy,
WGaT, 1wizg, 1@%, T E @) TR
g @ wiim & @l ST 5 a%
Wyt Mg wEn W N § AT aw
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SF) Tgt Mgy SiEwT /9 A1 & .y
TanrTi@ ey & ! i g &
sz wgnr g fr afmfedt w3 &
o¥r 9.7 g1 &, Ty wweT § 9fa
awi g7 ohamT, AT LA AT AT
gEgsi AT iz i wnr e &
TE0 AT B, TOT T4 WaAl 7gr AT
b wTr ofamT = g ar & o v
SEEI .49 ET @ LEA E )

gmanarfEmrsr i a
wniafaraidAdaas

e fror 7:4 (oo =97 avad §
&5 whza a4 9f asd TH anr
& w7 fuzt 41, Sa¥1 ew g 1w ug
9% sfrza ofF € afig falper av
w0 Ay 37 @8 W1 Az F
WEH G TR U EIA AT —

“Under Art, 30(1) not enly is a
minority given the right to estab-
lish and administer  educational
institutions, but the educatiunal
institutions must be of their own
choice. It is not onen 1o the Stata
to dictate to a minority what the
nature of educational institutions
should be. What a citizen enjor s
In u demosracy and what he valucs
most is liberty of thought, and 1t
cannot b: disputed that one sim=
ple and easy method of cont-olling
thought is to control the education
of the young."

& qe wrea g ff 9% aiew o 9w
ug fa=me 9 &1 Fr s 3aF fafaex
¥ wF ¥ T I9F faa wmom
g ¢ wrw fuafeet e shee
& | wiw &7 g gIW F 4G AF
T & o g dw w0 W § amw o
g m e uemg gfrafadr & & wfeerw
o ey faar Aq | &g qiem uR
o &1 W g2 & gy § ) afe 2y
wrf ze adr a5 & ww § v owl
wfewr A w1 g % A {EA AN
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& oaigy &1 & | &17 Ay @t
W ST OF AT WM E. ...

WR WG : ATH ATY €T WL
o a3t & 1 w7 =g gadr fodew
¥awi

ot g fag @ w05 arT Af 4
Fhar wr ¥4 A A & Ry At
g & T A foar 97 arar T =g
g fFaT &1 mgat ¥ g7 $56irgz
wrxafas w1aa fr o qr fe og praaidf
w1 fefsmrt &1 A 29y 1 afey T
g BITAT ®ET OF Wl OTEIT A
aEt w7 /% & °F ) ardg gw At
% 8% & uF W wifaw dw aff w1
wt # fr 791 qw gy w1 gfem
gfrafad 7 §31 w17 @ 97 ARAfET
W g ad &

Tzt 42 gRafadiy W fegem
FEorasr ot 1 wTT H 35
woie AT g § 1 DT i gat o
o gifes T %y § 1w art
fergeam w1 3w oy A1 41% ¥ gl
o ggr arew gifaw T %y £
wfe T guTt ST WTEw TAw!
g g & F AaT wdmm § g
wrgat g i e o) frg i &1 Fonfdy
wgt & W w W sy § owEer
ot ¥3 w7 ¥ 1 & | ¥ =70 e
-xEwY argat & ? a7 aw uw fegem
b 7 99 &, w7 % fgrarT o s
b x go1 o1y, 7w a% o o g
ofedt & v gy A dne ol b,
Tty sieft Wk wfirere A & fir

ot o} (wroim) : emiz are

ot gare fag : & ara f v
iz T wric ¥ 1 & xx qre Sy

g o wrf cmir urw Wi A IaE
g & wrzm g B oarT g7 T AR
afsr 7¢I F ez FfFT
X7 ¥ F§ cariz W wréT quiw aft
gk

. WA &0 A & 1 ST S 9
€930 FI & | WA & gar W gy
w117 2% & 1 % g7 @y F FJeAA
¥ @ fona medt o g a9
wr g

“Law 13 nothing but the will of

the people expressed in terms of
law.”

o A g9t & Fity, qrm ¥ g3 ok
wArg ghaafadt & FTC gw TR
w1 TR wiE where gifaw A qr
W Y agT A 9T & & § ) Afew
T wawz a3 w1 frovre s fiay
mar & 1 wAnr gufera fireere frar
ot & fr o) woll A AT A ¥
qir Tt &1

weaw s : @ W oA e
ard fomt & T Sy off @
tnaﬁaﬂtt«ﬁmuaﬁéz

Wf;l'l"lhﬂ’ T oy v givefedY
&% g & ww v o ff, TEA
wrlrs exifn dfer qaEoeR A
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& wgr wigw g e et
¥ Ay o3 7@ afew g & dvpafow
& a1 9T 7 wwaw w1 faar wg 4
g @ fa@ an omn § 97 @ A
w1 & 1 @ ® Wi fmar a1 AL
Shrl Raghunath Bingh: How can he

#ay that it iy one man's show? The

proposal has been passed by the whole
House. We must protest against it

ww Wiy ¥ oW S A
W W W § @ gEdd #oardy |
oA W & JEAT FaTT ¥ awy §
v & &% OF wwar § 0 9T A
wgrg &, IER I 99 A9 9T
T we W ad ifay

Shrl Bhagwat Jha Azad (Bharal-
pur): We are simply protesting in the
parliamentary way and saying that he
is wrong.

it Ty ferg : forer W ¥ A0
witw & fr i W & awm ¥
@ gT TT ae Wy gfrafad
9 aTE ¥ I $OF &7 gUaT oy
¥ 1 g AW &vpafow #oww
HTAT WEAT ¥ | QWF) AT wgrewr
wid ¥ Trel 4 | IIHT WA qF THOAT
§ i gu 2 ¥ war firem W w W F0)

wow i X0 g 8 e
wrr fead W S § wiF Afer @
T ¥ TR T A S AY 9Y 8%
wg

wft wovare faw : A g &), A
€t wEar )

oft wrrew Wt s ;g i o
-

werw sy ;3% et w1 oaneny
wir g wo gy K “amw”
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off oavare fag : wrET ST g g
W & wrana wer & wgAn =g g,
AR § A wer ¥ gEmT wEar )

W W o s
T3 TIAT qAIIA A A § 1 3 A3
@ g

oft gorrey f/T 2 & e v
qE g WS vy F I
i3 HTGEHEL N WA B AT R
TF qATfeRw weT A E | gwas
#aafeom  ® wrow wom ey §
B da taleow o alfmd mow T34y
wft #qtaT 0% w7 I A Ner A
gzt fera Wemar 0 AT efc
g e gimrs war feid @
WA 91 | gR A g fw e
w7 ¥ w3z qfmrr wam
W@, dmEfey w0 R
o ad gmA dA e § AR
KX TTRI A3 &oad w7 Hifaw &1
gimawspmmrgls g fax #
gEg A 13§ 1+ & g
o & IETOET ST atT W Wy
qr, #9{r ® w7 Am f'w o
WA A UE A A WaT $
faars aff d ...

Shri Raghunath Singh: Sir, we have
to prote:t against this. This is inco™

rect. Such kind of expressions should
not be allowed to be ued in the House.

Dr, L. M., Singhvl (Jodhpur): Tt is
very wrong to use such expressons
We protest against it,

ot vgy fag c ATH wT WX
dfar o wr A, IAE AIIACLY
FErEs W ird, AR A A
g wrwATa T § 1 =t fmdy
widiskafEREr & 1+ A
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o frdFraxwtafids §
@ fgrgem & fefyaafes €

=t gave fax (P ® 9o
qzi aff aorg sTewdr § a1 ¥ gear
/Y aEETRAT 0

st 7§ Tw e we alE
wifed

it g fay : & gr oo & aft
wzam g 1 Farfemdang

& s Az g 6 fempwa Ay
wTer ¥ amgA s A q@aaT g7
X 27T ¥ grdt wil wrAdes dwnd T
wA A & whoop giAn gl
¥RICITHTIANAYG | ITITAN
I IT-1T %7 F ATA FEI A FST
wifar (&0 ¥ wrd o A 39 A
w1y diafaw i awk @Ay,
qiferreied foven & waT g0 o1 gAY
EEAF Te JTT AU X g™
WMIET AT | AR 9w Rg AT ¥
W AT (W WA oF BT TR AT
& &7 ErIE w0 W # A WO
frwr s i wfifew gz 1 oar &
st w1 g % # g7 ofeande &
AT GF {1 A wATRAY
€ @A H Fr§ ®HEr A I

0% @ & S0 AEAE W 75w
wt w3 adag qifas  gfaafee
¥ {7 fafar &Y oo gfew v
¥ 1 9T ITH 50 wrad wT faar
W} W AR A I W
w3 hoafadi ¥ fapir g7 A 7k
i st wadr afrfadr &4
wg @ IiT g wop fw
*To give a bad name and kill the dog”
wqd g gifaw giafed £ ow e
wim fermm @, afmg gifay
gfaiidi &1 (7w fosn figm

t fs mTmAI Az SO AR Y
wear g g E ST SRt § (W@
25 BoAT wEd o1 set & fAww wt
G T F W RN | @9 e
gu meim g At gfseled o T
et g a1 g7 TSI e w
g 7§ Eafor ¥kt #
g aff S fgr 1 BU mEAw
ey gfaafedr & § 1 Homar
f wr measka At wfor g
grwmr & a9 F i I adan
ot st 8, =@ ¥ Rk A Al
wr wiadr & far i E R
wT oo Haua far s g ooy
=¥ wwwgt gy ipfipe
szt pmae Frgfmfedr & oo
trrre o zemfam iRt & ow
a0 Wiag? grad) A s oo
FFT wing giafedr g o
gfFag g ast

1 ETIa W AT ;na T el &
FATH MEFAW @i & N T a3 50
W | ST WA @ 4% fadew
Famar Tff # ey wmew ¥
SRR A qvaw 7 A8 ena) wem
wEq  gE wer | s nie
A am A § 7 apt o warosagie
frer ¥ wp 5 | wrw mgmm
W Ui AT AnE 1 9w
wiE ¥ Eawm AT g foaet wmw
wgRaT & dwoang e fawr g
fag & smgem  Age § ww
A g AT GEAT A 1 ) Ama)y
QAT AT T §H G A% S
T T ¥@m wgm g, (xw
Tfades RE 3 o vy W
fw :

"The mmst efficient General |
have seen In my life”

arfynT § gwre wipin fa dag
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[ar avam far )
§=13 {em (T gw g fgam g awara
IOEANE L CRE A i G A
T F AT MEEAIT @ §T
AT D AR AW KA 280
W MR T wACT & mirrae arey
g g Zwa §, W aferAm s
T EAAT &I R E W) Aar o
g9 972 F1\ wr eAAr 3y favamera
& o dfea gw @ et oavh
¥ A o aywrire anEr gww
mix w2 a7 50 mifaariz & Aidq
& 1 oz gw afrafed) & o A0 o
€AY E A 7Y oA 06 ewoAwy
N1 S7ar ¥Y wwem o AT A
X7 9TH T £ A SITAT T A whEr
u afew v o wmeE ¥ ol
& mar Wiyl

foafem o gfw
oY surET ¥9 faw & amw § Wi
W & feargar ¥ gari ot sz gad
st Wi A gqft o i
@A «ifgy

WIY W ;. AEA 6%
qsifeva we avd § Al A ra
wifrd: ¥aad of § @ & fair
feurimé & gwd w3 ® A wEw
ayafas am &

8hri H. N. Makerj=e (Calcutta Cen.
tral): Mr. Speaker, Sir, I shall be ve-y
brief. Actually, I had no intention cf
‘taking part in thls debate but having
read the report of the di:cussion in this
House I am rather disturbed by much
of what is being said both in support
of Shri Chagla's position and against
him. That i; why I wish him even at
this stage to reiterate emphatically
ce-tain assurances which he has given
and also to try to remove certain mis-
apprehensions which obviously have
besn created.
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There i3 a misgiving in many Mus-
lim minds, whether rightly or nct is a
different matter, that the special
character of Aliparh is likely to- be
violated under the new ar:angement.
Shri Chagla has been a judge and vou,
Sir, all.o have been in that  elevated
position and you know of the judicial
maxim that justice should not only be
done but it must also appear that it is
beint done. It is the Government's
re ponsibility to assure Muzlim opinion
all over the country that this appre-
hension is wrong.

I know that Shri Chagla is right in
so far as he is trying ta pat a  -eal,
gecular, democratie complexion to Ali-
garh Univer.it+; but if this misappre-
hension has arisen in the minds of
many people about all of whom we
cannot bp sure that they are reactions
aries, then certainly something mora
has get to be done absut that, That
is why 1 say that a regular Bill has
got to be brought forwurd ns socon a3
ever that is possible. If it is pos.ible,
in the very next session let thi; Bill
bz brought forward. No avoidable de-
lay should take place.

We have swallowed a bitter pill—
the principle of nomination and all
that kind of thing, the exclusion of
representatives of teacher; in the court
and the executive council snd so many
other items into which I need not go;
but we have swallowed a bitter pill
only for the time being so that the re-
gular medicine follows a little latex.

1 wish alzo to say that it iz time
when we discuss a matter of this sort
that Muslims ang Hindus and all, we
remind ourselve; of the role of Ali-
garh University in the context of the
composite culture of our country. All-
garh has been a symbel cherished by
Muslims. no doubt, more than by other
people in India, but it is cherished also
by the -est of the Indian people. In
the traditions of Aligarh there have
been many bad things—no doubt
about it; good snd bad are mixed to-
gether as far as the traditions of Alj-
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garh or of any other comparable place
.are concerned. But we cannot forget
that in the great days of non-coopera-
tion men of Aligarh came out and
‘started a national Muslim University.
We cannot forget that Mohammed Ali,
Shaukat Ali, Khan Abdul Ghaffar
Khan, Hasrat Mohani, Mukhtar Ahmed
Ansari, Rafi Ahmed Kidwai, Zakir
Hussain and Hafiz Mohammed
Ibrahim. . . .

An hon. Member: Raja Mahendra
Pratap.

Shri H. N. Mukerjee: ....and Raja
Mahendra  Pratap have all been
brought up in Aligarh.

Besides, Aligarh is not merely a
foundation set up by the minority
community. It is a foundation which
the whole country has taken to its
heart and that is why today we find
1,625 non-Muslim students and 130
foreign students from 23 different
countries in Aligarh. The reputalicn
of Aligarh is not merely the responsi-
bility of the Muslim community. The
reputation of Aligarh is something
which the entire country has got to
look after. Therefore it is very im-
portant that more positive efforts are
made towards the cultural integration
of Muslim and Hindu students resid-
ing in the hostels.

1 should also like to say in this re-
gard that Muslim opinion in our coun-
try has a special responsibility in try-
ing to point out the position of Ali-
garh in the totality of Indian life. I
fing Pakistan exploiting against us the
international freemasonry of Islam
and we should try to counter it and
say that here in this country Islam has
found a hospitable home; thig is the
one country in ail the world where
Islam has found itself in a position to
become acclimatised and that is why
we have got this total composite cuk
ture. Islam has ijts uniqueness—no
doubt gbout it. Our unily is not a
rigia structure; it is a unity in diver
sity but the uniqueness of Islam with
its miltant affirmations has come to
terms with the infinite eclecticisms of

1158(A})LSD—S.

Hindu thought and the result has beea
the creation of a composite culture
which at least we should try to tell
the world that we really and truly
cherish.

The Muslims in the country should
also perhaps in fairness to the Gov-
ernment remember that apart from
Aligarh we have the Jamia Milia Isla-
mia, the Khudabaksh Research Lib-
rary which Shri Chagla is going very
soon to elevate to the status of a uni-
versity, the Dar-ul-Alam at Decoband
to which reference was made by Shri
Yashpal Singh; we have the seminaries
at Lucknow, Saharanpur, Azamgarh
and Hyderabad; we have facultieg of
Islamic history and culture in differ-
ent universities. “Islamic Culture” is
the name of a periodical brought out
by Osmania University's Oriental Pub-
lications Division which is known all
over the world. These are matters
which we should utilise in the coun-
ter-propaganda  against Pakistan’s
telling all the world that here in India
Muslims are an oppressed minority. 1
know that the Muslims have their
grievances and I have not hesitated
to point out the grievances of Muslims
when I have found them to suffer in
spite of the secular democracy which
we have got, but that is no reason for
yielding to Pakistani counter-propa-
ganda which is winning friends for
them today. Even in the present
situation they are telling all the world
that Islamic culture is ignored in India.
Ag a matter of fact, in spite of what-
ever one might think about thig par-
ticular piece of legislation, there are
in this country institutes of Islamic
learning which can compare with their
prototypes anywhere in the world.
And I say this because I am convinced
and I am sure this House will agree
that the Muslims in India have never
been an alien element. The impact of
Islam has never violated the integrity
of Indian life. A  stupendous
man like Amir Khusro, for example,
said, “I am an Indian Turk and I can
reply to you in Hindawi"—that was
the language—and he said, “As I am
a parrot of India ask me something
in Hindawl that I may talk sweetly.”
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He said, in the fourteenth century,
“Do jou know why the air of this
country ig hot?"—he was referring to
Delhi in his famous ghazal—"It is be-
cause of the wormth of loyalty and
devotion that the sun demonstrates to-
wards this country.”

13 hrs.

In the grand days of non-coopera-

tion when at Gandhiji's magic call,
Hindus and Muslims and all came
together, what do we find. A grand

team of Muslims who were nationsl
leaders of this counlry, men like
Hakim Ajmal Khan, Mchammag Ali,
Bhaukat Ali and Moulana Abdul
Kalam Azad, were leaders of all, not
merely of Muslims or Hindus in the
separatist fashion, the lcaders of
everybody. I aum reminded of a
Muslim who wag talking of the griev-
ancesg of the Muslim community, pro-
claiming his loyalty tv India in terms
which have struck in my memory.
He said, when a Hindu dies, his body
is burnt and the arhes are thrown
into the river W we carvied by the
current—God  knows where— but
when a Muslim dies, he wants six
feet by three of Indan soil; and ne
belongs to India in life as well as in
death.

What has happened in Kashmir?
Who is fighting in Kashmir? Unly
the other day, Mr. Dwivedy, who is
not here, told us in this House that
he went to Kashmir, that he went to
the hospitals, to sce some of those in-
jured army men, and everybody he
talked to was a Muslim. Who wns
the first Indian who, in free india,
got the Param Vir Chakra? 1t was
Brigadier Usman, brother of a dear
friend of mine, who was the first
recipient of the Param Vir Chakra.
He gave his life for this country.
Qreeter love than this hath no man
than that he gave hig life for his
country, ‘This is how the world poes
on; this js how pur countrr goes on;
this is how. jn our country, Hindus
and Muslims and all have to combine
Lat us forget footling little diflercnc-
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es; let ug forget the differences we
have in regard t» small matters here
and there; let us forget what parti-
cular things we cun bring up against
Government op particular issues, But
the issue that matters is: let us re-
member that India 15 one and we
have got to fight together. For that
purpose, let usg purfe the Aligarh
institution of its dross and keep the
Aligarh institution as a shimng
example just as we should keep the
Banaras institution also as a shining
example of the totality of Indian
culture where the uniguenes: of
different trends of life and thought
have come together in a beautiful
stream. For that purpose, I  want
Mr. Chagla to reitarate more empha-
tically some of the assurances he has
given and to seak to removz per-
sistently, by repeated effort, the mis-
giving which continue in the minds of
many Muslims in our country, all of
whom I am not ready to Lrand as re-
actionaries, that this Iegislation is
going to hurt the Aligarh institution
and to hurt the interests of this
country,

ot gyeew wfge (fw )
AT EFFT A, qF T &9 ¥ @A
it & e s aw gwrQr AW ar
FEFT af¥w FRET 7 a1 Fw & faey
gri ®ATET AW aew QT AEY Fr
fr fog &1 woeg @@ @1 fF weitg
gfradfadt @ w@w /I g B FEww
W ) HfEE EW WA R AT ¥ R
oo R’ 9sET, YW ogee ¥,
L1 G i |

fom Fagew s § fraw faw
N oudfy wmar oTEr §, IEE AL |
gurt fafreet arge ag vy & T a2
faw qufeg ammm mm & f& 25
wiw, & oY awr ger IW HoTEW
qEAT B WA HA FT @A F
it ot | OE oW W, O
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fmm ww ww & fad wiefe
wgiwHlagawaa §fF ag
Fwfree g F 4 1 & 97 & quAr
wz g5 wo wifexgdw W g,
AT AT ¥, Faaofrem ¥ ?
ST A AvAtTez A A A qF AgT
8 5T ag g owr § feogew ¥
fad &1 qwafaee § o AT Ww
o gat ST AT |

# g § fr ag faema g

¥ faas a@ & oA woe
w0 F oofaw & wfr dr, afes

omfew Twam w7 w4 fE

T grea v fvw wnd e s oy
& WK werg giew gt

® woa far wmw, W wA arfaw
wt & gq oifegriie & wag ¥
gifag wEm |

WY @uT TR fr 1960 A,
AT, F AgR H gAT e ot s
welt A &% g fwogrew ¥ OX
gateaTas 9w fr fAa  oew A&
ey TN ORAfaerHE witg &
werg gfeew  gdafaEt & fasmw
T T | qE EITATT qRAA AR ¥
f& s99t awz & wifzaw wrw
wifgd 911 qH wwEET awE &
frema W 2 wiie ffsw =t
AR faEd, wir  wifaga
qiferarite & Uw AT & TFA 9T G
vz frqr | wfes Sk AR @ aw
¥ WY mfy fr felt g R
uifsdmw @y e o afew 9w
Twr W gure fafaeer faee il
uEE ¥ T fagmma s o
=T ¥ #19 faar o S oy
Ffam e FEI AFE ) FAAg
T ARl g A A e
Wil ®IFQT A N, I
T ¥ % EI9W ¥ OF g% UF WrAT
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feaemw femr | 3 & FETR Ee-
A AT AU WX ag qww foard
A AT 1 FRAAIERY
Tt # gz o &7 o F A
w e wdimg gfew gAEe
et & faems wfew ff gur
R grea ¥ wg whafe e oerf gar
¥ wifedw amar wg fer oo A
o

g fawfaqr & & wrowt 9w foird
wda  s5®T gAmT 9Tg T E
I ¥ wdrg wfww gimdfed &
wiza & fefafem &Y arlis €1 wft
apEay W gfmefafal
gged e gAEdEE &1 9w
¥ wgrmm § fs wer gAEfER
w fefafem fema @@ 20

ww widy v foE ¥ an mrw
dar gur f @it e e wfEE
AR CE LG DGR TG e
Tt @1 fefafer agar wsov 3
T meqF Wrew dfew  wwEeaTA
gE AT Agh qwdE Foaw, wme o
qgt AWOE 7 AU | IFEA A aET &
fefaftrn &1 arfie 1 @ -
fated wrag ama g fo fam Aoy
¥ oy g dmrgyawa & frowifeaey
AT g 1 T W OE AT, S
fe gardt afgm oy WAl A ¥ oA,
T W g 1o fr o @
w @ gEmn wm, genr fomm
& wdy fof g ATe, AW ATET @ oAw
frm wat A PRt AR E T ¥
TN FTAT 190 R § e
A owewi # ol xU AR oy an-
ot FrE o T § ey v w
¥ fagdare g w3 B oww oawA
?ftmrmﬁqﬁmm
HE, WEy A lgataesiAqw
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gaRww # fgem fmr 1 wiwfo-
T W ommw ar fE gy g-
gifadt & av% w7 aF qEAw A4y i
M aF e Gl F @ W
@ wa A g W I & FrAn
qfee arwe @t w¢ & o " 3T
g WA wwr AR | Ay gar
& gm0 gfem A s omw
s ifwat e o Wk g
ot agt Fegw qeda Qs on
AAGT gHA F(AS | AITZUE
Tafe @1 & gz fedraw @
tq g dor F0 fF wifEzdew
SLL O U L

H ¥ w1 as7 qeEE g fE am
wgram & fF g s F fae arfar
@t owh @ ag faemw TEw
g w2 ogET fafrex
wiga ¥ TEw gaen faer faw
¥ W wEY, TOHEW AW A
6 fx az el weieg gA-
aEET T wE w ¥ fAw A
m g

Gagm gfs  wdRgm AN
THE 30, 13 WX 123 & Hafaw
faewa
ArwEa g oW A W owwmr

Eh aw fafre amge ¥ vy
f5 g easr foAw gArafedt aen
gy &g tgA fag o
Fwp fs wimg gfadedr
LGEEIETIE G 1 S |

st o feg KA wgfe ag
Wl &7 T gk, Afe
wa 39 ¥ 95 (L He qufes @
o y frany f& ofemeiz wiz
woft g
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wt mgema afge 1T oifeane
WiT w1 ST SR
¥ w3 W g R fE @y
wEAITE §etegea T § W v
THvafaey § ddfs arren gEdEd
¥ s § fiF e gefededt F i d
qfeamiz A qeeAm & ¢ frag
feg qimcfedt &, wemer @
I TUEE F O  dw
fg Tiefedt # srge w0 @
fod  gatamw W W
¥ fir x@ wamgz THE FY AOifATHE ¥
A geew § o geiw ¥
wET ¥ A A OE A Afew
ar feg o drAfead W &
AT #1 oF AT o 7w §
? ARt fag AT A ga ®
o fFar, gane fafrex aga v ew
¥wm femr % 1w AwAw
Thrfedt & A W A @
geat & 1 FAas ST sREr A 0w
wr qfema @ 1 R gt & fe
qffariz ¥ @ wggEEamd g

s ug feema fgei ¥ o figg
gfrtfedt § &fer dwaw oode st
Wi oowc § 9@ a0® ¥ e
gfrfed  qeema & wm §
afer 7z WY IwAw ewdw W
E LSO S|

xq fafad & orne fafeee amge
A ag w1 s wafes e @ difer
¥ fam i wo gz wifawr ¥ IFA
waTqw At s qfers s
®! A9 AFC AL XA wiEAw ¥
faers sdsr fFmmo o ag AR
f& ot fem Ao 3T ® AHE
g aifgy fF wro wgqz A agsm
frar far feelt 3 adi fear )
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Dr. M, 5. Amey (Nagpur): I rise to
support the motion for the third read-
ing of the Aligarh University Bill
movej by the Hon, Minister for Edu-
cation. I most Lcartily congratulate
the Hon. Minister, Shri Chagla, not
merely for piloting the Bill wisely,
skilfully and ably in the debate
through the House but also for plac-
i.g before the whole of India our
idea] of what a high-souled Muslim
nationalist should be,

The storm of criticism that was
raised wag not 30 much to vindicate
the position of the great Aligarh Uni-
versity as to vilify the Hon. Member

who was taken for a villain, The
dignified way in which the Hon.
Member treated hig opponents both

inside ani outside the Parliament is
exemplary,

The debate on thig Bill was lively
and at times reached a high level of
forensic eloguence which is very sel-
dom attained in this House. If the
argument based on the fundamental
right provided for the minorities in
Article 30 of the Constitution was
plausible and capable, the subtle dis-
tinction between the words ‘Institu-
tion' and ‘The University’ which you
and another Congreay friend—Shri
Shrees Narayan Dasg I suppose—made
was felt convincing by the House, if
mot crushing for the time being, and
won both applause and approval of
the great majority of the House in
favour of the Bill.

Mr, Anthony's contention was that
the legislation of the Aligarh Univer-
sity Act by the Parliament or the
Government of India wag only an
efficial recognition and nothing more
and that the fact of its establmhment
by the Moh i
mot wiped out thereby. In hig zcal to
champion the causs of a community,
Mr. Anthony lost sight of the simple
and most obvious fact that there is
recognition only far a thing that
exists,. There was no Aligarh Uni-
versity run by the Muslim community
m existence and, therefore, the
demand of the Muslim community
was for the creatiom of a Muslim
Wniversity at Aligarh just ag they

BHADRA 15, 1887 (SAKA) Universi;:&l (Amdt.) 3096

had created a Banaras Hindu Uni-
versity at Banaras. A M. College
was offered by them {o the Govern-
ment to be the nucleus of the educa-
tional centre which it was the object
of the Government to develop at
Aligarh by establishing the Uni-
versity.

In the case of Banaras Hindu Uni-
versity, Banaras Hindu College, start-
ed and run by the theosophical
society, was offerel as a nucleus for
that centre tp develop. And, in my
opinion, the words “Hindu" and
“Muslim” are retained in the names
of these two Universities by the
Legislature mainly for the recognmi-
tion of the historic association of the
institutions which the Univermties
started and not for emphasizing the
denominational character of the Uni-
versjties themselves,

In the course of the debate, great
emphasis was given by some Mem-
bers on the point that donation and
grants to the funds of the old eollege
and later on to the University for
various purposes connected with edu-
cational work of the University were
made by the Muslim population of
India. I think that it is partially
true, but all those funds belonged te
the Aligarh University and they will
remain so. The Muslim community
has no concern with the funds. This
point has some legal importance.
Aligarh University is a legal person
and has a legal entity. In case, for
any unforeseen calamity, this object
ceases to exist, the funds will be in
the hands of the Government of
Inlia to be disposed of in accordance
with the law of public trust and wilt
not go back to the Muslim community
ag such. The principle of Cypres
doctrine trust might apply. So fong
ay the Indian Republic exists, the
funds and properties of the Univer.
sity will be used for the aims and
objects of the Aligarh University and
no other purpose. Muslim commu-
nity as such has no voice to deter-
mine the nature of its dispositiom.

Now, lastly one word more and I
conclude. The Hon Member assured
the House—and the nature of the Bat
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itself indicates—that it is a temporary
measure, intended to be replaced by
permanent measure at the earliest
possible opportunity, It is intended
to cnable the Government to take
steps and place the University autho-
rity in a position of strength to deal
firmly to restore nprmal conditions,
At present the University is in a
state of disorder and bad temper.
The malady has to be cured in order
to bring it back to normal condition.

A man in discase has to be taken
to a nursing home and treated by the
Doctors keeping him on diet. Food
in disease is different from food in
health. The patient gencrally com-
plains against bitter pills and doses
and injections given to him, He
chafes at the tasteless, though
nourishing, food that is given to him.
But we all know that that is the only
way for his cure under the treatment
of an expert and conscientious doctor.

1 have no doubt that Dr. Chagla is
there tc personally supervise the ad-
ministration and things which are bad
and evil will soon disappear and nor-
mal conditions will be restored. We
shall have the pleasure to welcome a
new Bill of the Aligarh University
Act gt the earliest possible date.

1 end with a note of Hindu-Muslim
unity and the urgency of the feeling
of national unity and national in-
tegrity, «<ongratulating our brave
soldiers who are today fighting
shoulder to shoulder to end aggression
of Pakistan on India. This Dull
should serve to strengthen Hindu-
Muslim unity still further, That is
the need of the day.

With these words, I support the
Bill,

‘Mr. Speaker: Now. Shri Muhammad

SEPTEMBER 6, 1965 University (Amdt.) Bill 3098

Mr. Speaker: I know that,

Shri Muhammad Ismail (Manjeris:
In opposing the Bill, I say that il
offends many of the provisions of the
Constitution of India. How it offends
has been pointed wut by the previous
speakers already, and 1 do not want
to tire the patience of the House by
repeating it once again.

The Education Minister wants to get

aver constitutional  difficulties by
merely  quibbling on the word
‘establish’ found in article 30. I

think there are lawyers who will say
that that quibbling joes not and can-
not really deliver the goods in the
face of the solid provisions of the
Constitution and the solid facts of his-
tory. This institution has been what
it is and has been belonging to the
Muslims for the last century or so,
and there has been no doubt what-
ever about that fact during al] these
years excepting now.

It has been pointed out by sume of
the previousg speakers that everythiug
wag all right with thig university. In
1881, the Chatterjee Committee, and
then the late Prime Minister of India
anj the present Prime Minister of
India and Shri Tyabji who was the
last vice-chancellor have all spcken
about the discipline of the university.
They had said that the discipline of
the university compared very favour=-
ably with the discipline obtaining in

many o her university. That
was the opinion of all these people
and yet all of a sudden this thing

has happened anj indiscipline js samd
to have been lhere.

Then, the hon. Minister gpeaks of
conspiracy. I do not know how a
piracy is hatched or executed.

Ismail. Hon. M hould not
take more than five mlnutea cach, so
that I could accommeodate one or two
more hon. Members. Those who have
spoken already should not desire to

speak again now.

Shri D, C. Sharma (IGurdamr):
‘8hri Muhammad Ismall also has
spoken already,

But one cannot understand how these
people who wanted to execute the
conspiracy came with tom-tomming
and slogans and with a coffin. The
hon. Education Minister during his
career &8s & judge must have dealt
with many cases of conspiracies. I
do not know whether he knows that
conspiracies are hatched and execut-
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ed in this manner, and that too, whe-
ther such a thing could happen with-
in five weeks of the departure of the
previous vice-chancellor and the ad-
vent of the new cne. If the malaise,
as has been claimed by some hon,
friend, is deep-rooted, which it really
strange, and if such a malaise should
have overtaken the authoritie; and
overtaken the much-talked of discip-
line of the university in such a short
time as that, if such were the :ase,
then a judicial inquiry ought to have
been instituted to find out what this
terrible malaise was which had taken
such a vicious and deep root in the
university within those five weaks.

In dealing with that, the Education
Minister has gone out of his way to
malign and attack peuple ani parties.
He attacked also Dr. Syed Mahmud.
Dr. Syed Mahmud has bean 1n the
Congress for more than sixty years,
and he had been one of the staunchest
disciple of Mahatma Gandhi, gnd
he has done everything toadvan:e the
cause of nationalism in the country,
If such a man as that is to be treat-
ed in this manner by people who
entered the Congress only the other
day, then it is the concern of the
Congress Party and it is for them to
decide. But so far as the public
know, he has done good to the peo-
ple.

Then, the Education Minister has
spoken of the Mushwaraat and its
component parts. What has this
Mushwaraat done” It has gone
round the country for uniting the
people, Hindus as well as Muslims.
There was not g single meeting that
was convened under the auspices of
the Mushwaraat which was not
attended bv Hindus not merely by
ordinary Hindus but by Hindu lea-
ders including Congressmen. Let
my hon. friend find out a single in-
stance in which anything was said
either by the Mushwaraat Committee
or br the Muslim League bers
or by the Jamiate [slaml which
wou'd injure the interests of the
country. There have been people
and Congress leaders who have paid

i in such i for the

step that was taken by the people
who were touring the country un-
der the Majlise Mushwaraat.

Then, my hon. friend speaks of the
Muslim League. He it was who had
taken the support of the., Muslim
League with regard to the Congress
policy on Kashmir and Pakistan, to
the United Nations, and he spoke of
it with great approbation and com-
mendation. But today he comes here
and speaks disparagingly of that
organisation. ...

Shri Sham Lal Sarat (Jammu gnd
Kashmir): Why should my hon
friend make it personal?

Shri Muhammad Ismail: The Mus-
lim League stands for equally hon-
ourable existence of all the puople
and for hearts harmony; it stands
for the defence of the country; it
stands for the integrity, strength and
honour of the country. After having
paid in the world forum approba-
tion for this organisation, now he
comes and tries to disparage that
organisation,

In regard to the Jaminte Islami, I
would like to point out that it is =
religious organisation, It is concern-
ed and distressed at a section of the
youth of the Muslim community
falling into the pit of narrowness
and godlessness, and gross and wvul-
gar materialism. That organisation
is doing what it can to reclaim the
Muslim youth from that terrible pit
into which nobody, either Muslim or
Hindu or Christian shou'd fall. With
all that, my hon. friend in his own
one-sided manner attacks them
where they could not defend them-
selves, and all this he is doing for
buttressing this Bjll, What do we
say? Once again, we Insist we stand
on the provisions of the Constitution
in our opposition to this Bill and no-
thing more. The claims of Shri M. C.
Chagla cannot satisfy the lawyer-
Members here and the lawyers out-
side the country. That is a point on
whirh he may expatiate and he may

lirhten us. But instead of that he
is going and attacking unnecessarily
people who have been serving the
cause of the country.
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ug A @A ey | fey wem §,
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T Tifgd 1 gwt dw W wifae
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Trifae wewT @0

wEmW WERW : WE W W
& w waAT A ) AU | Wl o
qIHAA AN AT AEA § 1 0%
& faqz § a7 W1 O FAT AR §
LA
Shri Sham Lal Saraf: May 1
make a submission? 1 come from a
State where my friends have very
strong feelings, mixed feelings about

the Bill. So I may be given a few
minutes.
Mr, Speaker: You have come from

one corner. It is not necessary that
every State should have representa-
tion in this matter.

st wylt arf (farroee)
ww v &Y faaz faey onfegd

Shrl Sham Lal Saraf: The reason
for my asking for being allowed to
speak is obvious. So please allow
me.

st e giw : (TTETEE)
¥ ¥ g qF ft TR A g
wredr ?osmw g wE g
=T A 7/ w1 67 Ay famr Smom
fe & gmwr A T 7% ) &g AR
T T wrE yEETY ST A Ew
® W e W[ e oA fea
wrgar o ?

SEPTEMBER 6, 1065 University (Amdt.) Bili 4006

WER Mg W W g
EAAH @M ATAT HIT A F A4
fear smar 3w a7y fawfeen w@
CC AR EAR-AT U Sl or i
g s gm0 & sgan g fe oot
o1 ot Y § W 3 A 7F a1 s
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Shri M. C. Chagla: Mr. Speaker,.
as we all know, we are facing a very
serious crisis just now, ‘There 18
aggression, there is undeclared war,
We should do everything in  our
power to maintain communal peace
and harmony. We should not say
a word which will interfere with
thnt harmony which exists and whicn
should continue to exist. Today we
should think of oursclves not as
Hindus or Muslims, but as Indians,
one and all

Now, I am a great deal in agree-
ment with what Shri Mukerjee said.
1 have said this before and I repeat
it—I repeat it with all the emphasis
I possess—that this Bil! wil] not in
any way, affect what Shri Mukerjee
chooses to call the special character
of the University.

The Acndemic Council has not
been interfered with. This Bill does
not touch the academic studies in
the University. The academic studies
will go on as they are. I also reite-
rate what I said before, that this is
a temporary measure, an emergency

e, and a per t Bill will
be introduced as soon ag possible, if
possible in the next session.

May I say again, echoing what
Shri Mukerjze said, that Aligarh
University should be the symbol of
our composite culture?

Some hon. Members: Yes,

Shri M. C. Chagla: It should be
the symbol of Muslim culture in the
context of secu'ar India, It should
be an example to the rest of the
would how different communities can
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live together in peace and harmony
in our country, It should also be an
example to the world how in the
midst of diversity we have found
unity in our policy.

My hon. friend, Shri Yashpal Singh,
has used rather strong expressions

University
(Amdt.) Bill

to preserve the glory of Aligarh. I
know it has made a great contribu-
tion to our academic life, our scholar-
ship and our nationalism, I want to
assure this House that I have brought
in this ordinance and the Bill, as a
temporary measure, in order  that
Aligarh should be strengthened and
should become a modern  progres-
sive University, that it should be a
shining light not only in India but
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abroad, of our great composite cul-

against me. He said I wanted to

trample upon Aligarh, My  hon.

friend over there said ey

frmr & -

I do not understand how I have ., ..

trampled upon Aligarh. ’
Dr. L. M, Singhvi: We use gtron-

ger words.
to ‘murder’ it.

Bhrl M. C. Chagla: ¥ 7§ aww

He said that he wanted

amig 5 o®mr qew A7 eeT

tfraidt & ma fem g1 1

assure him that my sole intention is

Division No. 15]

Ancy, Dr. M.S

Rade, Shri

Bal Krishna Singh, Shri
Basumatari, Shri

Bears, Shri

Bhanu Prakash Singh, Shri
Borcosh, Shei P.C.
Chakeaverti, Shri P.R.
Chandrabhan Singh, Shri
Chaturvedi, Shri S.N.

AYES

Kotnkl, Shri Liladhar
Krinhne, Shri MR,
Krishnapal Sirgh, Shri
Kureel, Shrl BN,

Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Hai, Shrimati
Maimoona Sultan, Shrimaty
Malaichami, Shri
Maruthish, Shri

Chaudhury, Shri Ch i Lal

Meh Shri Braj Bihari

Chavda, Shrimati Jaraben
Daljit Singh, Shri
Das, Shri Sudhansa
Daorai, Shri Kannstha
Dwivedy Shri M. L.
Gange Devi, Shrimat
Guakaran Prasad, Shri
Guha, Shri A.C.
Gupta, Shri Keshi Ram
Hanads, Shri Subodh
Hag, Shri M.M.
Harvani, Shri Ansar
Jamis, Shn 5.G.
Jumunadewi, Shrimati
Joshi, Shrimati Subhadrs
Jyotishi, Shei I.P.
K.achhavaiya, Shri Hukam Chand
Kappen, Shri
Kedaria, Shri C.M.

ishing, Shri Rigk

Khaa, De. P.N.

Mehta, Shri |R.
Melknte, Dr,

Mimmata, Shrimati
Maohanty, Shri Gokulanands
Muore, Shri K.L.

More, Shri 5.5,

Muthish, Shei

Paliwal, Shri

Pande, Shri K.N.

Pandsy, Shri R.§,

Pandey, Shri Vishwa Nuth
Patel, Shri Chhotubhal
Patel, Shr Rajeshwar

Patil, i DS,

Prablaker, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri

Rai, Shrimati Sahodrs Bai
Rajdec Singh, Shri
Ramanathan Chettiar, Shri R,
Ramshckiar Prasad Singh, Shri

With these words, I move.

Mr. Speaker: The question is:

“That the Bill be passed”.
The Lok Sabha divided:

[13-45 hrs.

Rane, Shrl

Ran, Shri Krebshoamaonrthy
Ran, Shri Rameshwar
Raut, Shri Bhols

Sadhu Ram, Shri

Saha, Dir. S.K.

Sudgal, Shel A5,

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri P.G.

Sharma, Shri AP,

Shastrl, Shri Prakach Vir
Shastri, Shri ama Nand
Shukla, shel Vidyazharan
Siddananjepps, Shri
Siddhanti, Shri Jagdev Singh
Singhvi, Nr, L.M.

Kinha, Shrimati Ramdalari
Sinhe, Shrimati Tarkeshwarl
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Snatak, Shei Mardeo
Subbarzman, Shri
Tiwary, Shri DN,

Tiwary Shri K.N.
Tiwary, Shri R.5.

Usikey, Shri

Upadhyays, Shei Shive Dutr
Varma, Shri Ravindra
WVirbhadra Singh, Shri
Vs, Shri Radhelal
Yadah, Shri N P.

Yedava, Shr & P.
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Kandappan, Shri 5. Maurya, Shri Sezhiyan, Shei

Koys, Shri Mubammad Ismail, Shri Tahir, Shri Mobammad

Muzuifer Husain, Shri

Shri P. L. Barupal (Ganganagar): 1
am for Ayes.

Mr. Bpeaker: What is reflected there?

Shri P. L. Barupal: Abstention.

Mr, Speaker: That will be noted.

The Deputy Minister in the Minlstry
ot Edocatica (Shrimati  Soundaram
Ramachandran): Mine has not worked.

Mr. Speaker: The hon. Minister has
not voted, or something is wrong?

Shrimati S a n handras

Something is wrong.

Mr, Speaker: That will be noted.

Ayes: 97; Noes 8.
The motion was adopted.
1341 hrs,

STATUTORY RESOLUTION RE:
PAYMENT OF BONUS ORDINANCE;
AND PAYMENT OF BONUS BILL

Mr, Speaker: Before I call upon
Shri Masani, out of the five hours al-
lotted, how much time should be given
to the general discussion?

Shri Indrajit Gupta (Calcutta South
West): Five hours is too inadeguate.

Shri N. Dandeker (Gonda): There is
a very large number of amendments
tabled, and a wvery large number of
Members want to speak.

Mr. Speaker: Three hours would be

enough for general discussion?

Shri N. Dandeker: Four hours, and
at least four hours for clause by clause
consideration, and one hour for the
third reading.

Yaahpai Singh, Shri

Mr. Speaker: Not that one hour
afterwards.

Shri N. Dandeker: A i are
in hundreds.

Mr. Speaker: That would be too
much then, Five plus three, eight
hours in all. I will add three moure
with the consent of the House.

Shri N. Dandeker: Three hours for
general discussion, four for clause by
clause consideration, and one for third
reading. Or, you could have 3} hours
for general discussion.

Shri Indrajit Gupta: Four, three and
one,

Mr, Speaker: This is the concensus,
four, three and one.

Shri N. Dandeker: I am quite cer-
tain that clanse by clause considera-
tion would require much longer.

Shri M. R. Masani (Rajkot):
to move:

1 beg

“That this House disapproves of
the Payment of Bonus Ordinance,
1865 (Ordinance No. 3 of 1968)
promulgated by the President on
the 26th May, 1965."

[Mr. DeEPUTY-SPEAKER in the Chair]

May I, while moving thiz resolution,
make it clear that my purpose at this
stage is not to discuss the merits or
demerits of the ordinance or the Bill
which now takes its place? I am con-
cerned at the moment with the justi-
fication for promulgating the ordinance
on 28th May last. In so far as the
merits of the Bill are concerned, my
colleague will address the House on
that matter, and we have tabled a
large number of amendments which
explain our stand. Therefore, what
I say now has no implications in so
far as the contents of the Bill are con-
cerned. I am concerned with the use
of the ordinance-muking power te
which recourse was had.
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If we turn to the preamble of the
Ordinance, we find that it says:

“Whereas Parliament is not in
session end the President is satis-
fled that circumstances exist which
render it necessary for him to take
immediate action,

“The President is pleased to pro-
mulgate the following ordinance,
the Payment of Bonus Ordinance.”

It baffles one's imagination as to how
the hon. President could allow himself
to be satisfied so easily by these con-
cerned, namely the Labour Ministry
and the Government, that the require-
ments of this constitutional article and
of the preamble, which is couched in
the language of the Constitution, had
been satisfled. We all know that the
President, in this context, represents
the Government of the day, and
therefore, the responsibility for the
misuse of this Ordinance-making
power falls sguarely on the shoulders
of the hon. gentlemven who sit vpposite.

Lel us examine the nature of this
alleged emergency to which the Pre-
sident referred. The facls ure stated
in the Statement of Objects and Reason
1o the Bill that has now been intro-
duced, It points out that a tripartite
commissivn was set up by the Gov-
ernment of India by a resolution dat-
ed Gth December, 1961,
4} years back. This commission
made its report to Government on
24th January, 1964, Over two years
were taken by this commission in
examining this matter. Then, Gov-
ernment sat over this matter for
six months before even expressing
their comment or view on the report
of the commission, because it was
only on 2nd September, 1964  that
Government at last announced ac-
ceptance of the commission’s recom-
mendations, subject to a few modi-
fications, This was their idea of
emergency or urgency, that for six
months they sat over the commis-
sion's report and did not even say
whether they accepted it or not
After six months, they said, “Yes,

1159 (Ai) LSD—8.
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That was on 2nd
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we accept it”
September, 1964,

From that date till May 29, which
is & whole nine months or so, the
urgency of the situation was so pres-
sing that Government again went
to sleep or dickered with the pro-
blem, Then Parliament was in ses-
sion from February to May. Over
and over again during the Budget
session, when numerous other Billa
were also introduced, various hon.
Members kept on asking the Minis-
ter as to when he was going to in-
troduce the Bonus Bill, and the
Minister and the Parliamentary
Affairs Minister kept on saying that
they would do their best to bring it
in that session. Obviously, the Bill
was ready, If it was ready, why
was it not introduced during the
last session? If it could not be
passed, why was it not referred to
a Select Committee and the valuable
period of three months used for a
better scrutiny by us of this Bill?
But the House was allowed to ad-
journ early in May without the Bill
even being introduced in spite of, as
1 said, repeated reminders. Then
suddenly on 29th May, the Govern-
ment awakens to the urgency of the
matter, and, behind the back of this
Parliament, enacts an ordinance. If
this thing could have waited from
1961 to 1964 and 1965, surely the
heavens were pot going to fall {f
thig Bill had been brought before the
House now. What possible justifi-
cgtion can there be for avoiding its
being brought before the House m
the beginning of May and then say-
ing: “We cannot wait till August™,
when thev waited for four years and
certain'y for more than a vear after
the report of the Commission?

In other words, if I put a ques-
tion; “was there anv emergency be-
fore the House adjourned early in
Mav?" the answr is obvious. If there
had been some emergency the hon.
Minister would have introduced the
Bill and said: let us rush it through.
Obviously when the House disperssd
in early May, there was no emer-
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gency, no urgency. Has something
new happened after the House ad-

journed that created an  emergent
situation? Certainly not. Nothing
happened between the adjournment

of the House and the 20th of May,
nothing at all. Why this Ordinance,
then?

The answer seems to be: a very
dangerous habit is overcoming those
in office today; they have got so used
to taking liberties with the Consti-
tution and so used to plya in ducks
and drakes with the articles of the
Canstitution, that it has now become
an addiction. They simply cannot
resist the temptation to take  this
drug of violating the Constitution at
any given moment. This is a dan-
gerous habit, using emergency powers
for normal, routine legislation. That
is what it is. This Bonus Bill is =a
piece of routine, normal economic
legislation, labour legislation. There
is no crisis involved, no emergency
involved, no urgency involved. No-
thing would have happened if the
Bill had been introduced in August.
If halt a dozen labour disputes had
been filed, so what? Do we not have
enough labour disputes as it is? A
few more,

Let me say this. The passing of this
Ordinance has solved nothing. If the

idea was that it would bring about
industrial peace, it has not served
that purpose. If the idea was that

the House would be faced with an
accomplished fact, even that has not
been achieved, From the number of
emendments tabled to this Bill, in-
cluding thnse of the Minister, it fa
seen that there is nohing final about
the Bill. It is not event a fait accompli.
If that waz the somewhat dubious
motive, even that has been frustra-
ted. The point iz this, Out of sheer
slovenlinesss and sloppiness, lack of
care for the Constitution, lack of
reepect for parliamentary institu-
tions.  lack of respect for
demcratic procedures, this Gov-
ernment  is  allowing  this coun-
trv to slip s=tep by step. from
the ecorrect path which this country
has chosen. I consider it g public

duty that we should ventilate this
point by tabling this motion because
every Ocainance that is allowed to
slipthrough like this without protest
would be apt to drive one more nail
into the coffin of our Constitution, if
these reckless people across were
allowed to have their way.

I am not questioning the walidity
of the Constitution. It is for the
Courts; maybe, it is valid because
the hon. President has unfortunately
thought it fit to make himself a
party to this expedient. But I do
question the propriety of this Ordi-
nance. I wish that the hon, Presi-
dent, who has the power to make
himself a moral censor of those in
office by occasionally questioning their
improper activities, had said: 1 will
not be 3 party lo this rather dubicus
expedient; face the House when it
meets next time; do your business,
carry on your burden and do not
make me a party to this cutting the
corners and shortcuts you are indul-
ging in.

Many years ago, this House had
discussed this mater; it had an
opportunity on 18th February 1854.
There was g full dress debate eleven
years ago because even at that time,
those in office then and now—they are
the same people largely—were get-
ting used to this habit and several
Members of the then opposition, in-
cluding one or two Congress Mem-
bers like that very fine constitution-
alist, Pandit Thakur Das Bhargava,
joined hands and ventilated this con-
cern of theirs, that if this Govern-
ment were allowed to go on with the

misuse of the ordinance making
power, our constitutional inlegrity
was in danger. There was a long

debate over a number of hours and
many outstanding people took part
in the debate. The debate was pub-
lished in this paper, Ordinance and
Taxation bv Ordinance, published by
the Lok Sabha.

During that debate the then Spea-
ker, he was a verv great Speaker,
as T reeal] from mvyv own exnerience
of the House in those davs. Speaker
Mavalankar, said what is the final
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word on the subject. I do not think
that even the Treasury Benches
would question the validity of the
proposition that he advanced. He
said: “It would be recognised that
that is not the democratic way of
doing things; it is only in exceptional
circumstances that Government may
issue Ordinances. They can only if
they must” I urge that in this case
they have done so even though they
necd not have done so, There was no
‘must' about it. They make lightly
use of a power that should be re-
served for very special and very one-
rous circumstances which do not
exist in this case. I hope the hon.
Minister, when he speaks now will
take the trouble of telling the House
and justifying himself as to how he
comes before the House and justifles
his action in having this Ordinance
promulgated, After that, we shall
judge whether he has any excuse or
not; and if he has not, the best thing
he can do is to apologise to the
House and promise not to do it again.

Shri Bade (Khargone): My motion
is also there.

Mr. Deputy-Speaker: He can
speak. I shall place the motion be-
fore the House first. Motion moved:

“This House disapproves of the

Payment of Bonus Ordinance

1965 (Ordinance No. 3 of 1985)

Promulgated by the President on

the 29th May, 1965."

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
I beg to move:*

“That the Bill to provide for
the payment of bonus to persons
employed in certain  establish-
ments and for matiers connected
therewits be taken into consi-
deration”.

While moving this motion, I would
like to recall as to how this question
relating to bonus has been a ques-
tion of great controversy over a long
period. During the Second Plan, the
Planning Commission suggested that
this question might be carefully

*Moved with the mommmd;iion of the President.

Paymeni of
Bonus Bill
studied before an arrangement  ac-
ceplable to all parties could be
evolved. In the meanwhile, the
suggestion made was that the current
practice of settling these disputes by
resorting to industrial tribunal or by
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making reference to industrial tri-
bunals should be continued. There-
fore, severa] disputes were  either

settled by mutual negotiations or
discussions or they went before the
industrial tribunals or industrial
courts when references were made
by the Government, Ultimately, the
labour appellate tribunal evolved
certain principles on which these
disputes could be settled. This for-
mula evolved by the labour appel-
late tribunal is popularly known as
the LAT formula. In one particular
case relating to bonus disputes these
principles or this formula involving
these principles came before the Sup-
reme Court which upheld the princi-
ples evolved by the tribunal. During
that time, the Supreme court also ob-
served in its judgment that if the
legislature feels that the clalms of
social and economic justice made
by labour should be re-defined on a
clearer basis, it can step in and
legislate in this behalf. They have
also said that in the alternative,
Government may consider the ques-
tion of appointing 8  high-power
Commission to go into this matter.
Therefore, the Government thought
it fit that this question should be
discussed in a ftripartite body. In
the year 1980—March-April—the
matter was placed before the stand-
ing labour committe and ultimately
a decision was laken lo appoint the
Bonus Commission.

Another decision taken in that
tripartite body was that the terms
of reference also should be settled
in a meeting of a tripartite nature.
Therefors, a small tripartite FOm-
mittee was constituted to scttle the
terms of reference and  ultimately
the Bonus Commission was  consti=
tued on the @th December, 18961, Tt
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was presided over by an  eminent
judge, and the employers and wor-
kers were represented and, as usual,
& member of Parliament and ap eco-
ist were i d to the Com-
mission. For the first time, through
a legislation, we were compelling
the public sector aiso to be covered
by the recommendations of this Com-
mission. After long deliberations,
as was correctly pointed out by my
hon. friend, Shri Masani, spreading
over a period of two years or so or
more, the Commission submitted its
report on the 24th January, 1964.
Most of the recommendations of the
Commission are unanimous except-
ing a Minute of Dissent by a repre-
sentative of the employers . . .

An. hon. Member: In the private

sector.
Bhri D, Sanjivayya: .. .in the private
sector., The Government have care-

fully considered all these recom-
mendations including the Minute of
Dissent. The Minute of Dissent re-
lates to issues like disallowance of
super-profits tax and rehabilitation
sllowance as prior charge, rate of
return on capital and concessional
treatment for certain  industries.
Therefore, the Government as I
said, earlier, had to take into consi-
deration not only the unanimous re-
commendations of the Commission,
not only the Minute of Dissent by a
representative of the employers but
ulso keep in view the economy of
the country as a whole. Therefore,
after careful consideration the Gov-
ernment accepted almost all the un-

r dations without
any modification. .
An Hon. Member: Question.
Shri D, Sanjivayya: Almost all, I

said. And with regard to the recom-
mendations in which there was a
‘Minule of Dissent, Government,
after careful consideration, accepted
them with certain modifications.
This decision was announced by the
Government on the 2nd September,
and on the Tth September, a state-
ment containing the decisions of the
Government was placed on the
Table nf the Lok Sabha

One or two things, I would like to
submit to the House, with regard to
these meodifications. One  important
modification relates to the allowance
of all direct taxes to be deducted as
prior charges, and also, the tax
[: i and subsides given should
not be taken into account for the
purpose of calculating gross profits
or calculating the bonus. Then, one
other important modification relates
to the rate of interest recommended
by the majority of the members;
they recommended that the rate of
interest should be six per cent eon
equity and four per cent on reserves.
We meodified them and  improved
them, and made the rates E&.5 on
equity and six per cent on reserves.
Here, onc important factor has to be
borne in mind. These rates of six
per cent and four per cent also ex-
isted at a time when these recom-
mendations of the Bonus Commission
were not available, but at that time,
this six per cent or four per cent was
not subject to tax. Here today, this
eight per cent and six per cent are
taxable. If this is taken inte consi-
deration, then probably the modifi-
cation made by the Government Is
justifiable.

Not only that. The present or the
prevalent market rate of interest is
also taken into consideration. Then,
one other important recommendation
of the Commission is that these
recommendations should have re-
trospective effect from the sccount-
ing year ending on any day in 1962,
Here, the Government thought that
if that recommendation were to be
accepted without any  meodification,
it would result in the reopening of
cven those cases which had already
been settled. Therefore, we said that
this recommendation of the Commis-
sion should be applied retrospectively
to bonus matters other than those
cases in which settlements had been
reached or decisions had heen given
already. After this decision of the
Government was announced. several
representations were made to the
Government by various workers
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wrganisations that sccording to the
present formula evolved by the
Bonus Commission and as modifled

by the Government, certain workers
would get a lesser quantum of bonus
than what they used to get before,
under the LAT or the Full Bench
formula. Thereafter, the Govern-
ment cearefully considered the re-
presentations made by the wvarious
workers' organisations, and ultimate-
ly, on the 18th September, 1964, I
made a statement on the floor of this
House. In that | made it clear that
in the legislation to be promulgated
to give effect to the recommenda-
tions of the Bonus Commission a3
accepted by Government, suitable
provision will be included so as to
safeguard that labour would get in
respect of bonus, benefits on the
existing basis or on the basis of the
new formula whichever be higher.
I may state here that clause 34 of the
Bill seeks to implement this assu-
rance.

Shri Dajl (Indore): It does not

do it properly.

8hri Priya Gupta
clauses are contradictory in
pect.

Mr. Deputy-Speaker:

(Katihar): The
this res-

Order, order.

Shri D. Sanjivayya: Hon. Mem-
bers will have ample opportunities;
there are four hours for the general
i i The Speak just now
announced it. (Interruption). There-
fore

Shri Indrajit Gupta: Please tell

us how it has been done.

Bhri D. Sanjivayya: I do not know
how hon. Members are able to know
what is passing on in my mind. Let
me complete the sentence.

8hri Indrafit Gupta: Your mind
is in the Billl

Bhri D. Sanjivayya: My mind is
within myself and it will be made

known to you in due course. Clause

Payment o}
Bonus Hil!
34 gives effect to the assurance given
by me on the floor of the House.
Hon. Members are really worried
about the fact that this particular
clause might not convey the inten-
tion of the Government clearly and
in an unambiguous way, As I said
earlier, they will have four hours
for general discussion, three hours
for clause-by-clause consideration
and one hour for the third reading.
When we take up that particular
clause, 1 will certainly deasl with that
aspect of the question at length and
try my best to clear the doubts and
dispel any misapprehension or mis-
conception in the minds of hon. mem-
bers.
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Bhri Priya Gupta: On a point of
order, Sir. Clause 34(1) negatives the
assurance held out in the Bill about
the guantum of bonus to be paid.
How can the Bill contain contradictory
clauses?

Mr. Deputy-Speak
clause, if he wants,
of order.

: He can app
There is no point

Shri D. Sanfivayya: I do not want to
take the precious time of hon. members
at this stage, in which case the time-
allotted for genersl discussion  will
be curtailed. When we take up this
clause during clause-by-clause con-
sideration, probably this clause would
take much of the time of the House
and I will explain it then.

Mr. Masani, who moved the motion
to disapprove of the ordinance pointed
out that the government have not
been taking steps expeditiously to
bring forth the contemplated legisla-
tion. He quoted from the statement
of objects and reasons and said that
the government announced the deci-
sion on 2nd Septlember, 1864, but till
29th May 1965, for a period of 10
months, government went to slcep and
never took any urgent steps, 1 will
explain what we have been  doing
during this period. Immediately after
taking the decision, government draft-
ed the Bill and in accordance with the
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tradition and convention that we
have developed in relation to  the
formulation of labour policies, we had
to place the draft Bill before a tri-
partite conference. So, on 9th and
10th December, 1964, the tentative Bill
was placed before the Standing Labour
Committee. After considerable deli-
berations, the Standing Labour Com-
mittee fell that it would be desirable
to refer this matter to g3 sub-commit-
tee. A sub-committee was constitut-
ed with instructions to report to the
Standing Labour Committee within a
short time. The sub-committee met on
8rd January and ultimately came to
the conclusion that it would not be
possible for them to evolve an agreed
solution to this troublesome question
and felt that the whole matter should
again be placed before the Standing
Labour Committee as early as possible.
The sub-committee recommended that
in view of the divergent views of
workers’ and employers’ representa-
tives, it should be left to the govern-
ment to take a decision, keeping in
view the various views expressed by
all the parties concerned. Again the
Standing Labour Committee met on
27th March 1985 and approved the
recommendation made by the sub-
committee.

Thereafter, we tried our best to
finalise the Bill. In fact, this is an
original Bill, not an amending one
and certain decisions taken and cer-
‘uin assurances given by the govern-
..ent are really very difficult to be put
in a legal form. Even the drafting
department of the law ministry said
that some of these were really very
difficult. In any case, we tried our
best to see that the Bill was intro-
duced in the budget session ijtself.
That is why every Friday when the
Minister of Parliamentary Affairs rose
to announce the business for the next
week, hon. members  opposite asked
when the Bonus Bill would be intro-
duced angd he always said that govern-
ment would try their best to intro-
duce the Bill. In spite of our best
efforts, we could not introduce it
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during the budget session. But all the
same, ever since we took a decision
and announced it on 2nd September
1964, we have been appealing to all the
employers to implement the resolution
of the government on the Bonus Com-
mission's recommendations without
waiting for legislation. In the very
same announcement, we made it clear
that government would certainly bring
forth legislation incorporating their
decisions. The employers turned round
and said that they would not imple-
ment the recommendations of the
Bonus Commission as modified by the
government in the resolution, but
would do so if an enactent was pass-
ed.

So many disputes have been pending
since a long time. There have been
agitations and attempts to have Bom-
bay bundh, Ahmedabad bundh or
sometimes Bharat bundh also. AR
kinds of agitations have been going
on.

Shri Indrajit Gupta: Now we are
having bonus bundh!

Shri D. Sanjivayya: At the same
time, even the employers have been
objecting to certain provisions and
they have becn making representations,
So, we thought that any delay would
cause immense harm to industrial
peace in the country at a time when
we are passing through difficult times.
Today it is more aggravated. So, we
thought the best thing would be to
promulgate an ordinance, so that the
disputes could be settled in the light
of the provisions of the ordinance. I
have placed a statement on the Table
of the House on the 16th August, de-
tailing the reasons why it became
necessary for us to promulgate an
ordinance. Now I hope that the em-
plovers and workers would give their
full cooperation to the government in
implementing the provisions of the or=
dinance and of the Bill when passed.
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The most important feature of this
new scheme is that while according to
the LAT and full bench formula, bonus
was paid on the basic wage, here bonus
will be paid on basic wage plus dear-
ness allowance. There are certain
other important features like 4 per
cent or Rs. 40 minimum or 20 per cent
maximum bonus and also the princi-
ples of set on and set off. 1 hope these
would go a long way to improve the
lot of the working classes in this coun-

try.

Another unique feature of this for-
mula is, according to this formula,
nearly 45 lakh workers, who had never
enjoyed bonus before would be made
eligible to get bonus. Even if they
get the minimum of Rs. 40 per year,
it will be Rs. 18 crores per year. This
is a great boon, I think, to the poor
workers in our country. It may not
be possible and it might not have been
possible for either the government or
the commission to meet the aspira-
tions of the working class fully. In
a smilar way, probably the industria-
lists or employcrs might not have been
pleased with the decisions of the gov-
ernment. But, on the whole, we feel
that with the goodwill and co-opera-
tion of both the employers and wor-
kers we will be in a position to create
peaceful conditions in this country of
ours so that production may not suffer,
80 that the economic growth of the
country may not be hampered. Eco-
nomic growth and increase in produc-
tivity and production are really essen-
tial today because we are passing
through eritical times. Unless we are
economi-ally sound, unless our pro-
duction in the industrial sector goes
up, it will not be possible for us to
prepare ourselves to meet any emer-
gency which may be in the nature of
external aggression or internal trouble,

Mr. Depaty-Speaker: Motion mov-
ed:

*“That the Bill to provide for the
payment of bonus to persons em-
ploved in certain establishments
and for matters connected there-
with be taken into consideration”

Statutory Res. and BHADRA 15, 1887 (SAKA)
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Shri Daji:

“That the Bill be referred to a
Select Committee consisting of 15
members, n.uelyi—

Shri Ramchandra Vithal Bade,
Shri Tridib Kumar Chaudhuri,
Shri Homi F. Daji, Shri Indrajit
Gupta, Shri Hari Vishnu Ka-
math, Shri Madhu Limaye, Shri
M. R. Masani, Shri Harish
Chandra Mathur, Shri B. P,
Maurya, Dr. G. S, Melkote, Shri
Kashi Nath Pandey, Shri D.
Sanjivayya, Shri A. P. Sharma,
Shri Diwan Chand Sharma, and
Shri S. M. Banerjee. (B1).

with instructions to report by the

22nq September, 1965.”

Mr. Deputy-Speaker: Both the
original motion and the amendment are
now before the House. The time for
speeches will have to be limiled and
I leave it to hon. Members to take the
minimum possible time.

Shri N. Dandeker: Mr. Deputy-
Speaker, Sir, I want, in the course of
my observations, to touch upon only
three salient features of what has been
evolved in this Bonus Bill, The first
is to express my sense of regret, which
I did also in my minute of dissent,
that it has not been found possible te
evolve a bonus scheme linked to pro-
duction, Sir, when this matter came
up for anxious thought in the course
of my work on the Bonus Commission,
I found that we had been pretty well
hamstrung by the terms of reference
which almost wholly excluded any
consideration of any other form of
bonus except bonus related to profits.
T still think that this is 4 grave error
on the part of our whole industrial
nexus, both employees and employers,
that they have rejected and the
Government have not had the
courage to evolve a honus scheme
geared more to production and pro-
ductivity or having that as its cen-
tral element than iz the case  here.
I know, and I am appreciative of the
fact, that in clause 32 a provision has
been made to allow employers and
employees to work out, If they can,
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slternative schemes geared to produc-
tion and productivity in lieu of the
profit bonus scheme. I think that is
a very good thing, but I wish the Gov-
ernment had gone further. I do not
blame here only the Government. 1
blame both the employers, because
they apparently are lazy and do not
want lo undertake the more difficult
tusk of gearing the bonus to produc-
tion ang productivity, and also the
workers because they seem in these
days to be increasingly concerned with
getting more and more for doing less
and less, and not particularly concern-
ed or buthered about any question of
production or productivity. And it
would seem that the Government have
not had the courage to tell both of
them where they get off on g matter
of that kind so essential and impor-
tant to the country and to the consu-
mers. 1 will leave it there, Sir, be-
cause it is not. unfortunately, an
essential part of the Bill.

Now, Sir, I would like to deal, in
the rest of the remarks that I will
make, with two main aspects of the
Bill. 1 will deal first with the legal
framework which it presenis,—the
legal siz~ture within which the whole
bonus question is presented; and,
secondly, the substance or the scheme
of the bonus matter itself.

On a prima facie view of the Bill,
it would secem that it is rather well
drafted. For instance, the Act applies
to all factories ang establishments
having more than 20 employees at any
time but not to certain specified clas-
ses of employees which are enumerat-
ed in clause 32. In so far as it spplies
to those factories or establishments
that are not exempted, it would be
effeclive in relation to accounting
years commencing in 1984 and also, in
certain circumstances, retrospectively
to earlier accounting years not earlier,
however, than the accounting year
ending in 1942, That is in accordance
with the recommendations of the
Bonus Commission and that again is
something that 1 support.

It also displaces, quile rightly,—I
will come to the confusion it subse-
quently creates, I will come to that
later on—in sub-clause (1) of clause
34 all the existing laws on the subject.
That is to say, Labour Appellate Tri-
bunal Formulae, Supreme Court Rul-
ings, all the awards whether of tri-
bunals or arbitrators, all the agree-
ments and settlements, and terms of
all existing contracts, It pretends to
sweep this whole clutter out of the
way and to slart the new bonus
scheme in a clean legal framework, It
ulso allows, quite rightly, in the
cases to which it applies, the conti-
nuance of existing alternative schemes
where the payment of bonus is linked
to production or produclivity in lieu
of bonus based on profits, under clause
32(viil(a), And it also allows for fresh
agreements of that kind lto come into
being as between employers and em-
ployees voluntarily agreeing to such
arrangements, under clause 32(vii)
(b). Finally it permits under clause
34(3) new agreements to come into
being where bonus, even though relat-
ed to profit, is computed in accordance
with a scheme different from the one
propounded in the Bonus Bill.

As 1 said, at first sight, the prima
facie view is a very goodoneand it
accords with the main recommenda-
tions, in so far as the legal frame-
work is concerned, of the Bonus Com-
mission, But no sooner has one con-
ceded this and when one turns to
certain other  clauses, one discovers
that this whole admirable legal frame-
work to which I referred is completely
ruined by other provisions in the Bill.
Indeed, in regard to  the final legal
structure of the Bill, 1 would like to
say that 1 have rarely come across a
Bill so badly drafled, containing s3
many conflicting provisions that it is
exceedingly difficult to know which
provision, supersedes which. I would
like to give here the example of
clause 32 and clause 34(3), Both of
them begin with an  extraordinary
statement of law. Clause 32 begins by
saying: "Nothing in this Act shall
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apply to..." & whole series of enume-
rated specific classes of excluded em-
ployees. Then, clause 34(3) also says:
“Nothing contained in this Act shall
be cunstrued to  preclude employees
employed in any establishment or class
of establishments from entering into
agreement with their employer. . . ."”
On a reading of this it would seem as
if, although under ciause 32 a whole
lot of employers and employees have
been totally excluded from the
ambit of this Act, because it is said
that nothing in this Act shall apply
1o them, sub-clause (3) of clause 34
says that nothing contained in this
Act can apply to employees who want
to bring about a new profit-sharing
honus agreement with their employers
including the employers who have been
excluded. 1 frankly think. ...

Shri Bade:
plicable, all
bogus.

Shri N. Dandeker: When some ol
these provisions go on 1o say that

in this Act shall apply to (A)
and, then, certain other provisions say
that nothing in this Act shall apply
to (B), I begin to wonder what ap-
plies to whom.

Then, Sir, I would like to deal with
yet another part of this Bill, at some
length, beacuse it also destroys, in my
judgment, the main legal framework
altogether. 1 refer to sub-clause (2)
of clause 34. The Minister referred to
this particular sub-clause of clause 34,
ag the sub-clause designed for carry-
ing out some assurances.

1 woulg like briefly to recopitulate
what, I think, is the effect of this in
terms of the total destruction of the
whole legal framework in which the
Bill iz otherwise conceived.

In the first place, it resurrects all
the old laws at one stroke, not uni-
formly, but in some cases any pre-
existing tribunal awards, in other
cases any pre-existing arbitration
awards, in yet other cases any pre-
existing agreements, and in vet other
cases  any pre-existing settle-
ments or terms of contracts
of service 1 wonder what this
would mean, when any tribuna] or

Only this clause 15 ap-
the other clauses are

Statutory Res. and BHADRA 15, 1887 (SAKA)
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adjudicating body is going tuv sit in
dg over disp arising out of

this Bonus Bill. It would have to
undertake o tremendous amount of
research in any particular case to find
out what law applies: is i the previ-
ovus law, or is it the preceding award
or the praceding arbitration award, or
the preceding settlement, or preced-
ing contract of terms of service, or
only this Act?

Similarly, Sir, there is complete con
fusion—although, as I said, it would
seem thal prima facie thereis no con-
tusion,—there is a complele confusion,
once again, as to which particular
year's award or arbitration etc. would
_apply‘ In some ca.e¢s the position as
in 1881, which is the earliest year
preceding the earliest accounting year
relevant to the Bonus Bill, will apply;
80, in some cases it wil] be the law or
the legal position applicable to the
employees as prevailing in the year
1861; in other cases it will be the posi-
tion prevailing in 1862; in yet other
cases it will be the legal po.ition as
prevailing in 1963; and yet in ano-
ther lot of cases it will be the posi-
tion prevailing in 1964. Sir, 1 am not
a mathematician, but I imagine that
the theories of permutation and com-
bination would yield something like
24 different legal positions in respect
to the law governing bonus that will
operate in this country when this Bill
Is passed! That is the utter monstro-
sity, of & jungle of laws in which both
the employers and the emplovees, as
well as the tribunals and the arbitra-
tors and the courts would have to
wallow, jumping from one legal posi-
tion to snother legal position, in an
endeavour to ascertain which was
best for the emplovees depending
upon the particular facts and cir-
cumstances of the particular case be-
fore them.

1 would like in thig connection to
bring tp the notice of the House the
problem arising in a case which is
within my knowledge of late. What
happens, for instance.—I do not know
what the answer Is,—But I have been
asked what would happen under this
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Bill in a case where, if there were
several separate departments, under-
taking, and branches of an establish-
ment in more than one state, and
where bonus was paid on the basis of
all the undertakings being taken as
one, and where the employees of one
undertaking but not the other: raised
& dirmute in relation to a particular
accounting year, another went inlo
dispute in relation to another parti-
cular accounting year, and a third
went into dispute in relation to a third
wecounting year, What is the law? Who
is to apply it? In which state? And
what will be the result and s'ate of
industrial relations in this particular
concern, between itself and its em-
ployees, at the end of it, is something
I am not in a position to answer.

If that were all, it would be confu-
sion enough. But on turning to the
provisions of clause 34(2) I find u
curious statement. I am referring to
this parlicular provision, because I
say this,—and this is the entire bur-
den of what I am trying to say,—
that the Bill starts to build up a good
legal framework within which bonus
disputes are to be adjudicated, and
then promptly proceed: by clause
34(2) to destroy the whole of it. This
clause says: L

“If in respect of any accounting
year the total bonus payable to
all the emplovees in any establish-
ment under this Act is less than
the total bonus paid or pay-
able....."

. what this means, T will
come to laler, because that is
concerned not with law but
with the substance of the
matter.. ..

“to all the emplovees in that
establishment in re'pect of the
base  year under any award,
agrerment. seitlement or contract
of service etc.”

Anvy award in the whole country;
it dnes not restrict the exercise to
any award or terms of agreement
applicable to the particular em-
ployees and the particular emplo-
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ver; the employer or the emplo-
¥ees, pariculariy the employees
are free to look round the whole
country and find any award, set-
tlement or terms of settlement
where . .. (Interruptions). That
is the wording here,

Shri D. Sanjivayya:
the base year.

Shri N, Dapdeker: 1 have read it
it over und over again. It doeg not
matter about the base year.

Shri D. Sanjivayya: We have only
one base year. There cannot be hun-
dred awards.

Shri N. Dandeker: I am saying,
whether it is this base year or the
second base year or the third base
year, the law applicable ‘would be,
any award in the whole couniry, any
settlement, any term of contract, any-
thing, relative to that base year, One
can pick Jp any such award and say:
In relation to my particular base year,
namely the year preceding the year te
which any dispute under section 33
relates, in that year there is such and
*uch an award, and I wish to pick up
that one from the shelf, and I am
entitled to claim . . . (Interruption)..
Sir, I am not giving way,—I am enti-
tled to claim under that particular
award a particular mode of computa-
tion of bonus. 1If that is the meaning,
—and it is quite capable of being the
meaning.—I suggest we are in a mad
house. I suggest that we are unable
in this particular matter even to know,
in any particular case what the law
on the subject is,—something than
which 1 cannot imagine a worse type
of legislation.

In respect of

Finally, Sir T want to turn to the
substance of the Bill, the substance of
the scheme of bonus. Here again,
when one takes a quick look, at first
sight it is an admirable scheme Tt
conforms to the general approach
adopted by the Bonus Commis ion In
one or two matters they have depart-
ed from the Bonus Commissinn, in
most of them they have not. The tri-
bunal adjudicating a dispute would
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have to proceed with ascertaining
first, the gross profits of a concern
subject to certain adjustments, but
before deducting depreciation, income-
tax, development rebate or anything
of that kind. And having ascertained
that, you next proceed to deduct cer-
tain essential concomitants of running
@ business, namely, depreciation, de-
velopment rebale, income-tax. Having
done that, you then further deduct
certain prior  charges  specified in
Schedule III, and so you ge* what is
called the available surplus from
which a certain portion is regarded
as the allocable surplus; and that is
the surplus allocable to the
purpose  of bonus. That is the
genera] scheme evolved by the Bonus
Commission. It also conforms broadly
to the general scheme prevalent be-
fore thig Bill, in what is known as
the LAT formula as approved and
modified by the Supreme Court from
time to time, but subject to one im-
portant difference, namely, that the
allowanee for rehabilitation which the
Supreme Court thought was necessary
is not, under this particular scheme,
allowed, I wil] deal with that matter
during the clause-by-clause di=cussion.
What I am concerned with here is
that the outlines of the bonus scheme
are fair and recognisable. One
more feature of this honus scheme,
not previously prevalent in any law
or termg of comtract or anythiny at
all, is the nrovi=inn for a minimum
bonus. As the Minister pointed out
the minimum bonus clause alone will
bring as many as 4-1/2 milllon
workers actively within the ambit of
the bonus which thev had not pre-
viously got or heard of ‘This is
something which, before this Bill,
neither the Supreme Court nor any
other court felt, in law or on merits.
justifiable in an award. It was never
possible to go to any court and say,
*Never mind if there are no profits,
I must nevertheless have a certaln
minimum honus” The minimum pro-
posed in the Bill, i: also a minimum
much higher than any minimum ever
agreed to before or accepted hy mutu-
al settlement between workers and
employers, as for Instance in the tex-

Payment of
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tile industry in Ahmedsbad and in
Bombay where it was always accept-
ed that if a minimum was all that was
possible of payment. that minimum
should be restricted tp an amount
equa] to two weeks' baszic wages,
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That, Sir, iy a recognisable scheme,
and that is more or less the scheme
evolved by the Bonus Commission of
which, as I say, I was a member. I can
recognise this in this Bill. But, ence

again, when 1 proceed to read
certain  other provisions in this
Bill, T find the whole thing, this

whole bonus scheme can be throwm
right out of the window a% any time
anybody chooses, if it become difficult.
For, once again, gub-scction (2) of sec-
tion 34 is concerned with propounding
the most remarkable proposition,—not
just a remarkable proposition but the
most remarkable proposition—that
this law need not apply. And one
starts groping around for some other

law which might be more
beneficial But, even assuming that
there is no groping around in &

miasma, that there is no uncertainty
on that particular point, what does
sub-gection (2) of section 34
say? It  beging with a plous
statement, which 1 accept, that
if the total amount of bonus payable
in accordance with this scheme is less
than the total amount payable under
some other possible scheme, the bonus
will be paid according to the earlier
or previous scheme. Then, one could
say, all right, there is an alternative
clear solution to the problem. But it
is not that way at all, It may well be
that the total bonus payable under
thig bonus scheme is actually greater
than the bonus actually paid under
gome other scheme in a base year, but
the ratio of bonus to the gross profit
of that year may be more favourahle
than the ration of this year under the
Bill. In other words, you are com-
paring in this case, not the amounts
at all, but the ratio; it is not the
amount that is in comparison. Tt may
well' be that the bonus in the base
year was merely the minimum of two
weeks' basle wage and, as such, ob-
viously less than the minimum appli-
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cfahie under this bonus scheme, men-
tioned in clause 10, where it is 4 per
cent of the wages plug D.A. for the
whole year. Nevertheless, notwith-
standing the fact that the amount of
bonus payable under this scheme is
substantially more than the amount of
bonus payable under some other
scheme, if the present ratio of bonus
to the gross profit is different from the
corresponding ratio of a certain base
year, under this particular clause they
are stil] entitled to throw the whole
thing out of the window. I will con-
tent at this stage by giving by way of
illustration just one example 1 have
hundreds of examples but I will give
only one. I have before me the ex-
ample of a case where the so-called
gross profit in accordance with section
34(2) was only Rs. 20 or so for the
base year. Nevertheless, the bonus
paid, let us say, was Rs. 10,000. So,
the ratio of bonus paid to the gross
profit was 500 times or some such
thing. Therefore, the employees are
entitled now to claim that they must
have 500 times the gross profit, during
the current year subject only to the
maximum of 20 per cent In other
words, quite irrespective of merits,
they are entitled to an amount equal
to 20 per cent of their dearness allow-
ance and pav; that is to say, one-fifth
of the year's dearness allowance and
pay, irrespective of any consideration
whatsoever as to the capacity of that
concern to pay.

1 will conclude by briefly recapi-
tulating what I said. Firstly, 1 think
it is very sad that the whole concept
about production and productivity is
now completely lost sight of Se-
condly, the Bill begins by creating a
legal structure that holds good, but
then they knock it right down and
you have in its place a jungle of law,
any of which may apply from case to
case. Thirdly, it begins by building
& good scheme for payment of bonus
which is ijmmediately thrown right
out of the window.

1 think, Sir, in many respect, the

Bill is bad. It is an instance of
schizophrenia in the Minister, on the

ane hand a certain sense of responsi-
bility as Minister in charge of the
lubour problems for the whole of this
vountry and, on the other hand, a cer-
tain loyalty to the labour movement
as a labour leader, The result is this
particular Bill, which is just too bad
to be really thought of in its present
form for consideration by this House.

Shri K. N. Pande (Hata): Mr. De-
puty-Speaker, Sir, I am standing here
really to support the Bill. But, while
supporting the Bill, I have to make
certain observations. Before going in-
to the merits of the Bill, I want to
refer to the history of bonus, 1 could
understand Shri Masani opposing it,
because he is against promulgating
the Ordinance. No authority, not
even the Government can keep the
labour force for long under control
merely by force without considering
and conceding their legitimate rights.
For example, for the last two years
the issue of bonus is pending in the
sugar Industry of Blhar. Those cases
have not been decided bacause no
decision has been taken on the Bonus
Commission Report. Similarly, there
are cases pending with tribunals and
other machinery. Therefore, one can
easily imagine the worry and anxiety
of the workers on this problem.

But why did the Government pro-
mulgate such an Ordinance when
there was an emergency? There was
an attack on our border at Kutch. I
think every citizen of this country,
including every worker, knows that
this is not the time for starting an
agitation. Therefore, several labour
organisations approached the Govern-
ment and requested them to do some-
thing 1o protect the interests of the
workers instead of putting them to the
necessity of agitating for the removal
of their grievances. Government
wanted to do something for them.
Therefore, they promulgated an Ordi-
nance, which is a very good weapon
with the Government for doing things
in a constitutional way.

Shri N, Dandeker: Constitutiona!

way?
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Shri K. N, Pande: Yes, because
that would be ratified by the Legisla-
ture. Of course, Shri Dandel is
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that they get their legitimate and rea-
sonable share in the profits of the
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always ngainst paying any bonus. He
has said just now that the payment
of bonus should be linked up with
productivity and other things. I agree
with him there. But if in the normal
working of a factory there is profit,
is labour not entitled to get a share
out of it as bonus? Labour is entitl-
ed to bonus. If labourers are entitled
to bonus, there must be some machi-
nery, some formula, to determine the
quantum of bonus to be paid to the
workers. If there is higher produc-
tivity and higher production because
of the efforts of labour, naturally the
labour force is entitled to a share of
the increased profits because the
increased profits have accrued as a
result of their work. But that should
not be linked up with bonus . With
al) great respect to Shri N. Dandeker,
who is an enlightened man, T would
request him to consider the other
aspect. No Government can control
1he country and the people, including
the labour force, by force. They have
1o consider the difficulties of the people
and find some solution for them.
Unless they do that, the people are
not going to be satisfled with the
Government, The labour will not be
satisfied by mere lectures or promises.

1n respect of the bonus that is being
paid in the sugar industry, an announ=
cement was made by the Labour
Minister on the 18th September 1964.
Under the old arrangement the wor-
kers used to get Rs 18 crores to 17
crores every year as bonus. Now,
as a result of the Bonus Commis-
slon's recommendations, as modified by
Government, the workers are going to
get much less unless their interests
are protected by Government. Do you
think that the Bonus Commission was
formed with a view to reduce the
quantum of bonus? Waes it meant to
reduce the quantum of bonus availa-
‘ble to the workers? No, that was not
the purpose of appointing the Bonus
Commission. The object of appoint-
ing the Bonus Commission was to see
that justice is done to the workers and

company, even if they are unorganis-
ed and therg iz nobody to look after
them. The Bonus Commission was
formed because of the observations of
the Supreme Court. When the Com-
mission submitted its report, the Gov-
ernment modifled it. Eveh accord-
ing to the Labour Appellate Tribunal
formula the direct taxes were deduct-
ed first. It is not a new thing. There
may be some modification here and
there but the system is the same. It
was deducted first and then out of the
remaining sum the workers were
given a certain part as bonus

The formation of the Bonus Com-
mission was not with a view to redue-
ing the quantum of bonus. If the
workers were getting higher bonus,
naturally their interests were required
to be protected by the Government.
Therefore the Government was ap-
proached in that regard and the
announcement that was made by the
Labour Minister reads like this:—

“The decisions taken by Gov-
ernment on the Bonus Commis-
sion's Report will provide for the
payment of bonus to a large num-
ber of workers who were not get-
ting any bonus previously and
also given enhanced bonus to many
others who were getting less in
the past. At the same time, it was
not Government's intention that
benefits which labour may have
been enjoying In the matter of
bonus in any establishment or
industry should in any way be
curtailed by the adoption of a new
formula for the payment of bonus.
In the circumstances, Government
desire to clarify that in the legis-
lation to be promoted to give effect
to the recommendationg of the
Bonus Commission as accepted
by Government suitable provisions
would be included so as to safe-
guard that labour would get in
respect of bonus the benefits
on the exl:ting basis or on the
basis of the new formuls, which-
ever be higher”
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This was the announcement made by
Government. [

As Shri Dandeker said—and he laid
very great emphasis against sub-clause
(2) of clause 34—1I say that this sub-
clause (2) of clause 34 does not indi-
cate that the old quantum of bonus
is going to be protected. I have every
doubt about that although the Gow-
ernment says otherwise. Therefore 1
want a categorical clarification in this
regard. I do not want to be entangl-
ed in legal words because bonus hag
to be determined either by the em-
ployer or by the courts. We can only
pass the legislation; after that it is
the property of the courts and it is
they who Interpret it. In my humble
opinion thig sub-clause does not clarify
the position and does not protect the
right of workers to get higher bonus
if they used to get higher bonus
according to the old formula. I want
that e cotegorical assurance should be
given by the Labour Minister in this
regard that the workers would con-
tinue to enjoy the benefits that they
used to enjoy in the past according to
the old formula.

While speaking on this matter I
want to say a few sentences about
the special features prevailing in the
sugar industry. The sugar industry
works only for four to filve months in
a year—somewhere it is six to seven
months—and the production of these
four ‘o five months or of six to seven
months gives so much profit to the
factory that one sugar factory owner
has built several textile factories.
The old basis in the sugar industry
was thal the quantum of bonus was
determined and the distribution was
made on the monthly income in the
eenson. Now, here a permanent
worker will get more but a seasonal
worker will get proportionately Jess.
It ie at the cost of the seasonal worker
production that the permanent workers
continue their services for the whole
year and will earn more bonus than
the seasonal workers whose bonus will
he cut. Previously it was not done,
For example, where a factory was

linble to pay Hs. 2 lakhs as bonus, we
Saw as to how much the salary bill
of one month during the season was.
Suppose, the salary bill of a factory
was Rs 1 lakh then it meant and it
clearly indicated that every employee,
whether he was getting a minimum
wage or a higher wage, was enlitled to
Bet two months’ salary as bonus. But
here the things have been changed.

The sugar industry employs
two  lakh workers, 1 made
several representations ' to the
Government  and tried to urge

upon them to give some consideration
to this matter. A large number of
workers employed in the sugar indus-
try are seasona] and if they are going
to get lecs amount, acording to this
new formula, nobody can guarantee
that there will be peace in the sugar
industry; at least I have no confid-
ence that I can assure anybody that
there will be peace in the sugar inm-
dustry unless the sugar workers are
assureq at least about the mode of
distribution. Nobody has to pay any-
thing extra. The formula is given
and a certain amount of bonus to the
workers of each factory is there, They
want that their old mode of distribu-
tion should be employed and not this
new one. There is a lot of conflict
here anq it is creating a rift between
the seasona] and permanent workers.
Do you want to create a battlefleld
in the sugar industry? If that is the

- intention of Government, 1 have noth-

ing to say; but if that is not the in-
tention, rpecially when there is an
emergency in the country and you
want peace, kindly take al] possible
steps so that struggle and conflict will
be avoided. Therefore 1 want that the
Labour Minister should clarify not
only in respect of the higher amount
hut also in respect of those factories
where due to loss the workers are
going to get the minimum.

There iz another apprehension also
in my mind. As Shri Dandekar =aid.
I know that there are two writ cases
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pending before two High Courts. The
factory owners say that when there is
no profit, the factory should not be
lisble to pay any bonus. On this
ground they have gone to the High
Court. I do not know what is going
to happen. 7The Government will also
defend it because it is their responsi-
bility to defend their own legislation.
But anyhow if something otherwise
happens, how will the wrong be cor-
rected? Thig should also come from
the Labout Minister If in the middle
of negotiations any judgement comes
which is contrary to the interests of
the workers, what wil] the workers
do because the employers will im-
mediately refuse to pay any bouus 1o
the workers. You have to tell us what
the workers wil] do in guch a circum-
stance and how to stop them from
agitating in grder to get bonus as this
is a crucial thing so far as the work-
ers are ned, For le, in
Calcutta at the time of Dussehra there
is a lot of hue and cry for bonus snd
nobody can stop the workerg from
demanding bonus, If it 13 not settled
amicably and peacefully, naturally I
do not think any kind of force can
atop them from making any demand
or ftom going uwhead with their de-
mand and agitations.

The labour problem, apart from
being an economic problem, 1s more
or less a psychological problem also.
Labour is not by habit a fighter at
least in our country where democracy
is prevailing. The workersare not like
those in other countries. 1 have not
seen China and 1 do not know how
the workers behave there because
they do not go on strikes—I have
never heard of that. They are crush-
ed by force. Here that is not the
condition because here we have got
the liberty to form associations, to
put our demands and also agitate for
our problemg that we face. Naturally
here there is some difficulty and their
problems require a  psychological
treatment, If psychological treaiment
is not given to the workers and their
questions are pot decided in a peace-
ful manner, you can judge what is
the other course open to them to

Payment of
Bonug Hill
get the nmutter decided or to get their
problems solved.
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Thervefore I want that the Labour
Minister will consider all these diffi-
culties of the workers, This is u com-
plicated issue, At the moment I am
speaking and after I have spoken
my Communist friends will gspeak.
They will also oppose it because from
the trend of amendments I see that a
lot of opposition is coming from them
also. Nuaturally, you have to give
some serious and very special consi-
deration to the matter so that gome
solution may be found out in order to
ease the situation, This is what 1
wanted to say.

15 hrs,

Shri Indrajit Gupta: Mr. Deputy-
Speaker, Sir, the Labour Minster,
while moving the motion for consi-
deration of the Bill just now tried to
give this House the impression that
the Bonus Co ion's 1 d
tions, that is to gay, the majority re-
commendations of the Bonus Commis-
sion, had in almost all respects been
accepted by Government and embod-
ied in the terms of the Ordinance and
now in the terms of the Bill

Sir, T suggest, in all  seriousness,
that the Labour Minister knowing
fully wel] that this statement of his
is a distortion of the truth has bren
trying to mislend the House,  The
point of the matter iz not as 1o what
is the number of recommendations of
the Bonus Commission which  they
have accepted or modified or rejecied
—it is nol w quontitative question—
but the question is as to what wa: the
core of the Bonus Commission's recom-
mendations. Any matter which deals
with the question of bonus has natu-
rally to deal primarily with the gues-
tion of how honus is to be computed,
how the quanium of bonug which ia
payable js going to be caleulated or
computed. That is the core and the
kerne] of any scheme of bonus. Other
thing: are gnly incidental.  Sureiy.
the Minister remembers very well
that it ig in respect of the computation
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procedure that the most serious de-
partures have been made by the Gov-
ernment from the majority recom-
mendationg of the Bonug Commssion
in the name of modification and it is
on this ground, that is to say, a deli-
berate and wilful attempt to reduce
the quantum of the allocable surplus
which can accrue to the workers as
bonus, that organised labour all over
the country is most indignant against
the Bill in the form in which it has
been put before the House and there
is the apprehension which my friend
Mr, Pandey, on the other side, enter-
taing that as a result of this Bill there
may not e grealer peace but greater
unrest and the apprehensions are very
well founded precisely becawse of
this factor.

I wish to make some general re-
marks at this stage, When we come
to clause-by-clause consideration of
the Bill, I ghall speak in detail on the
clauses concerned.  First of all, just
as Mr. Masani waxed so cloguently
with his Indignation about the pro-
priety or otherwise of the Govern-
ment functioning by an Ordinance--he
is entitled to his views—I must also
raise my voice of indignation and
protest aguinst the precedent and a
very dangerous precedeni, which has
been introduced by this Government
in the munnher jn which it has dealt

with the recommendation of the
Bonus  Commission, There  was
the Commission consisting of
SEVENn  pPCrsons. Just  now, the
Minister made a passing refer-
ence to the composition of the
Commission. He talked of an emin-

ent Judge who was appointed as the
Chairman he reminded us that there
was an Economist there; he remind-
ed ws that @ Member of Parliament
was there, that representives of the
employers bolh of the public ond pri-
vate seclors were there and the re-
presentatives of the two biggest trade
unions organisations in this country
‘were there including the organisition
which is now headed by my friend
Mr. Pandey. Out of these seven Mem-
bers, he said, six Members, that is to
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say, an overwhelming majority, agreed
on certain recommendations while one
member representing the empluyers
of the private sector put in a minute
of dissent,

Shri A. P. Sharma (Buxar): He is
sitting here,

Shri Indrajit Gupta: I am not aware
of who ig sitting here. My quarrel
is nol against any individual and, to
me. Mr. Dandeker is only a symbol
of something, of Mr. Kriloskar per-
haps who, from outside, is offering a
new kind of bonus to individuai Con-
gressmen a: the Chairman of  the
Federation of Indian Chambers of
Commerce and Industry and saying
that if you champion the cause of
FICCI, he will give you the bonus, I
am not concerned here with the indi-
viduals. 1 am concerned here with
the representative who put in a minu-
te of dissent and, that is the form in
which the Report came to the Gov-
ernment, six Members on one side
and one Member op the other, and
the basic core of this minute of dis-
sent—I am sure Mr. Dandeker will
not contradict me—was precisely re-
lating to the method of computation
of the bonus.

Now, what is the precedent that the
Government has set before the coun-
try where democracy is supposed to
be practised and where sermons of de-
mocracy are handed out to us every
day by the hon, gentleman opposite?
We are always told that democracy
means that the verdict of the majority
will prevail. But in this particular
case, we found that a veto power was
given to one Member—practically, it
amounted to the veto power—repre-
senting the private sector capital and
the Government obligingly incorpora-
ted the main essence of Mr. Dande-
ker's minute of dissent into the Ordi-
nance and now into the Bill. There
was much in the majority recommen-
dations of the Bonus Commission
which were not at all palatable even
to the workers; perhaps, they were



4043 Statutory Res. and BHADRA 15, 1887 (SAKA) Payment of Honus Bill 4044

not palatable to the employers of even
the publie sector—I do not know—bu:
our representatives, I mean, the re-
presentatives of the trade unions in-
cluding Mr. Vasavada who was the
President of the INTUC at that time,
put their zigratures on the majority
recommenda jons precizely in the m-
terests of getting some sort of an
ovenll settlement which would settle
this vexed question of bonus to some
extent in the na'ure of a package
deal, taking the good and the bad in it
together., An honest attempt was
made that some sort of a cease-fire
on thig question of bonus should be
brought about through & package deal.
I suggest that one Member represent-
ing the private employers was allow-
ed {o carry out an infiltration scrors
that cease-fire—Mr. Dandeker by his
minute of dissent committed that in-
filtration—that infiltration was not
stopped but encouraged by the Gov-
erpment and, step by step, the Gov-
ernment has gone on retreating in the
face of that attack, that pressure, und
now we have hefore us a very much
emasculated version of the Bonus
Commission's recommendations ana
the essence of it is that the method
of computation has been revised in
such & way that the amount which
will eventualy emerge as the alloca-
ble surplus for bonus has bren dras-
tically cut down and, in some cases,
may be reduced to an almost vanish-
ing point. The Minister could have
been fair enough to remind this House
that, for example, on the question of
deduction of prior charges, before
arriving at the allocable surplus for
bonus, the mujority of the Bonus
Commission's recommendations had
eaid that as far as taxes werc con-
cerned, only income-tax and super-tax
should be deducted as prior charges—
that iz a fact—and now the Bill which
i before the House says that nol
ohly inecome-tax and super-tax bul
also companies’ sur-tax on profits,
agricultural income-tax and any other
tax which may be declared by the
Central Govérnment to be a direct

tax for the purpoe of this Act can
all be deducted. Tt js not & very zer-
1158 (Ai) LSD7.

lous departure from the Bonus Com-

P
s T dations?

Then, on the question of develop-
ment rebate, with permission,
Sir, I would just read out an extract
trom the Bonus Commission’s Report
It gays:

“Under the Income-tax Act,
development rebate is not pars of
the depreciation allowance and is
granted over and above the depre-
ciation sllowapre. It is a special
allowance to encourage Companies
to instal new machinery. In a
year in which installations of
machinery are very large, the
inclusion of the whole of the deve-
lopment rehate together with the
statutory depreciation, as prior
charge, might wipe out or gub-
stantially reduce the avallable
surplus, even though the working
of the concern may have resulted
in very pood profit .. ."

Now, here the prior deduction of
the whole of the development rebate
has been permiitted in this Bill. I
do not wish to go into further details
on thig just now but it is easy to see
that every possible opportunity has
been provided in this Bill for com-
panies to make prior deductions under
various head: in such a manner that
the allocahble s®rplus that will emerge
at the end ag payable for bonuy will
be either drastically reduced or in
some years, when profits may have
been made, may disappear altogether.

As my frieid Mr. Pandey put #
just now on the other side, what is
the purpose of this whole Bonus Com-
mission's recommendations and  this
Billt Ig it that the whole concept of
bonus ghould be put on an cquitable
basis whirh wou'd as-ure the working
classes of this country that they will’
get o due share in the profits which
are the resull of their toil or i« it that
they may be landed either in a mess
of litigation or in a condition where
for some years thev will not get honus
at all despite having built profita for
the employers? How the INTUC,
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which is always; fighting as the sole
representative of the working class,
find themselves able to lend their
support to this Bill when their repre-
sen'‘ative had signed the majority re-
port of the Bonus Commission which
has been violated now, is beyond the
comprehension of ordinary mortals
like us. Of course, we do not repre-
sent the workers' they are all repre-
sented by the INTUC.

This is the situation now, We find in .

the Bill itself that, not only content
with reducing the allocab'e surplus in
this manner, the number of conditions,
the number of restrictions, the num-
ber of exemptions or powers to  ex-
empt, with which this whole provision
for bonus has been circumscribed and
hemmed in are such that. I think, in
the end it would be more fitling 1o
change the long title of this Bill from
‘payment of bonus' to ‘non-payment
of bonus' because that geems to be the
real object.

The minimum number of peop'e
should qualify for bonus—this seems
to be the object of the Bill ag it has
come in its present shape, The
Minister has made much ado about
thly provision for minimum bonus. In
itself, I admit that, even if this clause
guaranteeing minimum bonus irres-
pective of profit or loss, could be en-
sured, it would be some substantial
gain for at least those workers in our
country who are unorganized in small
industries or who have never enjoyed
the benefit of bonus—not only small
Indus'ries, but wery big publie gector
concerng where they have never had
a p'e as bonus all these vears, Even
there you wil] find that there is na
guarantee of recovery of minimum
bonus in the event of an employer re-
fusing to pav. Please go thrnugh the
clause care‘ully, The only way to g=t
their bonus. if it is due under the
Act ang if a particular recalcitrant
employer does not pay, Is through a
long process of either raising the dis-
pute under the Industrial Dispute Act
or litigation or something like that;
there is no other way of recovering
the money.

As regards public sector concerns,
the conditions, vestrictions and exemp-
tions allowed are such that, I think,
the Government itself, which in this
case happens to be the employer,
should at least practise enougl honest.
ly not to discriminate between em-
ployer and employer since in this case
the boot is on its own foot. They have
put a clause here. I shall, in this con-
nection, give an example which s
fresh in my mind since I dealt with 1t

only day before yesterday. In
the Durgapur Steel Works or
rather in the Hindustan Steel

Works, a dispute has arisen whether
they have to get the minimum bonus
this year or not, According to the
terms of this Bill, they have to show
that, in that year, 1958-59, this Durga-
pur or Hindusian Steel Works was ac-
tually in production, The manage-
ment holds that, in 1958-59, the pro-
duction which took place was a trial
one, an experimental production, and,
therefore, cannot be reckoned as re-
gular  production. The employees
have proved—and it has not been con-
troverted—-that, in 1958-58, the pro=
duction of Hindustan Stee] Works
feiched a sale price in the market of
Rs. 20 lakhs, Of course, the produc-

tion wag on a much smaller cale
than what it is today, If it was trial
production, an experimenta] produc~

tion, how was it sold in the market
and how does the Balance Sheet of the
Hindustan Steel Works for that year
reveal that, by s2'es, they got an in-
come of Rs. 20 13khs? Because of an
invidious clause in this Bill, which is
pw: o there for some obscure purpose,
we. find that there is a very big dis-
pute there; the situation is  head'ng
towards a strike and we gp not know
what is going to happen.

The Minister is going on inunda-
ting this House with amendments ta
the very eleventh hour, which only
shows that his own mind is not very
clear; even this morning he supplied
us with a list of amendments (No. 8);
yesterday he introduced a new amend-
ment adding to that huge list of ex~
emptions and in that he adds all em~
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ployces of Inland and water transport
companies which are operating on
routes between two couniries, I know
what he has in mind. I am the Fre=-
sident of the Union of that Company,
which sent a telegram only three daya
ago from Calcutta, the River Steam
Navigation Company of Lord Inchcape,
whose control and management have
been taken over recently by the Gove
ernment though the sharesof Lord In-
chcape have remained intact. Be-
cause of the British Company's mis-
management all these yearg and be-
cause that Company has been ghowing
losses over the last three years, thst
management put in a petition to  the
Government that they should be ex-
empted altogether from this Bill and
Mr. Sanjivayya comes forward obli-
gingly and on the brink of this con-
sideration of the Bill, he puts in an
amendment like that.

Further, I say that this is a very
dagerous form of legislation which is
being undertaken. 1 agree with Mr.,
Dandeker on one point. There are so
many contradictions, so much of con-

fusion, in the drafiing of the legis-
lstion and in its outlock too. Pro-
vided the pany has completed at
least six years, provided so0 many

other things, once it starts functioning
as a regular company—it does not
matter even if it makes a loss—it will
have to pay a minimum bonus. But
if 1t is not six years' old, if jts pro-
duction has been a trial production
it it operates a water route which pas-
ses thrruzh a river in Pakistan, then
it is not to pay any bonus. Wonder-
ful! What kind of outlock is  this?
Whnat does this mean except to firy
and cut out people as far as possille.

Then, teke for example the question
of the category of workers who huve
been completely exc’uded. All ap-
prentices are luded altogether. Why
should they be excluded from getting
even the minimum bonus? Contract
labour iz tota'ly excluded, In the
definition of wages for the purpose of
calculating bonus where Mr. Sanjl-
wayya very proudly sald that hitherio

Payment of
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It wag only basic wages that wag tahen
into account, but now it would be
basic wages and dearness allowance, [
may remind You that there are several
lakhs of employees in this couutry
working in the distribu ive and euch
trades who function mainly on  the
basig of commissions. Thelr regulsr
fixed salary amounts to Rs 50 or 60
per month; the balance has to be
earned from commissiong on =ales.
Let uys take the popular example of
the salemen cf Bata Shoes nar the
salesmen of Usha Company, who
meke fang and sewing machines.
They are all educated middle-class
people and some of them are gradua-
tes, Their fixed salary Is Rs 50 or
80 per month and the balance has to
be earned by them on the basis of
commissions on sales. But thig Bill
comes forward and excludes gl! com=
mission from the computation of
wages for the purpose of calculating
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bonus. Is this a correct thing to
do? It means that. in such rcases,
those employees will get proc'l=
cally no bonus whatsoever, Here

in their cases, where they are func-
tioning as salesmen and so on. thelr
commissions, the rate of commission
and the basis of commission are an
integral part of the contract of ser-
vice; it is not just something in the
air; it is in the contract of service.
Yet, these commissiong have been ox-
cluded. In such cases it means that
the whole body of emplovres will be
clearly denied any bonus at all

I could go on for a long time
dea'ing  with many points  and
we shall bring many of them up

when it comes to the guestion nf con-
crete  amendments and  clause by
clause considerat'on. Now, T must say
a ward about the famous clause 34,
which my hon_ fri-nd Shri K. N.
Pande has dealt with alreadv, Of
course, T hold my natience a little bit
because the hon. Minister hag assired
us that when he comes to that clause,
he would enlighten us to our com-
plete satisfaction. That was whv I
wag interruoting mv hon friend only
to g little extent earlier on breause I
‘would have liked him tp have explain-
ed st the outset of this
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exactly what the implication of this
clause 34, is. I fully share and my
organisation namely the AITUC fully
shares, the misapprehensions and mis-
givings of my hon, friend Shri K. N.
Pande that what might emerge ulti-
mately as a result of this clause 34
may not be protection of higher
bonuses at all. It may be so in some
individual cases but in many cases it
may not be so, and in some cases it
may lead to a fall from the previous
higher bonuses. My hon. friend Shri
K. N. Pande is quite right when he
asks what the object of any progres-
slve lepislation is if it cannot give a
fool-proof puarantee that the existing
rights and privileges of the workers
will not be curtailed, If existing
rights and privileges are going to  be
curtailed, then whatever else may
happen, that act cannot lead to indus-
trial pence, but it will lead to more
bitter discontent and ynrest and more
Intenszive strife, which I am sure the
bhon. Minister does not want just as
none of us wants it too.

Here, in clause 34, all that we are
guaranired is lhe ratin, How that ratie
will work out in practice lg something
which 1 would be very glad to know
from the hon, Minister. For the ratio
is in relation to a base year. In that
particular base year, we do not know
what eondition the particular estab-
lishment or company may have been
in, 1f 7 am linked on a ratio basis to
& base year, then the result in the
pres~nt vear when I am going to et
bonus may be enmpletely to my dis-
advantage. On the other hand, my
hon. friend Shri N. Dandeker has
pointed out some example where it
may work the other way round, I do
fot know, The whole thing is a
econfusion. Ewven if the ra‘io is main-
tain~d, the quantum of bonus per
worker may fall down considerahly
because in the meantime the number
of workers may have increased in that
concern and only the ratio would be
maintained: in that rd%. the quantum
of bonus accruing to each worker is
bourd to fall.

Therefore, as far as clause 34 i
concerned, we have not been able to
appreciite vet what sort of fool-uraof
protection it embodies. We have got
grave misgivings. I believe and I am
told that the recent strike which took
p'ace by the Times of India employees
and Bennet Coleman and Co. em-
ployees was called off by that union
on the basis of some pgsurance given
to them by the hon. Minister that
clause 34 was being formulated in
such & way that there was no possi-
bility whatsoever of their previous
higher bonus—I take it that higher
bonus means higher quantum of
bonus—being reduced; I am told that
on the hasiz of some such assurance,
that strike was withdrawn. But in
the papes of this draft Bill and in the
language of this draft Bill we find no
such assurance whatsoever. There-
fore, we would certainly like 1o he
enlightened on this point.

Finally, 1 would conclude with one
other observation. Since there seem
to be so many misgivings, and they
are belng expressed from various
sides of the House regarding the way
this Bill is drafted, and since many
anomalies and contradietions are being
pointed ouf, ARA since we find also
that the hon, Minister himsel? on the
morning of the 6th of September,
1965 is still not having his mind at
rest and has still come forward with
sheav's of smendments himself, 1
would reque t him to please consider
once again whether it is not possible
even at this stage to refer this Bill
tn a limit~d S-lect Comm'tier; the
duration of the Sclect Committee may
be limited, 1 do not want the whole
thing to go on for months and menths,
but let it be limited to just a couple
of weeks or ten days, Let a chance
be given to some commiltee to o into
the Bill and trv to remove srme of
these anomalies and thes» contradle-
tarv things and clarifv certan thnge
g0 that it mav not land us in endlees
diznites and litieation and  endleas
strif> hereafter. This, I think would
be a correct reflection of the views of
those who are entertaining doubts and
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misgivings on this question through-
out the country.

Mr, Deputy-Speaker; Now, Shri
A P, Sarma,

Shri Sham Lal Saraf (Jammu and
Kashmir): You are calling only
representalive; of Jabour. We have
no place here?

Sbri D2jl: There is enoush confu-
sion already. Let not the confusion
be worse confounded.

8hrl Sham Lal Saraf: My hon
friend 'mnay rest assured that we ghall
point out where the confusion lles

Shrl A. P. Sharma: | wish to con-
gratulate the Government and the
Labour Minist'r for having brought
forward this Payment of Bonus Bill,
1865 before this Houss far its passage.
Before the amendments were tabled
by Government, I had alio some ob-
servat'ons o make regarding this Bill,
But after the tabling of the amend-
ments, particularly to clauseg 33 and
34, I support this Bill wholeheartedly.
That is why I congratulate the Gov-
ernment and the Labour Minister for
having come forward with this Bill.

I also congratulate Shri N. Dandeker
and Shri Indrajit Gupta because they
agree to at least one thing and that is
to cause confusion. All along they
have been talking about confusion. I
shell come to them later on in the
course of my speech while dealing
with the Bill proper. At this stage,
1 would merely point out that both of
them are interested in it for the same
purposes, although they may be talk-
ing in different language. And that is
why they are opposing this Bill,

From a close study of the Bill it
will be found that about 45 lakhs
unfortunate workers who, as the
Labour Minister has said, have never
seen what is called bonus are going to
get & minimum bonus of four per cent.
My bon. friend Shri N. Dandeker
objects to 4 per cent minimum bonus.
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But this Bill will protect alss the

right of the workers to get higher
bonus wherever they have becn get-
ting higher bonus as a result of some
award or some settlement, The total
amount according to this Bill will be
about Rs 25 to 30 crores. Therefore,
I would like to say that this is defi-
nitely a gain for the workers, and
particularly, as T have said, to those
workers who have™never received any
bonus at all in the past.

I shall be very happy if this bonus
formula is extended to other induse
tries, and particularly to the workers
in public sector undertakings, and
some method is found out by the em-
ploying Ministries to include those
workers also who unfortunstely have
been left out of the scope of the pres.
sent Bill.

To have a proper appreciation  of
this Bill, the amendments that have
been tabled, particularly, to clauses 33
and 34 have to be appreciated in the
background of the charactee pf bonus
originally recognised in this: country.
Originally bonus was regarded as ex-
gratia payment to the workers, But,
according o this Bill now, it will be
a matter of right for thr workers.
Therefore, this  Bjll sibstantially
changes the character of '...us hither.
to paid to the workers in this country.
This bonus Bill will ensure social
justice to the workers, and it will be
definitely laying down . heelthy
tradition for settling the bonus dis-
putes of the workers.

Shri N. Dandeker and the em-
Ployers have opposed this Bil] because
in thelr opinion the employers waro
getting  some  rehabilitation  allawee
ance under the Labour Appe]-
! formula and that
s mnot provided in this BIll,
and, therefore, they are opposed to
this Bill. We have to examine how
much they were getting under the
Labour Apvellate Tribunal formuls
for rehabilitation charges. They were
allowed 6 per cent return on the
capita] and two to four per cenil ss
reserve, The Bonus Commission re-
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commended 7 per cent and 4 per cent
respectively, and according  to the
mo.ification now made by Govern-
ment, which is incorporated in this
Bil, the rates wil! be 84 per cent
and 6 per cent respectively. From
all this you will find that whatever
modiflcation Government have made
go far in the bonus report and in-
corporated in this Bill is such that
the employers are definitely  the
gainers. There is no doubt about it
Over and above that, they are also
entitled to a certain development
rebate, Therefore, I do not under-
stand why the employers are oppos-
ed to this Bill.

15.30 hrs.
[Dr. SAroJiNi MaHISHI in the Chair]

They are opposed to the payment of
minimum bonus of 4 per cent, be-
cause their argument is that if an
industry runs at a loss, the workers
cannot be entitled to a bonus. Here
we have to see that these wOoTKers
do not suffer. 1f at the same place
where there are two industries, one
running at a profit, and the other
running at a loss due to mismanage-
ment or inefficiency on the part of
the management, If one industry is
running at a profit, naturally  the
other industry should also run at 8
profit. Therefore, to say that mini-
mum bonus is not justified is  not
correct. 1f at all any industry runs
at @ loss on account of mismanage=
ment of the industrialist or emp’o-
yer, it is the employer who shonid
suffer, not the workers, Therefore. 1
agree that 1t is absolutely justified
to fix a minimum of 4 per cent and
a maximum of 20 per cent bonus as
1aid down in the Bill,

In spite of all these modifications
whirh Are mostly in  favour of the
emblovers, they are not satisfied.
When these modifications were  an-
neinced hy Government,  the  wor-
kers' organisations, particularly the
organisation to which I belong, the

Indian National Trade Union Con-
gress, protested against them, but
iater on when the Prime  Minister

and the Government of India assured

us t_hat wherever the workers are
gelttmg a higher bonus thap that
laid down in Bonus formula they

\\:rill continue to get that we recon-
ciled to the idea of the modifications.

While concluding my observations
at this stage, I would record my sup-
port to the Bill because it ensures
the payment of a minimum bonus to
more than 45 lakh workers who have
never got bonus, it protects the in-
terest of about 15 lakh workers who
have been getting a higher bonus
than that laid down in the Bonus
formula and at the same time indus-
try will also get sufficient allowsnce
for devel t and exp and
their expenses. This Bill is quite in
order and I record my support and
that of my organisation to it

Only one word regarding the Op-
position friends who are opposing
the Bill. I wish to say that some of
these people are not interested in
solving certain problems. This is
particularly so in the case of our
friends sitting opposite, that is, the
Communist Party and the ANl India
Trade Union Congress. Thev are
never Interested in solving the pro-
hlems of the workers because thev
know if the problems are solved
through peaceful or constructive
methods. their utilitv will cease to
exist. Th~y will onlyv be usetul at
a plare where confusion reigns. That
is whvy 1 have said that T want to
congratulate Shri  Dandeker  and
Shri Indrajit Gupta for the fact that
at least they can agree in nne res-
peet, thet s to canes confusion, That
is why theyv are trving to create con-
flésion so far as this Bill is concern-
ed,

Otherwise this Bill is quite In
order. It is a progressive step, it 18
a sten townrds so~ialism in this
country, Over and above that. it lavs
down a peaceful, constructive method
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for the seitlement of disputes of
workers regarding bonus. 1 hope that
the same formua will be extended
to the rest of the workers in  the
country who are working in employ-
ing ministries like railways, defence
and other departments.

With these words, 1 support the
Bill.
dtwd : qEAET gwafy e,
e Fara fem i fF f o
e ¥ aguw Af g, afwa & 7
Y weary faar § =g xw A A B
f q wrfedw ¥ ager aff § 1 AT
o @1 w34 § 5 Aaw sdw
0 fawfol #1 of w0 37w § -
& Y X8 ¥ @ m A A wman
& ¢uv agwa §aT | afwT & ¥ v iy
ANAw wAMA 7 A fawrtar #1 § 319
g wifed=w W fasr ool @ &,
o xay wagdd § o s §
®TH KT AT A wEAT § 1 G wTO
% X gg d@vew faar

ot zrEFT A ST wEAT & o
w%e7 § 9Ad Wl #t A% § we
&1 37 %1 a7 w297 & FF o9 wifedew
& frwray &1 F577 A o, FO HIA
& FF 7% a3 &1 a3 swifsdem fawram
qifge qr ar fam @ar =z a1

wa fam oz e gu & 9g7 A
FTH FHIMA F 7T F gEAR AT
qaré ¥ wigar g fr 9 A o3 a3
w57 farg 97 fa=re &< & aw #T
qfoqrar €1 & | 927 F19F OF7 AAAT
grar a1 & §5 o dfm &9z 5%
femr a1 Ju g ew & fear 9w ¥
e gagr war 91 & s nfer @
mr @1 ged g9 femm wagdd W
2 [egr, 9% a7z g7 awwr aran a1 fw
WX FeTeT a7 T A /R W F8
& faar wfy v § 1 AT | S
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F w3 & 5 g1 & faipr §7 2w
wifegz o wme gegax F7 e fafan
I H wae g A fafor awoaqt
arfgn WY 373t & fafram o di3qaq
w178 &< faar & fag & sarorfeqi #Y
AR 7 Y, W AXGL IQTEA ® WY
wE W AR A ¥ wAr |
FPIT 19 R gy = 1 § ¢

“It is difficult to define in rigid
terms the concept of bonus, but
it is possible to urge that once
profits exceed a certain base, la-
bour should legitimately have a
share in them, In other words,
we think it proper to construe
the concept of bonus as sharing
by the workers in the prosperity
of the concern in which they are
employed™. '

4056

& wrgm § fe o ga¥ wAeTHT @
Ia¥ ary § Ay Ara wr wew v
§ ot a7 smrem A § 1 I F WA
TR ol fdd @ g

7 g3 frovsm f& o 7 &mTA-
are ® GIIM AT T AN TR
w1 frirg dicy g1 oo wagdi F ag
I8 swT v A frar & &7 fw
witwr 7 fawfor 1 & 1 w7770 #Y
A T 17T KANT A Ry W oAqA
fem & 77 %1 armr 71 & w4
sifan #1 ¥ | FAAT A7 vy §
wAywq 23 § qiky Afere i oo
Trte Ay TARqY w0 wifzq Afwa
weaT d T

“All direct taxes for the time
being in force will be deducted
as prior charges; tax concessions
given to the industry to provide
resources for development will
elso be accepted as prior char-
ges; the rate of return on rapi-
tal to be allowed as a  prior
charge shall be 84 per cent. on
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paid up capital and 6 per cent.
on reserves (as against 7 per
cent, and 4 per cent. respectively)
as recommended by the Bonus
Commission”.

Tt T EEE A W) wEgwia I
feam & vt w7y = fear mar &0 &
adt s fie Wl wEEE A gw A A
wfrerT fiem 1 o g arad A
of ST ¥F T a7 WEA A q@ qAr
ot W 99T 39 & 0% quA aman
o Tw & wrae A fRar

Dr. Ranen Sen (Calcutta East):

Government has been pressurised by
big business.

ot a3 : g fower  gwTOAY
A ar s @9 oF AT
wagd W "W FOU wigd? § %R
ot aow et WAl w1 W o
wTgdt & 1 TE wARGAT THT FTIW T
& @ &1 orie wfeew 3w & are
% wre & g faar g IR
g

“The Super Profits Tax  has
been notified by the Govern-
ment as a tax on excess oOr
abnormal profits under Section
347 (4) (d) of the Companies
@ FHI FET g § A eraras
o oz & s =T, WY wewial w
o) fis At 9T WgAd § owW FO § 99
® Wt 9w wfeer ¥ & awr fawar
wifw afe &am 7 < g ag it fe
mr g fe frwr wfesi & o dar
TAT TR, ARTH AH! JE & 90 AT
@ aifEn W ST & wmEA 7 e
wfgmer A& wr §

i ¥ dawdz fdz & T d
ooy fawrr s e § 1 IR faer

Statutory Res. and SEPTEMBER 6, 1865 Payment of Bonus Bili 4058

Bonusy Bill

& WY F 99 Frow fear @ f
g @ w6 v § 2% wrr A
TamT § AfF wfaew 7 @t a7 7
famr & & ooz fudz w0 adf
frrerar =R |

“As regards the development
rebate, the commission observed:
*We now come to the question of
development rebate and the zav-
ing tax on account of develop-
ment rebate..It is a special al-
lowance to encourage companies
to instal new machinery. In a
vear in which installation of
machines are very large, the in-
clusion of the whole of the deve-
lopment rebate together with the

statutory depreciation, as prior
charge might wipe off or sub-
stantially reduce the available

surplus, even though the work-
ing of the concern may have re-
sulted in very good profit.’”.

WA wTY WY T ;AT g7 A
agm f Wi ag Famwie fae Wi
At mfvs s sfegr 7 5w & fam
I w1 A awg A awet g e
far Wit T fem T sfgw

“(12) “direct tax" means—
(a) any tax chargeable under—
(i) the Income-tax Act;

(ii) the Super Profits Tax Act,

(ili) the Companies (Profits)
Surtax Act, 1964;
(iv) the agriculture income-

tax law; and °

(b) any other tax which, having
regard to ita nature or incidence,
may be declared by the Central Gov-
ernment, by notification in the Of-
cial Gazette, to be a direct tax for
the purposes of this Act:"”
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Ty lae dam oY wraA ¥ afoqrer waand
¥ e =t 0T 9w ¥ fom @ oW @

oy fF sz ¥ T v ¥
wetwe 3w WA Wi W agr 9

TETC ®1 qg Wwe av A9 Tz
fgT

W & a1z qR aww § T wran fw
Tk (eI W I W 6 WA I
faiv ez fF & § 7 og 6 @ A
FERREAOE? 6w AT
af weafaat 1 a1 3ar =wize?
qg 6 AT wTT A wgi F faerewr g 7

Fa& arz & ¥ ag 2w wew fr
qafos waEfem &t s & i
frar & o &8 | <@F awd T oo
T2 & fF watEE SEAT ¥ 9 A9
fasr w7 At T ) wrET ag A
far gafes (eee & arey wdi A
T @A wRT ! W = e §
Y # T T w1 § Wi
W AT €6 wfae & a9y &% 88 0¥
T % g —

*A number of representatives
of public sector enterprises ap-
peared before us or submitted
their representations, In one way
or another they emphasised the
specia] character of public sector
enterprises stating  that  their
primary objective was to assist
in the economic growth of the
country with a view to promo-
ting employment and the well-
being of the community in gene-
ral; that profit motive was a
secondary consideration and
that whatever gains ultimately
accrued would be utilised for
further growth to the ultimate
good of the entire community;

Payment of 4060
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that most of them were of a
basic character designed to pro-
mote dependent industries in the
private sector; that certain finan-
cial institulions recently set up
were not intended to restrict or
retard the business activities of
established private A ial  in-
stitutions, but were primarily
designed to provide cheap credit
for the development of indus-
tries..."

WT W T T IFA w7 R 20 9TAT |
FT FIMA FW oA ag SN
frer ¥ dare gt 1 gw W oow W
feat & aw oW 9 A frw | g
afew afr ww wwre & frgr s @t
e wTE &Y STTF ) W ¥ o FAw
fag 20 oz w1 Wt wwr g g
o w71 & i 98 qafas su4 71 o7
IM AT FTEA &1 gEE faw
wmy e fawd fe g fedt &
AR, argie s faaw
20 Tedz ¥ew ofiT SrEwTT w1 g Oy
Wt ar7 ¥ v gwr & 0 & awem
g fe wfrem & o frr g & 1 ag
whiv ¥ wzr ¢ e g ww ¥ wxé
W oo @

“The term ‘industrial employ-
ment’ will include emp'oyment
in the private sector and in es-
tablishments in the public sector
not departmentally run and
which compete with  establish-
ments in the private sector”

I SFw @ swwre faam B fr qafe
T ¥ WU Prad @7 9% aed
wrw wfawa w1 fawve af s 4 A
A frsTr feam §

“In the strict economic sense
competition covers not only ser-
vice rendered and/or the vroduec-
tion of an Industrial unit but
also the resources utilised (com-
petition for labour, capital and
materials); but if this were in-
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tendeq there could hardly be
any signifizance in a specific use
of the expression ‘which ecom-
pete with the establishments in
the private sector, because
every indusiry must employ and
compete for resourres for run-
ning it, and therefore, there can
be no exemption”.

W afy wrT SR K fe T §
o T TF SO ©1F 47 oFfaw 9
w7 gY a1 wrgar 5z Fr WAz wieT
st g N wr T Afi § f
WamEIt g =7 gz & Wi ?
w M & 2w
w § @1 w  wAfw
¥ sy g6, YW ¥ A
g oWk sfarw ¥ sw@me g
o1 ag axFg gafas {FT WY AwdE
fxx AT # fawar afgg | o
¥ 7z oF a% warg fear § 5
IaY Arg¥z ¥ 9T & qg TAE
fasr o fn § &fFA wafaw dazx
§1 IAY AEEA @™ R | AR
FRAAT I 9 W A1 i Afae )
|fF Gar w& femr wn @ @ safag
T @it ¥ sl § @ 9a|w

g

#ur fr ot wEF A gEA
T A 34 F oAt ¥ owy oA
T TS TE FARFT § | WEE
gg ¥ oF ufqe wer femr mm
& —

“Provided that nothing con-
tained in this sub-section shall
entitle any employee to be paid
bonus exceeding twenty per
cent. of his salary or wage for
the accounting ycar:".

dfegmm feam @1 wifzn W
& arey Ww ¥ g gArw wma faa
g 91 f& owmr W oirdEz & myam
Fara g iag N aD g § 5
q9T g4 ¥ oF gg ¥ frar ¢
Ot g ¥ F ferar
v 7 fer s otz & wye &

dax feqr, d@7 @ wowa g3
g A § Wi xI¥ ave arfag
g wrr g f5 oW $3 Fem Ag
qTgd § W ¥4 WIFOAT B IGA
T 9T )

A oA wEsHe fem g ooad
w8 el wiafawim g
wmy § 1 SA% WM A 3w
g

“32. Nothing in this Act shall
apply to—

(i) employees employed by
anv insured carrving on
genera] insurance business
and the employees employ~
‘ed by the Life Insurance
Corporation of India.”

oy TW # ug wgr § fF s
goig fawdw ox 7@ @ AO[
wﬁﬁ‘]‘ﬁ&ﬁﬁl@a 'll'l'fo #e ®Y
g q% ¥ Sfe I fwle
wIKw Ae ¥ oW g ¥ §oug
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A0 gaa F 9 A § AT @
€1k fay 97 div wif diay mr (s
fear & 7
am A 03 w7 § —
“(¢)  institutions (including
hospitals, chambers of ce
and social welfare institutions)
established not for purposes of
profit;

“(vi) employees employed
through contractors on building
operations;”

o wgm g7 § fv fafven oiotue
g wrd foy gu § W A
TR ¥ I W 1 us
wra xq ¥ o ewr § faad
IFgix faar & 1 qF fafex oro

“If the appropriate Govern-
ment, having regard to the
financial position and other re-
levant circumstances of any es-
tablishment or class of establish-
ments, is of opinion that it will
not be in public interest to app'y
all or any of the provisions of
this Act thereto, it may, by noti-
fication in the Offizial Garzette,
exempt for such period, as may
be specified therin, ™

N 9 o sl ¥ fag
wrgq ag aqaT g f5 a1 fawr
T g wdzu 1 T
ug 2 fs fest a§ war s
fr frat gefigoe sTE ¥
ieiz #1% § Iaw1 AW wfawa ¥
faaax & faw wwar  dax
o Ty & W gafag
W ag W owEd wfawr ™
o § 1 AfET R o W 8z
wrfgaw o Ifaa wft &

ESEReE
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oy gg  dfgar g fafaws
war gwm g fs gIm @am faw
gbm AfeT Fm o9y oz @ oA
g f& N sramae § 9%
¥ am13T wATr g AT § WK dg
T & aey w0 g ? 60: 40
w1 mar T § 1 60 9z wA
¥ qrF @ W 40 TRHZ EAF T
W, qUEE e w1 AT @ 60
qiz ¥ o mY § f§ Y A
forz g ag 30 oWz & waewle
fz fasrar & 1 x@ a@ wreaTARC
& 9@ 70 W T aqd, WORy
e g, war fgewr, 99 & g

w1
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T, A WAt AgEw gy faw ¥ w@no,
dy @ gF T WA 9T AT ¥ 3
o wwist 2 T R, &Y @ WA wRvEw
A gz A faq qagd & qrq3 qzw
fear & 1 AfsT qagE g7 ¥ dqw
AEN EIT | wHWE W WA A 3z
afman o fafqm @@a &
wIrqr 1 & AAFd ¥ @9 w4
foar g 1

& % 3o ohrdzg far § 0 &
I7 gdgHza & a9 g4 faw w1
gaaiT wLar § )

Dr. Melkote (Hyderabad): Madam
Chairman, during the short period
of 1} or 2 hours, we can clearly dis-
cern three kinds of thought being
viewed today. One set of members
on this side are for supporting this
Bill a!together. On that gide are
the people who are criticising it
Among these two groups on the other
side also, a distinclion could be made
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One group likes to thwart the Bill
atogether so that the working class
conditions may not improve, where-
as the other group wants to imperil
the provisions of the Bill.

Sir, on behalf of the workers and
on behalf of the labour, [ would
like to say this. This bonus Bill that
has been introduced here has a long
and historic past and it has ulti-
mately culminated in this Bonus
Bill today and | stand here to offer
my strong support to it. I do so for
certain good reasons, one reason be-
ing this, One group which wou'd
like the thwart it had been conti-
nupusly saying that the workers have
no right to claim this kind of bonus
whatsoever. It is that section of the
Opposition here whirh has been rais-
ing questions as to why the Ordi-
nance was promulgated; they were
indu'ging in  legal oaquibbles and
other things in the Bill and ultimate-
ly would oppose, if possible, the Bill

a'together. They were not for the
betterment of the working class
at any time; they had never
been and even lodav if they could

help it they wou'd like to see to end
of this Bill. The second group in
the Opposition side seized the various
flaws in the Bill, saying that the
quantum of profit and other things
had been nibbled away by the ine
dustrialist, clasg so that the working
class may get less and so on, How
to improve the living conditions of
working class, is the question. The
Supreme Court itself had to give a
decision. There was a case of a
strike between the workers of a
mill and an industrialist referred to
the Supreme Court which sald: this
is a At case for g commission tn be
appointey by the Gonvernment to go
into the whole guestion. That ix how
the Bonus Commission got appointed
with representatives of Government,
industry and working class. There
is one auestion which I would like
to highlight today; that is that the
representative of industry in  the
Commission, Mr. Dandeker, had given

a minute of dissent. Were it a upm-
nimous report, it would have been
easy for the Government to intro-
duce the Bill immediately. But he
had appended a dissenting minute
and so it is a 'majority report.
We stil] expect that the representa-
tives of the industrialist c¢lass would
play the game in order that the
bunus is given at an ear'y date.
There is no want of money as crores
of rupees are held back and they
are not being paid. Intcrest accrues
on it but we deo not know to whom
it goes to. Today also, this Bill ia
being opposed with a particular mo-
tivation, the indu:lcia' 23 have been
doing so all along. They have never
accepted that the workers are due to
be given a bonus of this type but
they say that they could participate
in the profits of the company, it
productivity improves. One of them
said thal it should be related to pru-
ductivity, Supposing it is not  and
still there is a profit made as one
Member puinted out, are not workers
entitled to g share of 1?7 How does
this profit come in? What ig hap-
pening in other Eurcpean countries?
Today, after Independence what do
these industrialists pay us as wagea?
The establishments in this country
managed by private industrialists
get raw materials cheap; they also
pay cheap wages; they earn enor-
mous profits. Our charge is that they
are not giving even a living wage
today, What happens in other parts
of the world? 1 was in Europe two
or three months back; this was my
third wisit. An ordinary worker of
any type in Europe gets a minimum
wage of £16-20 per week which is
nearly 14 times the wage of a wor-
ker per month here. So, it means
that the workers here are not given
their due and yet the industrialists
oppose even a small guantum of
bonus that is being given to them.
The working class  comprises 12
million workers in this country and
they would have risen in revolt but
for this Bill. The Government wants
to allay that unrest and it has done
80 by promulgating the Ordinance, I
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do not see what is the unreasonable-
ness in it. It is only in the fitness of
things that Government have done
su; they have done a very wise thing.
Otherwise there would have been an
upheavel of the working class. 1
congratulate the Minister for bring-
ing forward the Ordinance at the
proper time. The quantum o! wages
that i= given is very low.  So, the
Bonus Commission has arrived  at
cerlain eonclusions, In committees
of this type there have always wva-
rious points of view to be taken into
consideraticn. If we the workers,
support the Bill that is here, it does

net mean that we support every
cleuse of the Bill. 1t only means
thiz. 1n a'l committees, w¢  have

ultimately to arrive at some unani-
mous decision and there is some and
give toke. It is in that light that our
support has to be given, Nobody
should take law into his own hands
and say he wil] not do this or that
whatever be the decision of  that
Commission. We accepl our obiec.
tions again because nothing
is firp) in this werld and we can
raise it at some other time. This thing,
the question of the bonus, has been
hanping fire for the past 10-15 vears
and lct there be some decision arriv-
ed at on the bonus we arc entitled
to, We can always raise other issues
later on. It is from that point of view
that we acrept it and in that light
this Bonus Bi'l has to be convidrrad
Tt is not as if we are entirely
satisfled with all the provisions of
the Bill and therefore we support it
But ultimatelv wé Rave to  accent
some sush recommendations of a
committes, Tt wag A hich-nnwaered
commission which the Government
had annointed and so we accent it
with all ita drawbacks. We congratu-
late the Minister for bringing in this
Bill at this appropriate time.

Ther. are certain findings that the

ission hag recor ded and
thev will come up  before you for
discuesion. Tt fs maid, sme of the
workers who have ent a higher bonus
mav get affected adversely, that s
wiidt has been decided in the report.

Payment of

Bonus Bill

There were Hhumerous representa-
tions, possibly, about a thousand re-
presentations, on this matter and be-
ing a democratic socialist type of
Government, the Government wanl-
ed to see that the working class got

its just share in the profits. 1t would
be the most unreasonable thing if
anybody were to curtail what had

a'ready been getting which means
helping the industrialist capitalist
class again. So, certain modifications
hag been brought in to the advantage
of the workers and we congratulate
the Government on this

There is one clause here in the
Bonus Bill about the apprintices.
An apprentice who earns a wage i8
includeq to rece.ve all advantages
that any other worker derives under
the Industrial Disputes Act. But an
apprentice in this Bil is excluded
from getling the benefits of the
bonus. 1 do not know how it has
becn done. He is entitled to it and
it has got 10 be given and that is our
fesling in the matter.

16 hrs

[Samy Knaprixar in the Chair]

About one or two clauses, ] would
like to mention, but I may my it
clearly that we have not glven any
amendments so far, thinking that
during  the di-cussion, we might
speak out what iy working in our
minds regarding the meaning to be
attached to certain clauses and when
the Government's clarification and

_our views, if similar, the matter may

be al'owed to rest there. Otherwise,
we would like to press our feelings
in the matter.

I do not want to take more time of
the House. The Ordinance was necea-
sary. The Bil] as it has come for-
ward has come none too soon, seeing

- the situation and the conditions that

exist in the country now. The B'Il
has come 8t th. appronriate time.
There have already been certuin
cases reported where tak'ng ad-
vantage of the situation, the indus-
trialists have tolq t'o ~rkers that
there wi'l be consideroble delay im
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the finalisation of the report of the
Bonus Commission and the results
may not prove to pe very encourag-
ing to the workers. And, this they
have already come to an agreement
paying the workers less, The
workers have already accepteq some
of these things, This Bill seeks to
protect the workers from the opera-
tion of such things, and therefore
this Bil] is most welcome and we
support it strongly.

Bhri  Alvares (Panjim): Mr,
Chairman, Sir, at long last, the
Bonus Bill is before the House, and
I must welcome it straightaway. For
many years, a large part of labour
legislation has been concerned with
the gettlement of bonus, ang 1 am
now glad that is being placed on a
statutory basis. May I also say
straightway that the Bill, in its pro-
wvisions, displays a great deal of ron-
fusion, and 1 would at this stage yon
in the appeal made by the hon.
Member, Shri Indrajit Gupta, that in
order to make the Bill more precise
and to remove some cobwebs and
confusions that sbound in it, a small
Select Committee may be appoinied
to report within a week, if necessary,
#o that the Bill can become a model
of precision, and {ts contradictlons
could be resolved, and the Bill can
be passed in this very session of the
House.

In this introductory speech, T in-
teng to deal with three main points.
For a long time, as 1 gaid earlier, a
large part or a large effort of the
trade union movement has been to-
wards the securing of bonus and to
the extent that a labour Rill 1ike this
Bonus Bill finds itself on the statute
today, it is a signal victory for
labour, But there is a worq of warn-
ing T woulg like to sound on this
occasion. As T said, a large propor-
tion or an increasing'y large proror-
tion of the efforts of the trade union
movement has been in pgetting a
bonus, and a diminishingly reduced
proportion of that effort has been
put in the organisation of the trade

union movement itself, in the gense
that they fing it difficult to male the
unions viable by the collection of
trade union dues from month to
month or from year to year. An
examination of the accounts of any
trade union will prove this. My hon.
friend Shri K. N. Pande opposite wil
ngree with this proposition: that a
large proportion of the total income
of the trade union movement comes
from bonus, and 1 hope that with
this bonus becoming statutory, the
trade union movement does not lose
either its dynamism or its principles,
and that labour leaders will come
together and agree that a higher
basic wage is much better than any
amount of bonys that they may get
by the leg'slation that is being
brought before this House,

S dly, it is
at the financial
financial provisions, the organisa-
tional set-up or the structure, and
those who are entitled to get the
bonus ang those who are liable to
pay the bonus constitute the maln
provisions in this Bill. In regard to
the issue of the quantum of bonus
payment. it has been decreed that
the minimum bonus is four per eent,
or Rs. 40 and the maximum would
be 20 per cent. I would like
to question the wisdom of
this set on and sct off of a'locable
surplns that is be'ng introduceg in
the Bill. 1 can understang if pav=-
ment of bonus was made on  pool,
either a pooling of the industrial eco-
nomy of this rountry or hv the ponl-
ing of particuw'ar industry. The
question of limiting the honus to
four per cent at the minimum and 20
per cent at the maximum hasz no re-
lationshin to the economv. The re-
latinnship would be prover if. hav-
ing accepted the principle, it s put
down that each Industrv or each
company will be liable to pav bonus
on the basis of its profitebility or
viabilitv. 1 do not see why this set
on and set off have come in, 1 thnk
that once & minimym bonus hag been

y to look
provisions, The
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agreed to, it should be the mini
under all circumstances and
no company which hag to meet
this  liability of the minimum

bonus should be able to claim any
compensation in a year, s0 to say of
I ble profitability, b the
princip'e iz that bonus must be paid.
I am sure this issue of minimum
bonus intr another impli
the implication is that bonus is not
given on profi.ability; if bonus is
paid on profitability, then obviously
the Bonus Commission would not have
recommended this four per cent mini~
mum bonus to those companies that
have not made any profit. The fact
that the Bonus Commission has re-
commended that even those companies
that have not made any profit should
be liable to pay the minimum bonus
would go to imply that bonus has a
connotation more than the mere parti-
cipation in profit-sharing, and that it
has all the implications of an approxi-
mation to a fair wage. Therefore,
both these princip'es are here incor-
porated; one by implication and the
other by connoation.

Then there is the point that con-
fusion has been caused by the drafting
of clause 34. The wisdom of this
clause is not understandable. The
Government had given an assurance,
many times over, that where there is
an agreement of the bonus being paid
at a higher rate, the Government
would not put in any limitation upon
the payment of bonus at a higher
rate. In g pumber of industries, it hug
been the practice to pay bonus at a
rate higher than this 20 per cent liral-
tation placed statutorily in this Bill.
1 would say that if a company can
make a hizher rate of profii because
of the direct co-operation and parti-
cipation of the working classes in the
working of the company, there is no

reason why the limitation on
bonus should be kept at 20
per cent. After all, if it is parti-

cipation, let us share a fair proportion.
Whv should there be any limitation
of 20 per cent of the allocable surplus,
as It is technically termed  here?
After mesting all the labilities,
taking it for granted, the stated in the
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Bill, the gmount shou'd be brought to-
gether and the working classes shouid
have a claim over a sharc of i1, If it
has been found feasible in the past to
pay higher bonus than 20 per cent as
now limited in this Bill, 1 would
like to ask where has all the extra
money, after setting aside the 20 per
cent, gone? Is it going to be utilised
by the company for any investmen:?
This question is not being aswered.
The reason is not being given as to
why the Government should place a
limitation. It is a legitimate question
and I hope that fhe Labour Minister
in his reoly, will explain why thia
promise to abide by the award of &
bonus which had been higher than
this limitation of 20 per cent is not
being honoured,

According to the structure, we gre
aware that all workers in a company
which employs a minimum of 20
workers should be given the bonus.
There are a vast number of factories---
I think these are larger in numbers
than the others—where the company
employees less than 20 workers. Tt
may be a margin of 19: from 10 ‘o 19.
I the Government’s economic policy
is of economic diversification, a larger
and larger number of companies will’
be such a3 will work with a smaller
complement of workers than  that
stipulated in the Bill, What is going
to happen to them? Those small com-
panies also make a certain amount of
profit.  Apart from the loszes  that
they incur the small companies, small
engineering shops, are alss visb'e: if
the workers can get a share of the
honus. T do not see why those peopls
who work in companies employing less
than 20 persons gshould be deprived of
the minimum bonus of four per cent
or Rs 40 which 5 laid down and st-
pulated in this BillL
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Secondly, therp is a class of workers
who are excluded. 1 am referring to
the stevedore labour, the geamen and
other shore labour. Surely they per-
fo*m as imnn-tant an econom’e fune-
tion as any other worker In any other
industry. They also perform some
very vita] tasks and  some strategic
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operationg at all times of the year.
People who employ them also earn a
cerisin amount of profit which is not
less than the quantum earned in
other :ndustries, So there js no justi-
fication why these people should be
excluded from the benefit of this Bill
and I do urge that the minister gives
his consideration to this matter in his
reply, so that we may be able tp ex-
tend the provisions of this Bill to in-
clude such workers.

‘There are workers in the public
sector and those employed by the
ministries of the government. As faras
public scector employces are concern-
ed, il has been laid dowp that in the
case of those public sector companies
whose income from its products s
equal to 20 per cent of its gross pro-
duce in competition with the private
gector, the workers wil] be entitled to
bonus to the ex'ent of the proportion
df that 20 per cent which is earned in
competition with the private sector.
This is a very tortuous way of denying
workery in the public sector the be-
nefits of their efforts.  After all,
thesr oublic scctor corporations or
companies are sct up by government
as g maller of policy. They are
pub’ic sector in the scnse that they
contain an overdose of government
investmen:. The working class pro-
duce in any private company as much
as thev produre in the public gector.
Why is it that the workers in  the
public sector should be subjecied to a
tortuoug procedure ang denied the
benefits of  this Bill?! T do yrge on
the minister that the workers in the
public seclor alsp be brought on the
same level ag workerg in the private
seelor,

There is the ministerial gector. If
government's policy were to encourage
public sector—both  ministerial and
other pub'ic sector enterprises—and if
thi; is to form the basis of our veo-
nomy, will it no tb® reasonable 1o
argue that ag the public cector grows
in’ importance, volume and dimenstons,
# larger and larger number of work-
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men employed in industry ih this
country will belong to these two ge+-
tors? If they are going to be the
larger seclion of the working class
movement in this country, it would
mean that government is a party to
progressively denying & larger section
of workers from the bencfits of the
Bonus Bill

1 am associateq with the organisa-
tion of rallwaymen, I am surprised,
my hon, friend over there did not
mention it

Shrl A, P. Sharma: 1 mentioned it;
you did not hear,

Shri Alvares; Railways are not
merelv and industrial concern; they
are also a commercial wundertaking.
Rallway: earn large profits not
merely to finance their own di ve-
lopment upto g certain extent, but
proflis in order 1o pay to other States
in he country certain amount of sub-
sidies on the basis of certain other
liabilities, like the passenger tax, in
lieu of which Rs, 1 erore are paid to
each Stale. If railways are able ‘o
earn money on a commercial-cu:. -in-
dustrial basis, there iy no justification
for them to be excluded from the
provisions of this Bill, After all, one
can argue thai the railwaymen, em-
ployees of the defence department
and people working in P&T perform
an eronomic function. The Bonus
Bill has lald down once and for all
that bonus acerues pot merely because
ot the principle of particpation in
profis, but also  because of certain
other liabi'ities, Therelore, 4 per
cent minimum is given even in case of
loss. If it is conceded that 4 per cent
must be pald under any circumstan-
ce and it does not accruc because of
the principle of participation in profit-
sha-ing T cannot understand why the
same pr.ncin'e cannol be extended to
the public ;.. ' ministerial sectors a’so.
It can ke argued that just as work-
men in other seclors work and  get
bonus irrespective of profits, because
they perform an economic function
and contribute to the total jndustrial
output of the country, so also the
workery emploved in he public and
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ministerial gectors should be able to
get a share of the bonus, I am sure
that is an eminently justifiable de-
mand,

My last point is about plantation
labour in sugar industry, etc. My
friend, Shri K. N. Pande, rightly rats-
ed thig issue, Take the gugar in-
dustry. Those who work permanent-
ly ang those who work seasonally are
perhaps in the ratio 1:10, Hitherto,
all bonus given to these people was
paid on a flat basis. Those who work
seasonally and those who are working
permanently got the same quantum of
bonus, Now this Bill alters every-
thing. In the manner of sccounting
what proportion of bonus the seasonal
labour would be entitled to, this Bill
hag r i an i benefit
which these seasonal workers were
getting, on the same basis as perma-
nent workers. Of course, the Bill
gives the permanent workers their
share according to the maximum of 20
per cent or minimum of 4 per cent, but
it hag consigned the seasonal work-
ers to g much lesser amount of bonus.
That is the basis on which they will
be made to work, It is conceivable
that the jndustrialists and the com-
pany £ a.t&k‘i.ng adv ge of it,
may be tempted to reduce the amount
of days of seasona] labour which
these seasonal workers are accustom-
ed to put in for working the factory.
It will lead to any number of abuses.
After al], the suger mills were paying it
willingly in the past. The principle
was accepted that seasonal labour con-
tribute as important an  economic
function ag permanent labour. If they
do not perform their task, the per-
manent labour cannot proceed forth-
with  Therefore, the bonus com-
mission had not treated seasonal and
permanent labour on the same basis.
Therefore, this lacuna may be re-

dieg by an ding clause bring-
ing the seasonal labour on ‘'he same
basis as permanent labour,
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M Wt 37 faemn & ag o=y a7 7,
9@ w1 fgam g AT 3wk weEw
F1§ ¢ 7Y & 91T oF qvg ¥ e
oz aifez wafor o aft &1 &, daw
g fraq & s oA qATEr FvaT R
Fa% & 99 1 Aifee Fater § ot fremr
&1 99 FT A FE FT A 3 E §
Mg awge wr A o o = faef,
I wifas & ot g Y I a%
o F1 AATH gAT THE ¥ 1, T
qeRez fAeTe &< F47 &1 % & o7 a7
Fg & fF o gaw ae faan ag ™a
9w JAW ¥ e 7§ wfs gart
fammr & ¥ faer @AY nfgd | gw |
Wt 5 7 w9 T § e o A
fra A AR S G A AT gw
ifer®i & € wT a9w #1 2 WEE
ZTOUET aRG KT g AET T AT qg
g B AT A I M X WRE W
wron ¥ ArE g @ fe gqw fear
fres fAws w¢ o= § 1| wifew &
g ¥ ferar A1 awwd § T Y g9 T9
Ty FT 1§ 9T Af ¥\ ¥ ¥ &
i vT @ §, § A qewr W
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% 3§ ®1 90 Hax *A ALY et
ag % A1 A 39 1 faear & 9w aw
w3 1 fgrmr &, 9w A &9 W
fezar & 1 3a & wrae 7 mifiee Agfor
T & 1 wifwe fafor 9w % ag ey
21 cafad ag a1 9w faw & gEw
# wifwe fafor 7 arar 1 & o @
waat § 5 37 & o wyu fgew
& a5d 71 frar W 3@ F 1 790
iy Y ool g T ¥ At F gw
"ot GrO, weAr w4 W %
# F 4% wr agi €7 faw F AE A
w1 ardw 7 & F ax A v e
g € T arlis A oy Afe
IEHT qFET WOE fowm § a6 dar
aifed | 7g faw form a6 R foaar
*re & & 3a% wwae mifee w1 fgeam
& ¥ @ &1 wifer dafor )
AaT | & GF Y arAar g oot mwge
® o3I ¥, swwr §w  fgew
ag ¥w faw qo F 7 Ffwow s
& to® wias & @ w1 19 7 arFmT
ag O gfeze § fowi f § @ o
®1 3G EAT F | WA ¥ G I AF
7g fasr 98 @1 79 a% T w7 R
AAT A7 | T §F TP F gFFegAw
freqza gu wix ag wEmeal & o
& &t wagT ot wErEi 7 5o fawan
a7 | %6 fae & & M3 ¥ g OF WY
FT FraET AEY guT T 9T HAE g
o w97 wE T THE g o
ug &% ¢ e oAy aft a1
%1 §%5 7 8 faqm dfm werwi
¥ it g% M §o awd w1 fvear ar
I a7 &7 §9 varar agaw fwar
oWy TR g8 I & Awet off § Wit
Iad qF Tar e @ fF o 9w
wered gw frame off aE w1 398
ua &9 & faemm | e &1 9 A
aft @ gfF ®9F T I@Em 9w
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TR 9 Srar fae ewar @1 A O
FTA T FT MR Y 9T I
g1 & 8 @ # ataw g
§ s wmr o84 € oef ¢w faw
¥ AT B A R dgee ) A T gw ¥
T T G 7 ¥F A W g |
gfez & o mmr &, s woaT 8 i
g ofg¥ dgme g gl ey ¥
QyE A g1 ag X e WA g fe
s 4w dar gm afe wereat §
T AT ww qr AT W I ag
54 fam o gr, | T W @
=T Wi g wam qfeT 9 o
& wmm farwr f dronse wx faar
™ ¢ o 37 % faen Agf, owi
At gaaftaez g 1 w43 §9
afrvdt o wgr &

w7 W@ faT ¥ T ge e £
37T fors &er g § 1 a7
¢ & ow A1 o1 el qE § w o
yRafawiiz #Y faed a7 1 & oed
oA § g7 a7 &1 W we § el
Ffanie § m dwedy § 2% o
grft fr @t o e o g
2 mifew s vy § 7 & ot fely
#1, 9 gEafawdz *1 §9 BET
st B wfew o § ot et
FT ugt 17 OF el §, Tw e H
g A e ad T 1 ot vy e
fr 7z &1 B azdy & Wiy o A ae
T o A TFd A AR oW & O
FET T qwET Gaen &7 ¥ wifed |
a7 o1 fa AT § Ia% agd AT ITHT
ATETE 47 A9 A, 39 F ¥ A wrAe
AT & I9%1 AT wW w0 fraAm
AT § T T ST | g\ AT % T
e & ? ag =t R «w fam &

ITAZ ¥ Wa wTeT ¥ ) ww ey dwp vt AT faem 7 oow amr e A
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srare w0 wifed i faad ot Zw
M FAT T § I qwH A Wl
T#d #t aRE fewenm F@ § R W
F& GTHEW A fFar w@ ogE W
W g TOF ¥ weer gamw
Y wT ad §

gt o wrhe dRe w1 anE
W am wam g e oag g
¢, sroft wife 8w o ofEa-
O AR W w1 fes T g
wifed | A wOgAT qME wAw g
X AT W W AT ATgd 4T |
Hfewr & mwwan g fir wram 99 9 foerg
3% fis xw ama o< w=f gf, araEw
o\ g ag v fin grévelse wRE
# dem g, i1 A fow? oo & & &
oW I, qAgT W 7T, wifaw o w4,
ghgeAfa & daen §1 1 AfeT @ =
AT AR ¥ § W ag ag v aw
T oF I T & a 9w gfae
=1 ot amem gt fod spfeesr €
# g f fafee agw @ gfesm
Y zd wiifs ag wfewe 1= s &,
Ry ele o ¢ 1 & A
FE WY AOE G U AT I TG
o9 wIOpH FETS, 99 W OF TH AW
foar &t aferr s® ®1 qrEt & @A
¥ fod dare ot g

16.29 hra
[Dr. SaroJint MamsEr in the Chair]

TR widwe dACF AR F W e
§ 1 dwd W W s T R A

gt woR wdve g % faar dwed w5
W ¥ 6T ¥ WY B W | W AW
® WY F ®TH Fom wried fE et
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wifad agi A" ¥ fwew w1 wEn
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& I %1 o arg A Tfgd | F e
g fr fafes amga g § fs 3o
wifwer feqr ard WY 99 ®1 arq ey
o, e feafr ag & 5 g5 fafr-
wemifag a® & A @ §

TRz W1 X® a1 W g gt
AR 9% T daw 9T A Afgd Wi
qfeerF AF=T #1 ¥A grifemmiz #1

w9 §YC 9T §4 § W qHe ® AW
sz we & foar § 1 oF gfvm—
'ﬂ'o au m'{n mm—-a’i‘ﬂ‘ﬁ
oo g ) fogy s el & s
I w1 W R A feer @
g, wit faear @ & Wit dro fo
wfe & #Awidz w1 Wiz gwr §
e gust #t ag IR ot oy
fear fr gw W oz & s i &4,
wife a sA o1 7T §, 39 7 4«7
Tz a7 fear mar § o fd @
Ia & s AfY T 1 ag T o
& oo gw ot F s 7 W
e WY gy faew A 3 A
7% T 3urm w% wi AT 34 9 ¥f-
o ®Y g g ¥ wu s fs @
T & Awraw Frww W% |
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foad Gefaa forqee 93 &,
I 7 e &1 ST @A e
Wt o frdfier § e ads w1 s
TGt F7 i ghar @ Wi ¥ I v
w9 ¥ § | foerd w1 s
T oy fedfee 8, da7 Fr defigae
freqem o % o foerdy & ama
# gar § | wig s § o wig el
o ai¥ ¥ xF grfege v fredt-
o w0 wifgd | wx woETT WA
AT dw §T S T g
ol 39 F1 w ¥ wn T sgEeqr WA
wifgd fr are werdfer @ 7% ot
= W ¥ AR o qgE A
T FHEAT OF, T B KT H A o7 qF |
W v e ag @ fe ox A
# mrhiz arfefrde Bf ot wPwey
angw ofad ww dv W foed
w o | & W § e o A o e
aafrfiry ¥ atd & grmr fEm
ot 1+ wr foredt & Sidme e
ferreefrert At fear ard, @ aTeTT
™E F A R g A
¥ FIEE I Ay At qgw g |

W o 47 wg O we & ae
=it § 1 o spfars sty o feeem
gm, 38 v & g@t @ow W fas
AT WET

Shri N. Sreekantan Nalr (Quilon);
Mr. Deputy-Speaker. I am sorry to
find the hon. Labour Minister, after
all these months of deliberations, has
finally decided to toe the line of Shri
Dandeker,

Bhri D. Banfivayya: No, no,

Shrf N. Sreekamtan Nair: Look at
the Bill and Ns Statement of
Objects and Reasons, Look alse at
the dissenting note of Shri Dandeker.
Shri Dandeker wants super-profit tax
and rehabilitation allowance to be in-
cluded in the charges. The employers
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want 8.5 per cent return on capital and
6 per cent return on reserves, These
are the two 'main, important and insis-
tent demands placed by big business
of India before Government and these
are the only demands raised by Shn
Dandeker in his ting report. The
Bill has been drafted on the basis of
the dissenting report presented by
Shri Dandeker, This is the first time
in the history of Parliament—of
course, I am only referring to demo-
cratic governments; I am not compe-
tent to say about other governments
that a Bill is being formulated on the
basis of the dissenting report, paying
no heed at all to the majority report.
Shri Dandeker has done his job very
cleverly.

There was Shri Ganguli, a very in-
dependent and honest man, who was
a theoretician. He also expressed a
dissenting voice, He could not ac-
cept the idea of public gector under-
takings being exempted from the pur-
view of this Bill, And the two argu-
ments he raised are very pertinent
ones. Firstly, the same work must be
rewarded similarly. It is unfair to
deny the workers of public undertak-
ings the benefit of bonus which has
become part of wages, Secondly, bonus
is an incentive to the workers to pro-
duce more. The public sector undertak-
ings should also take advantage of the
payment of bonus to increase the in-
centives of works so that they can get
more profits. It ig human psychology
that in order to extract more work
from the workers you must give them
some incentives. So, the incentive
bonus should be paid by public sector
undertakings also, These were the
two very relevant factors which he
pointed out,

While the representatives of em-
ployers and the independent econo-
mists expressed their views outspoken-
ly, at least towards the close of the
report, the representatives of workers
were prepared to go to any length to
have an agreed formula with the re-
sult that finally they were cheated out
of it. Therefore, what happened was
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that both in the Bonus Commission
Report and in the Ordinance, and also
the Bill which is based on the Ordi-
nance, the claims of the workers were
simply brushed aside.

There were certain misconceptions
in the minds of the representatives of
workers. Firstly, they pankered after
the mirage of compromise settlement.
Another  misunderstanding is that
there 1is no correlation between
maximum and minimum bonus.

The minimum bonus is granted only
in certain kind of industries, In a
growing country like India, where the
industries deal with the day to day re-
quirements of the country, where the
industries donot handle controlled or
highly technical commodities, they
fall under one group. There is a
group of industires which cater to the
requirements or needs of the country,
which depend on imported or cou-
trolled goods which are protected.
The protected industries get a very
high profitt They continue to get
high profits as long as they are pro-
tected. The other group of industries
wil] have very serious competition to
face and so their profits will be limi-
ted. So, one group of industries will
always be paying the minimum or
somewhere near the minimum bonus,
they can never give the maximum. The
second group of industries will al-
ways be paying the maximum, and
they have been paying 40 or 50 per
cent in the preceding years, Now,
this Bill says that the second group of
industries need not pay that high rate
of bonus. Why should they not
pay it? To whom will this additional
profit go? The additional profits, ac-
cording to me, should go to the work-
ers straightway. If it cannot be
done, at least an educational fund
should be created for the children of
the workers out of the surplus profits
which accrue after four years,

Now there is a deflinite lacuna i1 the
Act. It refers to four years. What
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happens after four years? The hon.
Minister is very clear enough not
to mention it. The surplus money
should go to the educational fund.

An hon. Member: Why not to the
national defence fund?

Shri N. Sreekantan Nair: ] think all
my friends in the INTUC and other
sections of the trade union movement
will agree to the utilisation of this
surplus for the defence of india, Al-
ternatively, it can be put in 4 pool
fund so that the marginal industries
which always run at a loss can give
at least 4 per cent. I have no objec-
tion. The workers would not have
felt the limiting clause of this Bill and
would not have taken it so much to
heart had the employers, who are now
rolling in wealth, were not allowed to
enjoy much more beneflit out of this
Bill. This limiting clause is meaning-
less,

Then there are certain ad hoc pay-
ments. The PTI is supposed to be an
institution which does not earn any
profit. They sell news and they get
money. What they do with it I do
not know; but their workers are paid
only ad hoc, an exr gratia  payment
which was in existence in India 20 or
30 years ago, That ig followed by the
PTI and many of the other newspaper
concerns. These workers are not in-
cluded here because one word has
been omitted. It is not by settlement;
it is not by award but it is by some
sort of an exr gratia payment or the
so-called willing contribution of the
employer because the employer knew
that the workers would create trouble
and force them to pay. So, they have
made jt, So some voluntary payment
by the employer in the base vear must
also be taken into consideration for
the purpose of this BIllL

Then there is a long list of exemp-

tlons. Why not delete the other
clause because all the interests of
Government are protected by other

clauses?

Then, 5 reference was made to con-
tractors, The Government wants
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only to cover workmen under contra-
ctors engaged in building operations.
What about workmen under contra-
ctors engaged in the ordinary processes
of running a factory or g mine? You
may, of course, gay that is not very
strictly legal; but such jllegal things
are going on for a long time. The
Bill does not definitely preclude them
but there is no means of getting them
bonus unless you lay down specifical-
ly that the principle employer is res-
ponsible for the payment to the con-
tractor's men in such cases; otherwisc
you will be letting them down,
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The four per cent minimum is a
very disputed jssue, I admit that even
il it is taken to a court of law, it
may be very difficult to be uccepted.
It is a very dangerous thing. If (o-
morrow that falls, the entire working
class in India will rise in revolt and
there will be all sorts of struggles in-
cluding perhaps bloodshed, So, this 4
per cent minimum cannot be taken
away, But if you want to cnforce it,
there is only one method, namely, take
this law ang its provisions out of the
jurisdiction of the courts or gay that
this is something like a deferred wage.

My hon. friend, Shri Vidyalankar,
was referring to it. This 4 per cent is
not a new innovation of the Bonus
C ission, Shri Dandeker :ai1d *hst
he had never heard about it except
perhaps in Ahmedabad I can say that
for 18 years it had been existing in
the State of Kerala—4 per cent of the
total earnings had been paid—not only
in the private sector but in the public
sector also under a ftripartite agrec-
ment in 1948 under Sir CP, Rama-
swami Ayyar, The employers, Gov-
ernment and the workers decided to
enforce payment of 4 per cent of the
tota]l earnings ag minimum houy and
it wag reiterated by the Congress Gov-
ernment in 1848 by another tripartite
conference.

The concept is very simple. Every
industry should pay its workmen a
minimum of 4 per cent of the annual
earnings of the workers irrespective
of profit or loss whereas in case of
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profit the bonus should be on the basis
of higher profits, It is a very simple
formula that had been working very
cffectively for the last 18 years in the
State of Kerala which is supposed to
be a problem State, a disrupted State.
But there the employers, the em-
ployees and the State Government ac-
cepted it and enforced it.

When the Labour Appellate Tri-
bunal formulg came there were for
two years gome disturbances but the
employers themselves came back lo
the original formula of 1046 and it is
continuing to function there even
now, ‘That formula also would be
shaken now if this Act is taken to a
court of law and questioned theve.

Then, 1 come to the question of
disqualification for bonus, that iz
clause 9. I you understand the
working of any industrial establish-
ment and the attitude of the em-
ployers towards the trade union
workers, you will find that they are
all victimised in one way or the other
and the easiest method of dismissing
any worker is to say that his beha-
viour has been riotous or indisciplin-
ed. If he is dismissed on that ac-
count, then he loses the benefit of
getting the bonus which he earned
by his hard work during the previ-
ous year. The Supreme Court look-
ed into this question and said that
dismisseq workers have a right to get
bonus because it is the part of the
remuneration for the pervious year's
work. Now, this Bill takes away the
advantage of the ruling given by the
Supreme Court which was in favour
of the workers, It is a very rare
occasion when the workers got some-
thing from the Supreme Court and
that is being denied.

Mr. Deputy-Speasker: The hon.
Member's time is up.

Shri N, Sreekantan Nair: Only one
thing T want to bring out and that
is the exclusion of 85 per cent on
the capital and 7 per cent on the re-
serves. These are the things which
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i Sl 1
the Bonug Commission definitely op-
posed in their Report. As to how
they found a place in this Bill is
something beyond my understanding.
That is why 11 say that the hon.
Labour Minister is catering to the
demands of the big businessmen.

Lastly, 1 come to the proviso to
clause 3¢ which takes away what has
been given on one hand and which
goes ggainst the undertaking that has
been given on the floor of the House.
In the past, certain workers were
getting more than twenty per cent.
When you are having a new formula
or you are going by the existing for-
mula—you can say so anywhere else,
not in clause 34—why should you say
that it cannot go beyond twenty per
cent? That will create bad bloog in
the workers. Even if you do not
allow more than twenty per cent
under this Bill, in those cases where
the percentage calculation of bonus
in the hase year is accepted. why
don't you allow them a higher bonus?
Let at least those people enjoy a
higher bonus.

Shri Sham Lal Saraf: Mr. Deputy-
Speaker, Sir, 1 rise to support this
Bill with a few observations that I
would like to make.

Firstly, 1 personally do not like to
get such measures passeg through an
Ordinance. I wish the Government
had taken time and got introduced a
Bill, as they are dolng it now, Other-
wise, a democratic set-up, to get
things passed into law from an Ordi-
nance cannot be appreciated,

A few observations had been made
by my friends. I am very much in
agreement with what Mr, K. N. Pande
angd other friends have said. The
workers' minds have been exercised
for many years in the past that some
formula should be arrived at so that
they are in a position to derive some
benefit out of the Jabour that they
put in in diversified industries, in
diversified flelds, in our country. I
am really very happy and congratu-
late the hon. Minister that he has
taken courage in his both hands and
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has come forward with this Bill. Any
law cap never be the last word ¢n
the statute book, Any change can
be effected at any time. If my
friends, whether it is Mr, Dandeker
or Mr, Indrajit Gupta. do not agree
with thig or that clause of the Bill,
it is open to them to get an amend-
ment moveq at any time they like,
in whatever way they think.

There are one or two things which
are uppermost in my mind and which
I want to place before the hon.
Minister. In the present economic
condition of our country and the in-
dustrial growth of our country, it may
not be correct to treat everybody at
par,

1 strongly feel that capital-inten-
sive industries should be treateq ab-
solutely separate from labour-inten-
sive industries. With regard to
Jabour-intensive industries, Shri K
N. Pande mentioned ong aspect of it,
i.c., about the labour in sugar indus-
try; that is a very important point
he has made. Those workers who
work only for a part of the year
shou'd certainly be given a separate
treatment, when you compare them
with the others, whether they work
in labour-intensive industries or in
capital-intensive  industries.  How
difficult it is for a worker, who works
only for a few months in a year, to
see things through as far as his life
is concerned. He also pointed out
one more important factor: people
make huge profits, but what do they
do with the workers? That should
be treated separately. 1 am remind-
eq of another point: {ake the planta-
tion industry, tea industry. I know
a little about this industry in the
north-east, namely, Assam, Bihar,
Darjeeling and Dehra Dun and a little
about Himachal Pradesh. As far as
tea planters gare concerned, today
they are in a very bag position. If
You see their Balance-Sheet, you
will fing that they are running in
losses year after year. To place
everybody on par will not be correct.
When this Bill is taken up clause by
clause, perhaps I may get an oppor-
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tunity of placing before the Govern-
ment certain points and ] would like
the Minister to listen to them and
sep that the things are set right,

1 have to point out another thing,
which my Hon. Friend should pay
attention to. As was pointed out by
Dr. Melkote, today our productivity
cannot compare favourably with any
other country in the world both in
quality ang in quantity. That is the
position. Therefore, the end product,
the earnings of end product can-
not compare in any way favourab-
ly with any other country in the
world. It is not simply for the rea-
son that labour cannot work. There
are so many other reasons; they have
better machinery, betler working
conditions and so many other things.
Therefore, we have to make up this
deficiency. We have remaineq so
backward, when compared {o other
countries, in a number of ways. The
difficulty is that we do not put our
heads together, whether it is textile
industry or plantation industry, to see
where the lacunae are. If we remove
all the lacunae, I am sure that we shall
have better productivity and much
more earnings; everybody will pros-
per, particularly the worker. My
point is that, when we take up a Bill
like this, we should not view it only
from one point. We have to see it
from varioug angles and if we do that,
1 am absolutely sure that we can go
ahead. No doubt interests differ.
For instance, Shri [ndrajit Gupta and
Shri Alvares talked about those who
work in ports gstesmer and other
services or, what you woulg call, those
industries wherg the conditions of
work are different. Labour working
in different flelds, in diffrent walks
of life, have to be treated separately.
Therefore, it would be incumbent on
our Labour Minister (o understand
these problems very well and pee that
all categories of labour are treated
in a manner that they are benefited
in the proper manner and ge, what-
cver they deserve. If we try to cover
all with one article, it will not help
anybody. It may help & few but most
of the people or the majority of the
people might suffer. Therefore, my
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submisston would be this, namely that
the lacunae should be properly recti-
fled, T have seen several Jacunae in
the present Bill. All the same, 1
would not like to discourage the hon.
Minister from going through with this
Bill. Let him go through with this
now and have it passed. But after
that, let him think over the matter,
and let others also think over it and
in the next session, let the hon. Midis-
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hon. Minister is sending in his amend-
ments at the eleventh hour. I do not
know whether we shall be receiving
some more amendments tomorrow,

I hope that Government will accept
the Opposition's point of view that
after having waited for four years it
would not make matters any the
worse if they couly allow a week or
two more to refer it tg the Select
c ittee ang get the report within

ter bring forward d ts to
some sections ang see that the people
are benefited,

Before I conclude, ] would once

ain say that I welcome this BIll,
but I woulg say again that it wil] not
be correct to bracket gll types of
labour in the same category and
cover them under the same clause or
the same phrase. We should see on
the other hang that we accommodate
dlﬂereni types of labour in their own
was go that they get the benefit to
which they are entitled, which is the
purpose of the Bill that is now being
enacted

With these words, I support the
Bill.
S8hri Seshiyan (Perambalur): The

bonus Bill aftet many years of consi-
deration, after many weeks of draft-
ing, has at last come before us now.
But it is highly regrettable that even
after the considerable time taken by
Government, the Bill h@s not been
put on a firm or clear basis, and it
‘bristles with many lacunae and tends to
dé‘.leat the very pul‘pose for which it
wWas ‘rect ang expected by
the workers. Government have
been slow but they have not been
steady. They have been pressurised
té take the line given by the capita-
list class, to the detriment of the
workers ang the working class. Even
my hon. friends opposite who rose to
support the Bill have not peen quite
happy. They themselves want gome
improvements. That shows that the
Bill has not been drafted or consider-
ed from the proper angle from which
it should have been done. Even the

a limited time and get the things
straightened.

As one of the previous speakers
had pointed out correctly, bonus is no
longer considered to be an ex-gratia
payment or a payment in a charitable
way by the benevolent employer.
It ig & right of the workers, angd as
defined in the correct way it is de-
ferred wages. Even under the Wages
Act of 1836 the workers’ wages have
been defineq clearly to include bonus
also. That shows that bonus is not
#n ex-gratia payment but a parg of
the wages but only a deferred one
in a certain sense.

Moreover. the outlook of the Gov-
ernment ag per the provisions of the
Constitution has been to provide a
fair and decent return to the workers.
Under ar@.lcle 43 of the Constitution,

“The State shall endeavour to
secure, by suitable legislation or
economic organisation or in any
other way, to all workers, agri-
cultural, industrial or otherwise,
work, a living wage, conditions
of work ensuring a decent gtan-
dard of life and full enjoyment of

leisure anq social and cultural
opportunities . . "
When that is the provision in the

Constitution and when we bring for-
ward a Bill, it is mot fair to exclude
certain categories or types of workers
and to include only - certain other
types. After all, the Constitution
stresses that all workers, whether
they be agricultural, industrial or
otherwise whether they are employ-
ed in life insurance or in the Minis-
tries, in the railways or in the P, & T.
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Department, should all get this bene-
fit. After all, a worker is a worker,
whether he works in the public sec-
tor or in the private sector, whether
in the Government offices or in the
companieg, and as such all workers
should be given the same facilities.
The law should show equal concern
for all workers. So, the present Bill
should be made applicable to all the
employees whether they are in Gov-
ernment or in firms or elsewhere.

1 woulg also like to point out that
even though the jntentions have been
good and the objects have been lau-
dable, the provisions have not been
put in the correct way so far as the
computation of the bonus is concern-
ed. The previous speakers also have
referred to this in a detailed way. 1
have also to point out that there have
been thregs formulae. First, there
was the Labour Appellate Tribunal
formula; then the bonus formula
given by the Bonus Commission and
then the Tormula as modified by Gov-
ernment,

17 hrs.

It we go through these three formu-
lae, we find that the calculation of,
the quantum, what they call “the

Payment of
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available surplus”, has not
given in the same way. It has
been steadily deteriorating from
the point of view of the workers
who are not getting a square deal
even after considerable deliberations
by Government, even after much re-
presentation made by the workers'
unions on various organisations. The
bonus formula, as recommended by
the Commission is, gross profit for the
year less depreciation less income-
tax and super tax less return at the
actua] rate payable on pref. share
capital and at 7 per cent on ordinary
capital plus at 4 per cent on reserv-
e . .
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been

Mr. Deputy-Speaker: Is the hon
Member likely to take some more
time?

Shri Seshiyan:

minutes,

Yes, another ten

Mr. Deputy-Speaker: Then he may
continue tomorrow.

17.01 hrs,

The Lok Sabha then adjourned till
Eleven uf the Clock on Tuesday, Sep-
tember 7, 1085/Bhadra 18, 1887 (Saka).
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